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Bhri Prabhat Kar (Hooghly): I am
asking with your permission whe-
ther that particular point which was
taken up yesterday at 5.30 hag been
decided now, regarding the Com-
pulsory Deposit Scheme Bill for the
calling of the Attorney-General

Mr. Speaker: At this moment how
can I say?

1212 hrs
OFFICIAL LANGUAGES BILL—
Contd.

CLAUSE 2 (contd.)

Mr. Speaker: The House will now
take up further clause by clause
consideration of the Bil] to provide
for the languages which may be used
for the official purposes of the Union,
for transaction of business in Parlia-
ment, for Central and State Acts and
for certain purposes in High Courts,

Clause 2 is under consideration.

weqw wgRg ;s F9AT |
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T gifgama & & wgw v wa

s 9% &, 17 fog 9 39 R @
FET YEIAT | ATiEH BT A H 6 |
ag fad & wNer 7@ gHr wifeq

Shri S. M. Banerjee (Kanpur):
You said that-anybody who did not
take part in the first reading will be
given a chance, You will understand
that I belong to no party.

Mr. Speaker: My difficulty is that
he belongs to many parties, not only
one.

Shri 8. M. Banerjee: I will take
only five minutes,

st o Hlo ¥AWl : MUY WY,
¥ aaear g 5 o faw § foaa oft
qaaT & § a9 AHAC g1 A g )
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FATQAT &7 T TE FT 9T ZT0 AT HAAT
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Shri Bade (Khargone): I beg to
move:

Page 1, after line 14, insert
‘(e) “the authoritative texts"
meang the texts in Hindi
language.’ (81)
sreaw wEiey ¢ &Y o oft T A
¥ %7 a7 | TAA 9g Seow AE) & F -
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The hon. Minister.

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
navis): We are dealing with amende
ment No. 81, Sir?

Mr. Speaker: Only amendment
No. 81 and the points made during
the discussion.

Shri Hajarnavis: I have listened
carefully to the speech of my hon
friend, Shri Banerjee. I did not see
anything common between the amend-
ment No, 81 and his speech.

Mr. Speaker: Mr. Bade made some
points.
Shri Hajarnavis: To Mr. Bagde, 1

would say that the Act has got to be
construed . . .

Some Hon. Members: His name s
‘Bade’.

Mr. Speaker: It is Mr. Bade. I may
be corrected, if I am wrong.

Shri Bade: There is different
between Roman and Devanagari
scripts. My name is 'iﬁ:'" that is, a
great man,

.Ml" Speaker: Then, I would address
him as ‘great man’,
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Shri Hajarnavis: That would be the
English text of his name, Sir.

Shri Tyagi (Dehra Dun): It is
obvious that the Roman script is
defective; it cannot represent Indian
names properly,

Shri Hajarnavis: The Acts are to be
construed either in the Supreme
Court or in the High Court. They
may also have to be referred to other
States.  Therefore, it would be
necessary that the English text should
also continue to be provided. I may
refer to article 348 which say: that
until Parliament by law otherwise
provides, all the authoritative texts
shall b2 ‘'n  English. What we are
providing is that the Actg which are
today in English shall be translated
into Hindi, and when that translation
is published in the Gazette, under the
authority of the President that shall
be deemed to be the authoritative text
in Hindi,

There may be three authoritative
texts, one in English one in Hindi and
one in regional language, if it is so
decided by the State Legislature. So,
there would be three authoritative
texts. There would be no question
arising as to what exactly the law
means; whoever wants to consult one
of the three languages, the authorita-
tive text would be available. There-
fore, we cannot confine the word
“authoritative” only to Hindi.

Shri Radhelal Vyas (Ujjain): He
said the authoritative texis shall be
in all the three languages.

Shri Hajarnavis: It may bz in all
the three languages.

Shri Radhelal Vyas: Suppfse in
translation, they do not agree and
there is a difference of interpretation.
Which will be the authorised to be
recognised by the courts? There
have been differences of interpreta-
tion when there are more than one
text.

Shri Bade: In Madhya Pradesh,
there was difficulty in the interpreta-
tion of the Hindi and English texts
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Shri Hajarnavis: I think it is to be
construed in one language, One
language text will be referred to. If
there is any difference of opinion
between the three texts, the inter-
pretation is not the text, but the law
which prevails.

Mr. Speaker: Suppose there are
three texts and they are considered to

be equal. Suppose when the Judge
has to interpret that, he finds a
different interpretation can be
put

Shri Hajarnavis: May I submit, law
is something apart from the text.

Shri Tyagl: Translations cannot
differ.

Shri Hajarnavis: The translations
will not differ. The Judge will try
to reconcile all the three, (Interrup-
tionr).

Shri Gauri Shankar Kakkar (Fateh-
pur): The Minister should reply whe-
ther the Hindi version is authentic or
the English version is authentie,

Mr, Speaker: Order, order.

Shri Hari Vishnu Kamath: I sub-
mit, Sir, you have been an eminent
Judge. The Minister has made a
s‘atement that law is different from
the text, Will you please enlighten
the House?

Mr. Speaker: I am always getting
compliments frcm my friends. 1
would request him not to use adjec-
tives for me. Sometimes I might be
criticised also. It may also be said
that I am a bad judge.

Shri Hari Vishnu Kamath: I never
said you have been g bad judge.

Mr. Speaker: He has always used
good words £:1 me. Some others have
got the right to eriticise me.

Sari Hari Vishnu Kamath: I look
upon you 8s an eminent judge.
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Mr. Speaker: Thank you for all
that The question is:
Page 1,—
after line 14, insert—

‘(c) “the authorilative texts”
means the texts in Hindi langu-
age” (81)

The motion was negatived,
Mr. Speaker: The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.
Ciguse 2 was added to the Bill.

Clause 3—Continuance of Eng!iﬂl
language for official purposes of :the
Union and for use in Parliament,

Mr, Speaker: What are the amend-
ments that hon. Members would like
to move to this clause?

Shri Frank Anthony (Nominated—
Anglo-Indians): Sir, I beg to move:
(i) Page 2,— )

for clause 3, substitute—

“3. Notwithstanding the expira-
tion of the period of fifteen years
from the commencement of the
Constitution, English shall be the
alternate language as from the
appointed day and continue to be
used,—

(a) for all the official purposes
of the Union for which it
was heing used immediately
before that day; and

(b) for the transaction of busi-
ness in Parliament”, (35)

(ii) Page 3, line 3,—

for “may” substitute “shall”. (36)
(iii) Page 2,—

for clause 3, substitute—

“3. Notwithstanding the expira-
tion of the period of fifteen years
from the commencement of the
Constitution, Epglish shall be ‘the
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alternate language as from the
appointed day and continue to
be used,—

{a) for all the official purposes
of the Union for which it was
being used immediately
before that day; and

{b) for the transaction of busi-
ness in Parliament, until
otherwise decided by the
non-Hindi speaking Legis-
latures". (145)

(iv) Page 2,—
for clause 3, Substitute—

“3 Notwithstanding the expira-
tion of the period of fifteen years
from the commencement of the
Constitution, English shall be the
alternate language as from the
appointed day and continue 1o
be used,—

(a) for all the official purposes
of the Union for which it was
being used immediately
‘before that day; and

(b) for the transaction of busi-
ness in Parliament, until
otherwise decided by a
majority consisting of three-
fourths of the members of
the House of the People and
Council of States respec-
tively.” (148)

Shri Bade: ] beg to move:
Page 2, line 3,—

for “continue to be used, in addition
to Hindi” substitute “be disconti-
nued.”. (58)

Shri Raddelal Vyas: Sir I-beg to
move:

Pape 2, line- 3,—
l'-l-f'l&r “da)?" insert—
“without prejudice to the other

Dmv}sions of the Constitution imn
this regard”. (126)

Shri Kashi Ram Gupts (Alwar):
Siry 1 beg to move:

439 (Ai)LSD—4.
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Page 2, line 4,—

after “Hindi"” insert “for a period
of ten years”, (60)

Shri Balmiki (Khurja): Sir, 1 beg

to move:

(i) Page 2, line 3,—
after ‘“used” insert ‘“upto 1980

only”. (147)

(ii) Page 2,—
after line 7, insert—

“(2) For the vigorous propaga-
tion, development and growth of
Hindj in Hindi-speaking areas in
general and non-Hindi speaking
areas in particular a definite and
well planned scheme shall be
drawn out to replace English
before 1980.” (149)

st armt (fgm) : s wRET,
T oft oF mifed &)

T WERT 1 {7 53 T AT
witehz wAAT agq F18 7

it art ot 7 | witsde oy o
AT AT ¥ AMH 9T § FAfwT g2

ca@fagY fre st msa s fwd

sy FTfar g1
mw@w:ﬁg"r 9T gg A

fear s gwar & 1 et @ witedle

FAW UTIHT 7T & FC FFATE |

st M ;e AR, T Y
AT AT oF wisfde g Ui
ofr r wirgfa # gt ofr oanfr 3
graifs ¥ o wit IEwt giaer A
g 1

R WEAW . ¥ qg W gET
wiizhiz 3 ?

starmt S grag At A
¥ wegafa AL, ...
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a9 @ wizdie 7
% WAt "R - Wit ag aEr
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W REAE ¢ YR TR W
wifelic 9% A9 ¥ E | WX @
qgma‘lﬁa‘ra;ﬁaﬁmil
Shri Radhelal Vyas: Sir may I
make one submission? If you take
clauses 3 and 4 together, it will faci-
litate the discussion,
Shri Frank Anthony: No, no.
Mr. Speaker: That would create
confusion.
Shri Radhelal Vyas:
precedents in this House.

Shri Hajarmavis: I do not agree.
That will result in confusion.

There are

Shri Hari Vishnu Kamath (Hoah-
angabad): We do not agree.

Mr. Speaker: No one agrees.

weqA AEAY : ANTES WG FT HA
ar wiediz 2?7

=t ar - A aiEdT TR R
gafs Aqaswrg.

W WP 3T W, A
ggE Tty TR F "l =
g

7

S8bri Bivamurthi Swamy (Koppal):
Bir, 1 beg to move:

Page 2, line 3—
after “used” insert—

“for a further period of teo
years." (127)

Ghri Bagri; Sir, 1 beg to move:
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Page 2,—
after line 7, insert—

“Provided that the original
Bills, Ordinances and

statements shall be in
Hindi” (152).
Bhri Vasudevan Nair (Ambala-

puzha); Sir, I want to move my
amendments Nos. 57 and 62

Mr. Speaker: No. 57 is the same
ag No. 38 ang therefore, it is barred.
No. 62 does not stand in his name
and therefore he cannot move it

Clause 3 and the amendments are
before the House.

8hri Frank Anthony: Mr. Speaker,
the four amendments of mine are,
firstly, that “may"” be substituted by
“shall”, secondly, that English shall
be the alternate language, thirdly,
that English shal] be the alternate
language until otherwise decided by
a majority of the non-Hindi speak-
ing States and, fourthly, that English
shall be the alternate language until
otherwise decided by a majority of
three-fourths of the members of the
House of the People and the Council
of States respectively.

I was hoping that we would get
some enlightenment on the Bill itself
from the Prime Minister's speech.
Unfortunately, it had very little to
do with the Bill and was more a sort
of philosophical dissertation on langu-
age and content, and the few remarks
that were vouchsafed with regard to
the Bill were in respect of certain
interventions made by me The only
issue before this House in clause 3
is whether the Prime Minister's assu-
rance that English shall be an asso-
ciate and alternate language until
otherwise decided by the non-Hindi-
speaking States is being translated
unto the statute book. That is the
only simple issue. The issue is not
this that this assurance should be
compromised. Every member of the

s Party who has spoken has
said that this Bill is an excellent
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compromise, 1 agree that it is a com-
promise with the assurance, that it
is a dilution of the assurance in order
to mollify the Hindi extremist section.
My grievance with the Home Minis-
ter is this. Has he implemented the
agsurance?

I am glad to say that one thing has
emerged very clearly from the Prime
Minister's statement. He has reaffirmed
his assurance. He said: “Yes, I mean
this; I meant shall”. He has re-affrm-
ed that. I quote from a letter which
the Prime Minister was pleased to
write to me on the 18th of April, and
I do not think the Prime Minister
will mind my quoting it. It was
written to me in reply to a represen-
tation sent by fifteen Members of this
House. Obviously, it was not intended
to be personal and, in fact, certain
other persons to whom it was shown
have published a summary. Among
other things, this is what the Prime
Minister has stated in his letter to me.

“I think that the use of the
word “mav” in clause 3 of the
Bill is quite adequate for the pur-
pose. It 15 well-known that in
this context it means ‘shall™

This is the Prime Minister's stand.
He has sought to re-affirm that in the
House. When I askeqd “does not ‘may’
mean ‘may not' ?” he said “it is
absurd”, Now with great respect to
the Prime Minister, I am not going
to teach him law, or the element of
law, but, in the context of this Bill,
‘may’ can only mean ‘may’, and this
was made abundantly clear by the
Home Minister. So, obviously, on this
issue, the Prime Minister and ‘the
Home Minister are at loggerheads.
The Prime Minister says that his
assurance was not “may”, hig assu-
rance wag “shall”. He goes further
and says “by ‘may’ I meant ‘shall’
and that in that context it is “shall,
Obviously, and 1 say this with great
respect, the Prime Minister has been
misled. The Prime Minister’'s assu-
Tance was “shall” he hag intended
M to be “shall” anq he has argued,
quite untenably of course, that it
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means “shall”. And now the Home
Minister tells us that it is not ‘shall’,
it is ‘may’. It must be abvious to all
that the counterpart of “may” will
be “may not”.

That is why we wanted to meet the
hon. Prime Minister. He meant
“shall” and he still believes that
“may” shall mean “shall”. Who has
misled him? The hon., Home Minister
has said that it cannot be “shall” and
look at the reasons that he gives. He
says that if “shall” is used then it wil]
require the simultaneous use, un-
necessarily, of Hindi and English.
Yes. But that is because advisedly
the hon. Home Minister has used a
language which will be an instrument
for using this argument against the
use of “shall”. Why could not the hon.
Home Minister or those who have
advised him have said that the hon.
Prime Minister has always meant
“shall’? Why could they not merely
have said that English shall be the
alternate language? Then there was
no argument that with the phraseo-
logy that has been used it would
postulate their simultaneous  use.
Alternate language means used alter-
natively. That was the assurance of
the hon. Prime Minister. He repeats
it to me. He says:

“Your reference to what I said
previously in the Lok Sabha that
in my opinion English should be
used as the associate language or
the alternative language wuntil
otherwise decided by the non-

- Hindi-speaking people continues
to represent my opinion.”

Why could it not be a simple trans-
lation of this assurance? Then they
would not have got the argument of
the hon. Home Minister.

Another argument was that if they
use “shall”, they will have to pres-
cribe the period. With great respect
to the hon. Home Minister I say that
he has not consulted the Law Depart-

"ment. T am not betraying any secrets,

I went to the head of the Drafting
Section and I said, “Convince me how
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[Shri Frank Anthony]

the use of ‘shall’ is repugnant to the
Constitution. I will convince you
that it is not” because article 343
gives uninhibited power to Parlia-

ment to extend its use for a specified
period.

Shri Tyagi: May.

Shri Frank Anthomy: But the
power to extend is uninhibited. 1 say
that under that clause Parliament
may say that English shall be the
principal official language for 100
years. He agreed.

Dr. L. M. Singhvi (Jodhpur): That
is hardly possible,

Shri Frank Anthony: They said
categorically to me—I do not want to
name the gentlemen.... (Interrup-
tiom). This is categorical......
(Interruption). 1 am making my
proposition. They said categorically. ..
(Interruption).

Shri Hajarmavis: On a point of
order, Sir......(Interruption).

Shri Mauorya (Aligarh): Article 343
is quite clear.... (Interruption). As
far as the Constitution is concerned..
.. (Interruption) ....that Hindi shall
be the national language.

Mr, Speaker: Should he go on

speaking without getting my per-
mission?

Shri Hajarnavis: My hon. friend is
an eminent lawyer and, I believe, he
knows English much better than
others. 1 will accept that he is en-
titled to consture the language and
I will try to answer him. But why
should he bring in officers of the
Government who must remain out-
side the controversy. Why does he
refer to the officers? I do not think
it is quite fair for him to refer to
any civil servant,

Shri Tyagi: Was it fair for the
officers to go on giving interpreta-
tions outside?

. Shri Frank Anthony: I know the
word ‘“~hall” is not repugnant. As-
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suming for the sake of argument that
what the hon. Home Minjster has
said was correct, namely, that the
use of the word “shall” would re-
quire a prescription of the period,
would not a clause like this, that is,
“shall be used as the alternate lan-
guage until otherwise decided”—by
whom? The hon. Prime Minister
said that the suggestion that it should
be left to the non-Hindi-speaking
States was absurd and fantastic ex-
cept for lurid ipse dixit. I would say,
with great respect to the hon. Prime
Minister that it is ultra-absurd and
ultra-fantastic to suggest that Parlia-
ment cannot legislate. I agree, it may
be anomalous but certainly not illegal
to say “until otherwise decided”. It
may be anomalous. But there never
was the will. That is my quarrel,

So many formulae were available.
One was ‘“unti] otherwise decided by
three-fourths of the State legislatures”
by implication meaning that the de-
cision would require the concurrence
of the non-Hindi-speaking people. I
have given an amendment o the cffect
“by a three-fourths majority of Mem-
bers of each House respectively”.
What is wrong with it? The hon.
Prime Minister says that it is absurd
and fantastic. The hon. Prime Minis-
ter doe snot even remember the Cons-
titution. What is there absurd, fan-
tastie, illegal or unconstitutional with
it? We have built-in provisions in
the Constitution. You know, Sir, that
article 368 prescribes certain prelimi-
nary majorities, two-thirds majority
of the whole House, What was it?

As 1 said, they shied away from
piving effect to what was intended
by the Prime Minister, “shall be the
alternate language”.

Shri Hajarnavis: I think he is not
quite fair to the Prime Minister.
What the Prime Minister was trying
to do was to meet the argument of
the hon. Member who said that this
matter should be decided by the votes
of the Members of the non-Hindi-
speaking areas. The Prime Minister



12163 Official

pointed out, that the decision on
behalf of the Parliament cannot be
taken by a section of the House. It
will certainly be unconstitutional.

Shri Frank Anthony: But that is
exactly what I am saying. I am only
saying that. (Interruption)

Mr. Speaker: Order, order.

Shri Frank Amthony: All that 1
have stated is, obviously the Prime
Minister has been misled. He meant
‘shall”, he intended ‘shall’, he tried
to argue untenably that jt was ‘shall’.
The Home Minister said, it was not
‘shall’, So, he has been misled. The
Members of the other side have been
misled. I am still pleading with the
Home Minister. He says, I am
imputing  motives, questioning his
bona fides. What is the difficulty?
Simple, straight-forward there is my
amendment, “shall be the alternate
language unlil otherwise decided by
a major of three-fourths on a parity
with article 368 of the Constitution.”

Shri Ranga (Chitoor): Mr, Speaker,
Sir, this question has aroused deep
emotions as well as  antagonisms
among diffcrent sections of our own
House and also within the Congress,
the ruling party and the ruling party
has the satisfaction that they have
reached a kind of compromise in the
shape of this Bill as well as the two
'official amendments which are also
tabled here. But then we have to
look at it from the national point of
view. 1 do sympathise and I do
appreciate the standpoint of our Hindi
friends. They happen to live in such
a large part of our country that it
appears to be almost thc whole of
the country to them and, therefore,
such of us as do not belong to that
area do not have the privilege of
claiming this Hindi language as our
mothe,; tongue and that they are
obliged to ask for all these special
concessions, according to them,
appears to be extremely unreason-
able. They begin to wonder, “Here
is Hindi which is our own language.
Here is that English which was not
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our language to start with and which
came to be introduced here under the
aegis of the British and British
regime and, therefore why should we
now continue to hug this English
which has been an alien language till
now to us and why should these un-
reasonable people now creaie all the
difficulties and impediments saying,
‘No, no, we do not want Hindi lan-
guage as the sole official language’.”
I cannot understand their attitudes I
cannot agree with them. Those of us
who come from the south look upon
the Ganges, the Jamuna, Hardwar,
Rishikesh and all these places as so
saered, as so important in our
national life that everyone of us feels
it his cultural and religious duty to
try and go and visit them at least
once during one's life time and take
that earth and pay homage to that
earth. But I do not know whether,
similarly, strong feelings are enter-
tained by as many as possible, as
universally and as continuously, who
live in this areas in regard to similar

sacred places in the south. (Interrup-
tions)

Shri Sham Lal Saraf (Jammu and
Kashmir): Right upto Rameswaram
every place is sacred to us.

Shri Bade: Ramaswaram is sacred to
us. . (Interruption)

Mr. Speaker: Order order.

Shri Ranga: 1 do not question any-
body's religious sentiments, My only
point is, here, our people are living
in such a huge area, it is excusable
for them—I am only pleading for
those friends. It is excusable for
them—it is understandable also—if
they were to feel that this area alone
is as much as the whole of India. Un-
fortunately, there are other areas also
in this country and those areas also
happen to be just as sacred to our
mother India as the Gangetic valley,
as well as Rishikesh right down to
Calcutta and in those areas we have
to speak other languages. And if at
all anybody has got to be reconciled
to Hindi it is the non-Hindi-apeak-
ing people. It is the special responsi-
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[Shri Ranga].

bility of Hindi-speaking people to try
to reconcile with the non-Hindi-
speaking people with their own pas-
sion for Hindi and win over their
allegiance, their affection and in that
way help in the re-building, in the
re-knitting and strengthening the
bonds of unity within our country.
Unfortunately, for their own very
good reasons some of our friends
belonging to certain political parties
as well as cultural groups have taken
the other view and they have begun
to feel that just as they feel about
Hindi, other people also should begin
to {eel strongly and emotionally for
Hindi and, therefore, they seem to be
ready to get into temper and annoy-
ance just because non-Hindi-speaking
people wish to express their views
in regard to Hindi a little differently
than themselves. Therefore, I would
like to appeal to them to have some
patience. to display a sense of tolera-
tion and what is even more to be
prepared to entertain that sense of
comradeship with the rest of us so
strongly as to give us the feeling that
our interests will be as safe in their
hands as they will be in our own
hands and it is that assurance, un-
fortunately, which the Prime Minis-
ter has been trying to give—his
earlier assurance and also through his
speech now—does not come forward
from the Home Minister.

In this country the time has come
when we people have to realise that
the Prime Ministership and the Prime
Minister stand for an institution and
the Prime Ministership cannot be
separated from the personal views
and persona] proclities of the person,
of the incumbent, who occupies that
particular position and goes about as
the Prime Minister, And our Prime
Minister has been here for the last
17 years so much of our country has
come to treat him as an institution.
He hag given an assurance. Why did
he give the assurance. He gave that
assurance in the light of the historical
conditions in our country. So many
things had happened jn the past.
S0 has been like so0o many of us
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authors as well as victims of things
that had happened as a result of the
obdurate position that we have taken
over the question of parliamentary
democracy in our country. In 1963,
the Congress was able to attain the
majority in the general elections in
quite a large number of Stateg includ-
ing the then United Provinces. It so
happened that Muslim League did
not wish to join the Congress and
stood by itself and as was natural,
the Muslim League happened to be
in a minority. Then, they found to
their disappointment that they were
not being given any representation
at all in the then Ministry in that
State. Thercfore, they asked for
representation in that Ministry, Then,
uniy:iunately, because we were under
the impression that a party which
has a majority would alone be com-
petent to and should form the Ministry,
ﬂ'}E Congres Party refused to
Eilve any representation to the Muslim
League. Thig happened in UP ag well
as in many other States also. We all
thought that we were doing a right
thing by rcfusing to give representa-
tion to the Muslim League because
that was the way in which we had
been brought up in regard to the con-
ventions of parliamentary democracy.
But, unfortunately for wus, Indian
conditions would not fit into the
English conception of Parliamentary
democracy. So much so, the Muslim
League folt, according to them rightly,
according to us wrongly, that they
were being wronged by not being
taken into that Ministry, by not being
given representation, We know the
result. We know the consequence of
that terrible mistake that we made,
a mistake made in a genuine fashion,
thinking that we were not making a
mistake at all. Ag a result of that
blunder, this country is faced with this
calamity of having been split up into
two Governments, Pakistan Govern-
ment and our Government. 1 do not
want a similar calamity to overtake
our country and our nationa] life as
a result of the passions that we give
rise to....
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SBome Hon. Members: No, no.
(Interruption).

Shri Ranga: . . . both of us accord-
ing to our ownlights, both of us being
under the impression that we are do-
ing the right thing and we are plead-
ing for the right thing and so on,

Sp far as the non-Hindi-Speaking
people are concerned, it is clear now,
they accepted it at the time of the
passing of the Constitution and I was
-one of them that in the right time,
Hindi was accepted first of all ag a
national language and should later
grow to be the official language. That
is not questioned., There are some
people even now, great people, good
people, genuine people, statesman like
people, experienced people who ques-
tion, according to them rightly that
‘Hindj should not be the offictal langu-
age. We cannot quarrel with  them.
That is their view (Interruptions). So
many of us who were participators in
the discussions of the Constituent
Assembly, who had the privilege of
signing the passing the Constitution,
agreed that Hindi should be the prin-
cipal national language, and also the
official language. We accepted it
and then we put our imprimatur
on it. Nevertheless, even at that
time, we were conscious of the
fact that English had to be our offi-
cial language. So we made provision
for thay also. We gave ourselves
sufficient time and in addition to that,
we gave also freedom to Parliament
to cogntinue the use of English as offi-
cial language for a much longer pe-
riod if found necessary. That is the
reason why we are face to face with
this particular problem as well as
with this legislation. I do not see
any reason why those friends who are
fortunate enough to be born in the
Hindi-speaking areas and who are
able to claim Hindi as their mother
tongue, should display so much of
impatience with us who are not so for-
tunate, who are obliged to learn this
language now, even though it be a
part of our notional culture, who are
obliged to go through all these disabi-
lities which are attendant on those
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people to whom it is not mother ton-
gue, who are obliged to compete with
these Hindi-speaking people to whom
Hindi is mother tongue in regard to
competitive examinations, in regard to
services, in regard to the development
of our social economy in our country.
Wiy should they be impatient with
us just because we say this? Asg the
Prime Minister put it, the link langu-
age—because the Link has come and
it is very favourite with the ruling
party and therefore he has called it
link—fortunately that word is a very
appropriate word in this connection—
the link language Hindi should come
to serve as link some day. In the mean-
while, the Prime Minister himself has
realised that for the time being the
really effective link language can only
be English. It happens to be Engljsh
and it has got to be continued for some
time longer. Time would come when
it would have to be given up. When
is that time, who has to decide? Is
it the Hindi-speaking people? If they
were to insist on it, I wish to warn
them that the non. Hindi-speaking
people would be justified in continuing
to feel as they have been feeling very
strongly and expressing themselves
also with so much of emotion, that they
are being imposed upon. If, on the
other hand, the Government were to
be good enough, to be loyal enough
to stand by the assurance given by
the Prime Minister—I am using the
word loyal advisedly, towards the
Prime Minister, its own Prime Minis-
ter, to stand by the assurance given by
the Prime Minister, they should
certainly agree to the amendment
suggested by my ‘hon. friend
Shri Frank Anthony and also
by some of our friends on my right
that instead of ‘may’, the word should
be ‘shall’. They would not agree, be-

cause ....(bell rings) I want a little
more time.
Mr. Speaker: In amendments, of

COUTSE.. ...

Shri Ranga: It is not a question of
amendment. I did not speak on the
principal thing. I have got to have
my say. T do not propose to take too
long. It i1s not a pleasure for me to
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[Shri Rangal.
take too long on an emotionally sur-
charged subjectlike this, I am speak-
ink only because I must as a matter

of duty. Otherwise, it is not a pleasure
io me.

Shri Harl Vishnu Kamath: Will you
kindly extend the time for the second
reading as you said?

Mr. Speaker: How much we have
extended already, he knows.

Shri Hari Vishnu Kamath: You said,
Yesterday. .,

Mr, Speaker: If I can extend it
more, then we may decide to sit to-
morrow.

Shri Hari Vishnu Kamath: Tomor-
Trow we are sitting.

Mr. Speaker: That is all right, 1t
we are sitting tomorrow, I can extend.

Some Hon. Members: No.
Tuption),

(Inter-

Mr, Speaker: Now, probably, hon
Members should agree even if they
did not desire it earlier, now we shall
have to sit tomorrow because we have
been extending for this Bill. There-
fore, even if we are put to some in-
convenience, we should now agree to
sit tomorrow so that enough time may

be given to this Bill and the other
thing.

Some Hon. Members: Yes,

Mr. Speaker: T would further pro-
pose that this discussion on the Of-
¢il language Bill might continue for
the whole day and non-official busi-
ness we might put up for tomorrow,

Some Hon. Members: Yes,

Shri Hari Vishnu Kamath: Agreed.
Shri Gauri Shankar Kakkar: It
would not be appropriate to sit tomor-
row We have our own engagements
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Mr. Speaker: I am sorry. Even if
it causes some inconvenience to a few
Hon. Members, they should adjust
themselves, Because, otherwise, it
would not be possible to finish the
work,

Shri Ranga: As it is so happened, the
fires of this controversy were going
on with the result that the Prime
Minster thought it fit to accept the
advice given by one of our national
leader Shri K. M. Munshi that 3 Na-
tional Integration conference should
be called. He called it. The Prime
Minister presided over it. They ap-
pointed a committee also. That
commitee met. Soon after the
Chinese communijsts invaded our
country they met and in the light
of the upsurge of national sense of
unity, they said, national unity has
come to be achieved and therefore,
there is no need for their committee
to tunction and they dispersed. It was
soon after that or may be just about
that time, the Prime Minister also
was so happy over the display of....

St AT 0 we "R, agl
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Shri Ranga:...... a national sense
of unity. I am only mentioning
in what circumstances the Prime Mi-
nister thought it fit to recterate
the assurance. It wag then at that
time that the Prime Minister's as-
surance was again repeatedq and the
Government took the trouble—I do
not know under what department; I
think it was Audie Visual Publicity—
to publish in all the daily papers, im
the language papers as well as in the
English papers this particular portiom,
the relgvant portion of the asssurance
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given by the Prime Minister to 1he
non-Hindi-speaking people.

Shri Gauri Shankar Kakkar: On a
point of order,......

Shri Ranga: This is the advertise-
ment that has been published witi
the Prime Minister's photograph....

Mr. Speaker: Order, order. A point
of order has been raised. The hon.
Member should listen to that.

Shri Gauri Shankar Kakkar: 1 rise
to a point of order, Every time, the
assurance of the Prime Minister is
being repeated in this House. May I
know whether any assurance can vary
the mandatory provisions of the Con-
stitution? When it is given in the
Constitution that Hindi shall be the
officia] language, can the word ‘shall’
be added at all in view of the existing
provision in the Constitution? I want
your ruling on this point whether any
"sort of assurance which against the
provisions of the Constitution, can
even stand or can ever be cited.

13 hrs.

Mr. Speaker: Order, order.
Shri C. K. Bhattacharyya rose—

Mr. Speaker: There is nothing thab
requires further elucidation.

Shri Ranga: An assurance was given
The Prime Minister sayg that he
gave it. He hag repeatedly said that
he stand by that. Where is the ques-
tion of the Constitution being abro-
gated there?

Shri Gauri Shankar Kakkar: That
is not my point....

Mir. Speaker: If some Members
want to argue their case on that how
can I gtop them from doing so?

Shri Gauri Shn.hr mn:-. That
is not my point..
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Mr. Speaker: Can 1 say that this
argument cannot be advanced?

Shri Gauri Shankar Kakar: No,
that is not my point. . .

Mr, Speaker; That is exactly what
he intendes to say.

Shri Gauri Shankar Kakkar: Is it
practical and feasible to just cite
that assurance all the time?

Mr. Speaker: The feasibility is to
be judged by the House when it
votes.

Shri Gauri Shamkar Kakkar: As a
matter of fact, the very demand that
the word ‘shall’ be substituted would
mean the changing of the Constitu-
tion, and that cannot be done now.

Mr. Speaker: The hon. Member
shal] have the liberty to vote ag he
likes at that time. I cannot restrict
the hon. Member from arguing his
case,

I do not think that this display is
necesary, because the Prime Minister
has said that he stands by that.

Shri Ranga: | am coming to that,
because it i an assurance not only
of the Prime Minister but it is an
assurance also on behalf of Gov-
ernment.

And this advertisement was pub-
lisheq at the cost of Government in
all the papers, on the Tth of Novem-
ber, 1962 just wnen we were in the
midst of that terrible situation in the
midst of thay national emotion of
unity when our duty was to see that
our Motherland was protected and
defended and her honour was sus-
tained; it was at the height of that
crisis that the Prime Minister had
again repeated this, and it was pub-
lished by Government at their own
cost by paving money. And how did
the advertisement Tread? It read
thus:

“English will continue as an as-
sociate language, and I would not
take it away till I was asked to
take it away by the non-Hindi-
speaking areas — Jawaharlal
Neahru.”
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[Shri Ranga].
The Prime Minister was also good

enough to say day before yester-
.day:

“The assurance that I gave re
presented noty only my viewpoint
but also the viewpoint of our Gov-
ernment. When the assurance was
given, it was made with a large
approval of this House. We stand
by that assurance completely.”

Now, I ask the Government and my
hon. friend Shri Lal Bahadur Shastri
whether they are really- standing by
the Prime Minister’s assurance and
the assurance of the Government, in
the terms in which that assurance was
given, in the spirit in which that as-
surance was given. I feel that the
Home Minister is not being fair to
himself, not to speak of his being fair
to the Prime Minister and his Govern-
ment. I do not know; something has
gone wrong with this Government
somewhere. Otherwise, we would not
find 3 good man and a statesmanlike
man like the Home Minister coming
forward and saying, this word ‘may’
is advisedly wused  here, because
otherwise, every time the official lan-
guage is referred to ,it would be two
languages, and it would be waste of
money to use both languages, because
then Bills have to be passed in both
languages, statements have to be
published in both languages and so
on and so forth. On the other hand,
the Prime Minister says that accord-
ing to him, according to his under-
standing......

Shri Bakar All Mirza (Warrangal):
“The word used in that advertisement
is ‘will’ and not ‘shall’.

Mr. Speaker: I think that if he is
allowed to fiinish it, probably, that
would be better.

Shri Ramga:....‘may’ means only
‘shall’.’ Therefore, even there, there
is this contradiction. I would like my
hon. friend the Home Minister to try
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to resolve this contradiction. But one
thing is clear that they do not seem
to be ready either to resolve this con-
tradiction or to reassure the people
that the assurance given by the Prime
Minister is an assurance 'and it can
be acted upon and can be relied upon
and cannot be pooh-poohed or ridicul-
ed or dismissed or whittled away in
various ways under the stress of va-
rious forces that may be swirling
round the Government.

So, I want Government to make up
their mind. If they find that it is not
in the interests of the country that
they should scruplously and honestly
and fully implement that assurance
given by the Prime Minister, as he
has put in, with the authority and
with the concurrence of his Govern-
ment, and with the general sense of
this House at that time, then the only
alternative left to them is to resign.
If they are not prepared o resign, it
is for the Prime Minister himself td
resign. They cannot very well have
it both ways; either they should im-
plement this assurance or they should
resign.

Now, I would like to make one ap-
peal to my hon friends who come from
the Hindi-speaking areas. I wish to
assurc them that of all the South In-
dian statesmen, it was Rajaji who took
the initiative in 1922 to found the
Dakshin Bharat Hindi Prachar Sabha,
and who provided the introduction to
the book that they published in wva-
rious languages, entitled Hindi Swabo-
dhini, I learnt my little Hindi only
from that book while I was in
jail. All of us wused to learn
our Hindi only from that Hindi
Swabodhini. My  hon. friend the
leader of the Communist Party wnll
also bear me out, because we wcre
together in the same jails.

Rajaji was then such an enthusiast
about Hindi, a; good an enthusiast as
any of my hon. friends including our
Arya Samaj leaders, he was enthu-
siastic about it to such an extent that
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he went to the extent of instisting
that Hindi should be compulsorily
aught in the schools.

st a g wd wAeh adr]
g
Shri Prakash Vir Shastri (Bijnor):
©On a point of order....
Shri Ranga: I have not said any-
thing against my hon, friend.

When Rajaji did that, there wuas
a satyagraha movement against him

Shri Prakash Vir Shastri: On a

point of order....

Shri Ranga: How can there be a
point of order, when I praise him?

Mr. Speaker: There is a point of
order being raised. If the hon. Mem-
ber feels that there is a point of
order and he rises and submits that
there is a point of order, woulg he
like me to proceed further without
listening to it?
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Sktumat! ¥ashoda Reddy (Kur-
nool).  think the hon. Member
meant the Jam Sangh and uot the

Arya Samaj.

Shri R-aga: 1 am sorry I made s
reference to Arya Samaj; I with-
draw it, so far as the Arya Samaj
is concerned.

Minister—at that

Rajaji as Chiet
Prime

time, he was called the
Minister. . . .

Mr. Speaker: Now, he should trv
1o conclude.

Shri Ranga: Yes, but let mne com-
plete my point.

Rajaji, when he was Chief Minis-
ter of Madras, took the trouble of
having all the odium of sending—
when satyagraha was offered aaginst
the compulsory teaching of Hindi—
thousands of people to jail, and he
quarrelled with one of his best friends,
the great Naicker, Periyar Rama-
swami Naicker as he was called. They
were all put in jail. Then, he learnt
his lesson. his bitter lesson that it
would not do to impose Hindi on any
people when they did not want it
and that too in a compulsory manner.
It was as a result of that experience
that ever since he has been say-
ing, let us wait. and let us be patient
with thgse non-Hindi-speaking people
until they are ready to accept Hindi,
in the meanwhile, let us propagate
Hindi. That is where 1 agree with the
criticism made vesterday by my hon.
friend Shri Dasappa,—and he has been
making it for years and years, and
vet the Education Minister did not
take heed,—that this Government of
India have not done enough. That is
where 1 do not agree with the Prime
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[{Shri Rangal.

Minister when he quarrels with us
when we say that the Government of
India have not done enough. This
Government of India has not done
enough to propagate Hindi in the
south and to see that Hindi is popu-
larised in our schools and in our uni-
versities. I have been wondering also
why it is that in the non-Hindi-speak-
ing areas, at least in the universities
and in the high echools. Hindi has
not been taught, and special encour-
agement has not been given for the
teaching of Hindi.

Therefore, 1 would submit that we
are anxious to learn Hindi. But, for
God’s sake, let all these friends of
ours who come from the Hindi-speak-
ing areas have that much of state-
manship and thay much of forbearance
and that much of patriotism as to
have patience and a sense of under-
standing towards the non-Hindi-spea-
king people when they say that they
are willing to learn Hindi, but Eng-
lish is there with them and they want
to go on with English until they are
in a position to accept Hindi as the
official language. When are we to do
it? And how are we to decide on that
matter? There also, I join issue with
my hon. friend the Home Minister.
We are anxious, and we have always
understood when the Prime Minister
gave that assurance, that our State
Legislatures would be asked to ex-
press their views as to when they
are ready to give up English and ac-
eept only Hindi ag the official language,
Instead of that, he says, you are here
anyhow, you are expected to look at
all these probles only from a national
point of view, and, therefore, you
are the best and most competent peo-
ple, you alone should be given the
privilege and the liberty as well as
the duty and the responsibility of de-
ciding when Hindi alone should be ac-
cepted and English should be given
up. Theat is a very unsatisfactory state
of things. We are anxious that not
only the State Governments but also
State legislatures concerned in this
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matter should be given an opportunity
of saying either by two-thirds or three
fourths or whatever majority they de-
cide upon, when the time comes when
English could be given up.

I want also to give an assurance to
my friends in the north. I claim to
know a part of the mind of the non-
Hindi speaking people; no one can
claim to know the whole of the mind.
They are just as keen as other friends
not to depend up on English alone, as
we are depending upon English, We
do not want to give up English for
very good reasons which were given
by the Prime Minister. We cherish
English and are very glad indeed
that we have learnt English. At the
same time, we would like to depend
primarily on Hindi as official language
in good time, as soon as we possibly
can. How soon it would be is the
question. It may not be in my life
time. It may be after two generations
of our students have been able to
learn Hindi and begun to operate
through Hindi. When they grow into
the proper age for political and effec-
tive national work, that is, 40 years
or so, when those young people have
been able to operate through Hindi
effectively, then it would be time for
that. T am sura they would be only
too glad to switch over to Hindi and
embrace the other friends from the
Hindi-speaking areas.

But, if on the other hand, these
friends continue to be as emotionally
surcharged as they seem to be and
they go on irritating themselves and
irritating us because of their impa-
tience, the calamity that is likely to
overtake our country is something
that I do not wish to visualise not to
think of putting into words.

Shri Radheylal Vyas: As [ was lis-
tening to Prof. Ranga, I was really
surprised to hear gome of the remarks
made by him, especially the interpre-
tation that he gave to the advertised
statement of the Prime Minister. In
thay advertisement which he read out.
the word ‘will' has been used, and
not ‘shall’ He has been a prefessor in
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a college or University. I would hum-
bly tell him that ‘will’ denotes future
tense, nothing else; ‘shall’ has a grea-
ter signiflcance. The Prime Minister
has not used the word ‘shall’ in that
advertised statement.

Then he referred to the assurance
that he will not take away English
unless he asked to do so by the non-
Hindi speaking people. What does
it mean? I; means English will not
be removed altogether, but that does
not mean that no restrictions can be
put on the use of English has been
provided for in the Constitution. The
Prime Minister is a most responsible
person. He knows hig responsibility.
He had been a party to the framing
of the Constitution and he has taken
place under it. So he cannot be ex-
pected to give an assurance contrary
to the spirit and the letter of the Cons-
titution.

With regard to the words ‘may’
and ‘shall’, I was really surprised to
hear some of the speeches made yes-
terday and today also. The hon. Minis-
ter has amply clarified in his speech
yesterday that the appropriate word
would be ‘may’ and its substitution by
‘shall’ would create so many difficul-
ties. Should we not examine that?
Is it not a fact that really there will
be difficulties? Ir ‘shall’ is incorpora-
ted, we will be going against the Cons-
titution in some respect. I will cite
one or two instances. Suppose Gov-
ernment decide that some of their cor-
respondence or the language of agree-
ments or treaties entered into with
foreign countries should be in Hindi.
I do not think any of my friends in
the non-Hindi speaking areas will have
any objection to it. Is it not dero-
gatory to us that even now after 15
years of independence we should use
a foreign language and not our own
language?” When the Russian leaders,
Khrushchev and Bulganin came here,
came here, that visit opened our eyes.
We were really ashamed to see that
we gre still using English and we
cannot use our own language in our
relations or correspondence and com-
munications with foreign countries.
So if Government were to decide that
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only Hindi will be used or any other
national language will be used, does
it mean that ‘shall’ should be thcre
and along with our own language the
English language should also be used?
That is not the spirit of the Consiitu-
tion. So I submit that ‘shall’ is not
the appropriate word but ‘may’ iz and
it should be there.

Now I come to my amendment. I
have suggested that after the word
‘day’ on page 2, line 3, the words
*without prejudice to the other provi-
gions of the Constitution in this regard,
should be inserted. It is an innocent
and harmless amendment. I do not
think the hon. Minister can have any
objection to it except on the ground
that if the Constitution is there, no-
body is going to go aguinst it, That
can be the only argument. I submit
the Constitution has been there, was
there and is there. But may I ask
humbly whether we have followed it
up and whether we have abided by
the obligations and duties implicit in
the special provisions made with re-
gard to the use of the official language?
I think we have miserably failed in
that respect. It is with this ob,ect
that while passing this clauso 3, we
should bear in mind that clauses 3 and
4 do not override the provisions of the
Constitution. Therefore, there i; no
harm in accepting this amendmen; to
this clause.

As I submitted, the provisions of the
Constitution have not b.en followed.
I was really surprised yesterday to
hear the speech of Shri C. K. Bhatta-
charyya, for whom I have very great
regard and esteem. Before coming to
that, let me congratulate my friends
from the non-Hindi speaking areas on
the great restraint they have shown
and on the support they have given to
this Bill, barring of course, a swsclon
behind me. ...

An Hon. Member: They are not
here.

Shri Radhelal Vyas: They are not
here, but their seat is there. As [
said, there has been general suppsri.
Leaving a side the speakers from the
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[Shri Radhelal Vyas]

Hindi-speaking areas, I am particu-
larly grateful to friends from Bengal—
Shri H. N. Mukerjee supported the
use of Hindi as the official language—
who have supported the substitution
of English by Hindi as the official
language, the friends from Maha-
rashtra—Dr. Aney vehemently support-
ed the proposition that there should
be one language for the country— our
friends from Gujarat and so on. Un-
fortunately for us, those who come
from the Hindi-speaking areas, our
language happens to be Hindi, but that
does not mean that Hindi is a regional
language. It is the language of the
country. It is not spoken only by 40
per cent of the people, as stated. 40
per cent of the people live in the four
northern States of UP, Madhya Pra-
desh, Rajasthan and Bihar, But there
are people in Punjab, a majority of
whom speak Hindi; there are people
in Himachal Pradesh, in Kashmir, in
Delhi and other States who speak
Hindi. That population has not been
taken into account in this caleulation.
Take the whole of the States of Guja-
rat, Bengai, Maharashtra, Assam or
Orissa. If you go even to the remo-
test corner or village, every person
will be able to understand Hindi,
he may not be able to express him-
self well in Hindi.

Mr., Speaker: He should be brief.

Shri Radhelal Vyas: I shall try. 1

did not get an opportunity to speak on
the motion for general consideration.

My name was on the list and I per-
sonally approached yau through a let-
ter

.

Mr. Speaker: Therefore, he must
have been convineced that approaches
do not have any effect.

13.20 hrs,
[MR. Derury SeEARER in th Chair]

Shni Radhelal Vyas: So I was sub-
mitting that barring rour States in the
South, whose population is 11 crores,
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40 percent people in the indi-Speaking
areas plus 35 per cent people in the
non-Hindi-speaking areas can very
well understand Hindi. Even in the
four southern States, there are suffi-
cient number of people who can un-
derstand Hindi. As you know, in Tra-
vancore as far back ag 1940 learning
of Hindi was compulsory, even before
independence. Shri Vesudevan Nair,
who comes from Kerala, told me. In
other States also, the learning of Hindi
hag been going on for years togetber
in the South. So, a sufficient section
of the people knows Hind! even in
the South. So, it is because 80 per
cent of the people knowv Hindi that
it has been declared the official lan-
guage, and not becavi. the people
from the Hindi-speaking areag have
been espousing or propagating the
cause. There should be no such mis-
understanding. It is because the na-
tion has decided it should be the offi-
cial language. It is really derogatory
on our part to continue to use English
for ever.

So, I would submit that “shall”
should not be accepted. The amend-
ment that I have moved may be ac-
cepted by the Fon. Minister as there
iz no harm, as 1t does not go contrary
to the spir.. or the declared policy
of the Government.

off Wit TR T IuTeAw
WgIgd. OF Fgrad § f6 @3 g arar
am fam #13, e s gk A Ak
Al S FFAT | AR T A AR
¥ forg %3 gg wifedic wrgfs A9,
T ¥ 9T g g ¥ AR 7 e
o fait g : “gre v difas e &
det”, Wi g8 ST A & s
¥ wafy gw o fafea s arg o
A URT F ATA AT T=wE A FTeek
¥ ¥ A o7 5 W T FT AAS
ot FT § AT HAC A 7T AT
aff Arer g, @ WA FA Y W
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1 4 7 I AR FEa a7 fE
™ TRl & AT R gETT °g W
9 AG g fF |ET WAy @
T fFagwasw & Y
FH FL

fragy e aAvA @Y fE
#o UAo Fo F @Ayl 1 FT FaA
e fefedr & a1 aw R
wuTE qar fHar ovt | F @ fmAerd
¥ ag +¢f 9gd & fF Ay uv @
A IFT H40 O9g @ fE wraad &
fawrom & 9 1 § 7 aga a9 ¥
AT @1 § AT TN = A g
97§ dr wm fear fromme 3
awea g frfeedy a3 el & s
R\ I AR @ fF oA R =
¥ g Fgr fF wuslt o9 qaw
T R AT A UF GRA AEA g, ar
I Far 5 oF 57 3w AT TRE 71y
q9 WG TE | TRY W1 AR BN ]
fe w=%7 5o 33w 47 & ¥ 98 "9y
frey Y 9FIT & g9 T 8F o W
WA 9T F AT A I
T F @ | W 48 3@ FT qgq
ey g wray wEe, oY SF
ToAY, Wt agT a9EAT § 37 At
I 479 43 FT IR T GG W4T FQ
W@ o sust &Y 9wy qgmar a1 F
wam g amn fF @ ag fgmee
¥ fawmam #Y Aife &1 Y wde 7@
R s e fF I &
afcd ¥ wa ot ghm & fard g e andy
AT @

W wuy ug feafa o 7€ & f¥
d4% |Y wWE ¥ favem ¥ qgY
sw fggal & doar sge 4
WX qfeaw & gEawEl #, g6y
@ w9 fg= efifer ofona
®r 51§ it ag F§ fw wfasm o
WA FQ wie 1g foswg wL e oy
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TTHIT WA FT T S F A
WY gy, T gEd, ar
SHET HAT Ag FTAT Avar & v fgr
wfifwr ofcars arr ool &
g 9 Qg AR § | gEE wius
e a w8 wwar 2 0
#r¢ fg-witfam ofar @ fedt o
N A qT DA FAHAT &7 WA
fet eftfer ofar & &1 3w o2
3T 757 § & T €faum & qrew & fag
Y AT & qZ TG H ATHTH AoAGT
77 & for g 3oft & wfaar # syzeqmi
F AAT T AT )

oI gw W@ § fF & are
fet ey eftfir aftarst arall #Y gwdw
W E g oA o g Iudw AW §,
% g7 7 orf aga a3 @ Frar 3
e fedt 3 a9 faar 2, & "@faam
T aret & fFar gem, famiy feedt
F wfawia & w@r 1 foegla dfaum
F A, I A gEEa o
g gfaFae  agy & w1T §IER
# 33 ga & | WL WA qr9 FY fgmR.
¥ far e odfas #
MT AFT 997 §, A T AyF wf
Y #7€ a1y G & THFAT &

#ar ag sz & fed qare g fw
W AR-fgT-edtiaT ufary & e
g @ T gFg G FLCH FIHA FT HIT
qgaa 5 7 falt oF qaw
WA & fog qare g | gu Efaam
¥Q o TR & fad dAe §, K
Xa ¥ & o weT R A o
ar-fgdr-fifer qfaar & foery ot
WY §, I F FOT (FF LI T AL
# Guar ¥ | AfFT W § GwAT FT
wxd, oY o feafa 927 7 gy | sfar 7
T & gy Y § g9 T@ AT
wrf ot o
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Ty &7t 2 e )

o UHo Fo T ANHT AT FHA
2, Afew Iy ardy adr s@ma & ag
Fga & fraw fg=dr =wmga &, feeg o=
fafae, swma®. I &1 g9« 7w@T E,
A E g § P faAr wafy aiy
FTH A (| HIL FIFTL G H/A™
JYY FTFE A @M, @ J9 7y
ey X ag T @ wE, &t wafw
Fic @ T o W et @
TR ¥ & v am wfus 7@ @,
woifs et wdEHew o faee ¥
ag T84 S A A fw few g9
fet a8 o fve AT & saFT W
#1 1 @ I/ & =9 73 fagey +=m
f& 7= @ @ 1 w3fa A a@ ™
FATT H A ATE AT AT A T SOTAT
FATA § M R 7 gART q4g HAT
0 &1 £ TTHT T @ STAr ATH
fragast & s at

wafaa ¥ faaga & f& 7 Wt
FIFLF TH a19 9T &7 3 #IT fgeat
wqifFr of s qret ®1 I99T T W
ae-fegradar ofwrs Tt F oy
wafy & art # =1 ¢ & g foan
sty @y ¥ fag dae €, A+ =
TFTaE WX FEARAT § HI IAFT {WHFC
wals %\ FIear AT H & |

Mr. Deputy-Speaker: Shri Prabhat
Kar,

Shri Sham Lal Baraf: May 1 know
whether today also the speakers are
going to be called according to the
list that ig with the Speaker, whe-
ther only those who have moved
amendments will be allowed to speak
I want to speak on this amendment

Mr. Deputy-Speaker: But let those
who have tabled amendments speak
first
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ot g ;A ot o wEERe
.

.

st e TR (A ) SeTSTw
w&ra, & a5 FEAr Arear g % aga ¥
e TN AE 99 qi § ) gafad
W7 TAR A5 gHEALH TEF 0§, ar
faqe ofcfeafs ¥—ifs a3 wga
WA FANT  F—IAR Ay qET
FY 9T &1 AT |

Mr. Deputy-Speaker: We have
taken nearly 18 hours on the general
discussion.

Shrj Hari Vishnu Kamath: It has
been extended for tomorow. 1le has
agreed to it

M. Deputy-Speaker: 1 would re-
quest the hon. Member to limit it
to five minutes.

Shri A. C. Guhg (Barasat): Will
only those who have given amend-
ments be allowed to speak on this
clause?

Mr. Deputy-Speaker: I am giving
chances to others also.

Shri Gaurl Shankar Kakar; Those
who are opposing this amencdment
should be given time,

Mr. Deputy-Speaker: Five minutes
each.

Shri Prabhat Kar (Hooghly): So
Mr. Deputy-Speaker, Sir, so far gg our
contention is concerned, as a party, we
made our position clear during the
speeches made by the Deputy Leader
of our Group, Shri H. N. Mukerjee and
also by Shri Vasudevan Nair. We do
not agree either with Shri Frank An-
thony’s contention or with the ocn-
tention of the leader of the Swatantra
party that English should continue for
all time to come. We say that it should
be replaced by an Indian language.
and that language should be Hindi.
Having agreed to that, we have also
moved an amendment which is almost
the same as amendment No. 36. My
amendment is No. 57.
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Mr. Deputy-Speaker: You are speak-
ing on 627

Shri Prabhat Kar: I am speaking on
amendment No., 57 which is to the
effect that “may” shall be substituted
by “shall” in clause 3. It has been
moved.

Mr. Deputy-Speaker: Yes; 57is the
same as the amendment of Shri Frank
Anthony.

Shri Prabhat Kar: In spite of the
step that we have taken, we have
moved the amendment that “may”
shall be substituted by ‘‘shall”” Dur-
ing the last three days we have had
discussion, and barring perhaps very
few Members,—at least as fart as 1
know, all of us came to the conclusion,
and there was almost a unanimous
view, that the question of ihe conti-
nuance of English does not arise, and
that Hindi should replace English as
early as possible, In spite of that, we
wanted that the word “may” should
be changed into “shall”. We  have
seen since the last three days how le-
gal quibbles have taken place to the
effect thay “may” may mean ‘“may
not”, “may"” may mean “shall’ and that
“shall” may also mean “may.” In view
of this, and also due to the insistence
on the part of the Government and
also on the part of some other Mem-
bers that “may” should not be changed
into “shall”, there is 3 genuine appre-
hension in the minds of the non-Hindi
speaking people that today the Gov-
ernment wants to foist Hindi on them.
We want that this apprehension should
be removed. It should be made quite
clear that the Government or the Par-
liament is not imposing Hindi against
the will of the non-Hindi speaking
people.

I would also draw your attention
to the provisions of the Constitution
Article 343 (1) says that the official
language of the Union shall be Hindi
in Devanagari geript. Clause 343 (3)
says as follows;

“Notwithstanding anything in
this article, Parliament may by
law provide for the use, after the
said period of fifteen years,. . ..”

439 (A LSD—S5.
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So, it is within the discretion of
Parliament to extend the period; the
power is vested in Parliament. We
are extending the period now. We
have seen that there was opposition
to the introduction of the Bill by a
section of the people. Not only that.
Yesterday, there was some type of
amendement moved by Shri Frank
Anthony and Shri Ram Sewak Yadav
who wanted that the Bill should not
be introduced, and Shri Franh An-
thony wants the continuance of Eng-
lish.

The main point is, what we are deci-
ding now. We are saying that English
language may continue, Who will
decide again whether it will continue
or not? WUnder these circumstances,
when we are thinking in terms of
passing statutes in Hindi, knowing
fully well the difficulty of the Hindi
language as it stands teday, and the
flexibility of the English language and
the way the laws and the Consti-
tution are interpreted — the
lawyer Members will know how these
things are or can be interpreted and
misinterpreted—at this particular time,
we still give scope for such misinter-
pretations. Not only that. This. will
create a feeling in the minds of the
non-Hindi speaking people that we are
today trying to foist Hindi against the
will of the non-Hindi speaking popu-
lation. 1 do not agree with Shri Frank
Anthony thay the Home Minister was
speaking completely contrary to what
the Prime Minister said. Ag I under-
stand. both of them wanted that Eng-
lish should continue. I think that,
from what the commitiee has done
and also from otlher things, the status
of English also as the official language
will remain the same as it was. That
wag the assurance that was given and
that is exartly what I understand
from the spreches. If that is so, what
is the harm in clearing the doubt and
alluying the apprehension and feur in
the minds of the non-Hindi speaking
people, and making it categorical?
That is what I want, without going
into other questions. We want the
integration of the country so that
there could be no misunderstanding on
the part of any one section,
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[Shri Prabhat Kar].

For exemple, I come from West
Bengal, a non-Hindi speakin garea.
I can speak fluent Hindi. Our educa-
tion has been in the foreign language
all these years. Now we want that
it should be in an Indian language
and that it should be the Hindi lan-
guage. But then the procesg should
not be hurried through, and there
should not be any feeling in the minds
of the non-Hindi speaking people that
they are being forced to learn Hindi.
Let there be a natural flow; let the
learning of Hindi by the non-Hindi
speaking people continue ang have a
natural flow,

Further, it appears that there is an
apprehension among certain sections
that hence forward, unless a person
knows Hindi perfectly, his chances of
entering the all-India serviceg will be
affected. Are we not to clear up these
apprehensions. Are we not to place
before this country our stand that, as
at present, English will continue in
the same position as it wag till again
we discuss and finalise the thing?
That is why, in spite of our having
categorically made the statement, I

commend this amendment. I would

request the hon. Home Minister to
realise that the refusal of the Govern-
ment to accept this amendment will
create further complicationg in the
minds of the non-Hindi-speaking
people to the effect that the Hindi-
knowing friends are not agreeing to
accommodate on this particular point,
and that they are trying to foist Hindi
against the will of the non-Hindi
speaking people. That is why I ap-
peal to the hon. Home Minister to
look at it from this angle and accept
this amendment,

Mr. Deputy-Speaker; Shri Balmiki.
Shri Bade rose—

Mr, Deputy-Speaker: I have called
Shri Balmiki.

Shri Bade: I have got an amendment,
Mr, Deputy-Speaker: Shri Balmiki.
st Ty IS wEEd, AN

g1 wiigded § 9we W ¢we | fEet
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a1 SUS F A W T WT F w H
WX W § AwE  qq fowr 9@, &r
# gwwar g fF 3w A sqmw ww fg=
Faw § wam | Gyt @ IER
T H AT 3 g AfFw A wig=r andh
&3 Afusacsad o § wa 3
TEt wEA § oA wfg=c 9ot e A
fedt & qe1 F1 awdT fFn g

I wEIEd, dfayr faab
qfeex F fe=i #1 v g s Rfas
WG §, IART AL WA F ST W
e fHar @, 98 T\ IAR! ST AEY
A W@ g, 7 & awAw g {7 o gweq
gfaym #F1 AT FT TowHA g, HeAT
FT g & | AT T faggs gaTe AT
g wan AqfF o A wwT F waty
fruife =& &, cofod a1 dar o
o gg fagear & fa sus &1 ST
W far @ @ g, 9w onfaea
oo fem g 1 aEFw T
fet AR ST & €19 a8 oF awara
A AE FI qUE W W § 91
grm o 3E & agwa A g afe o
9T T Fg  fadaw 2, TEer
T2 F, TH T # qrf fear s
2 R WS #1 A Aty frifa
fed ar Sar @ o SESr & ST IHE
T 59 GNT AT &, TE ITRT AW W1
I W AR ga e fi=e a6
Tt faar &

oy 2@ fv gak Ty # fesr
&1 1 T4 ¢ | 98 dgAHT & WTAT Er
78 ¢ afew 9@ @ & @0 wE
aTet, Wt Wiz GeFa § fawer €,
st ag & fet ot sera & fawels 210
fet #1 depa ¥ faaelt o= WAl
¥ arg Wi a7 Amar g ol aw fafy
F1 g9y g, fgt R exga #r fafg
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(3 ) @A W §F AT A
W H Ml IFET TeEw & W
g i # o ofwe T @R g
' gaEl oF fauw oW oSt g o
¢ afFr w9y Fem fE oy
T fd & w wmarw s oFa #1 @
& fag susit &1 ox fadq @ &
wwar §, & 78 A= & wewa & &
war #ifE & srar g oy ot 2
F 2L UFAT F1 @A gd, 3w Fy wfaw
#T @A g4, 2T * 7 qA fa=T
4T Wrew MT I T gF ALY AT
IIFR P FFA § A AfyFax aw
F g At S @ W At Sty @
w1 A o oww fe w7 o
g g & | w7 @ f 2 W 5y
HASAT AT Al F fg@ Ay A #1
S AT es @6 AE S wrET
AR & dea ae @ AR o @
grar et mfaae awet i 7 3
Ffedi Foohmac AT 1§ 98 FgA
¥ fag dar g & mafas s 1
T OF T @, IR UF AT
aifga &, 7% UF I ¢ Afen fzeat
F At AT OF AR g, TEHT TH
I=aaT & | Arq g1 # ag 1 Fgq & fag
da g f& wafas  wmr ar oF w2
¥ =7 gifvm @ R, T 3 A
gLaw wmr g, AfE el aF fed 4
HE9 @, I8 AL AW §F A= ATIE §F
¥ awet wET & 1T v fg ¥ A
Ttz ATAT AT FY AL A £ |

THTT M o AT T F IAR
UE AT YT FL AR AT ATSHT gAT |
IFA F uHTHAr  U0F JEqd 71
afs & am ggi #9 f& T & o7
FAT AT § AN UF aE T A=
17 2feror e & SN T avE B oEEy
g1 ¥ TEr ¥ fad A g oA
WA OF Y, A WA TF @A
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H §, T IA F W= AT ATEAHF
UFAT § WYY AT T OF a9 § qreEar
g fmagaawamImor a@ ¥
fewraa & fag e 2, v@ra@ @
UF UF FI & e H, W@ ag A gy
qr iRE, St fEoafaw #oam g,
AT, 9T, TN AATIAT ST TH1
ART AR JWF AR | FaL ARG o
I T g7 § A feror wrew
¥ oAt wig €, afFw grEEf W
TIARI § OF gFR ¥ W 99 99
g1 af| v owr e Fwm g
AR WRL I AEET IT AEIgEE
¥ ford, fadie =7 & it sivramd g3 &
% fad g == @, Wi g gfaw
T e &, oA fod gt gma A
fade w=T &

Shri Maurya: lle established the
caste system.

o A 77 37 Tz faeed
1 AT & fgw | fag wEw TR
¥ gg WIS WA A1 AIg WY T
faeen @ FT g maw g Fifd 39T
oF we fedz w1 R g |

¥ FEH T AG Tg & F v wafa
fraifra gt aifed fF &9 a& Hiefr
widr @l | 9 A% WY 98 waf
frrutfca 78 73 a7 a5 {2741 &1 sfq
o 4@ faer @war 20 oF w&fy
foraificr &< 241 & #C &g & @z o
ar o7 T ¢ fF ogw omafy & o,
foeer #7 9ece &% vy &, S
#1 gerr a3 e @ oS faEw
M 2 ag 99 wafd & A IR &0
frerr arfed 1 afz et Sfaa wae
T faar oA a1 g g faw A A€
grm 1 & gzt ox ‘R AR “aw ¥ ars
# AR ager AT | Fag S g
‘G o & az wed AE) 2, 7 S
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T 7 Mr. Deputy-Speaker: Order, order.
[ e qﬂ] . - The Hon. Member ghould resime his
2, wfew et & faar & fod wrafa 30 seat. Shri Bade.
CICECE A

A e wieN dag Az g fE
TER A AR & fadgse =y o1 o
T Tqra , widafas e E, g9
Sfe Saftaar <t g, sed fi= W 2
AT 5@ oft g i g ) e
fawars & f& wmi ag & i <3t
T AEf o g, fadvse g
f& o1 gm0 F AW 8, 9w o
faeme &€ " w@frare % | 99 gume
A ¥ & uw faae ¥ fraga o
S | g T g 4

“For the vigorous propageton,

development and growth of Hindi
in Hindi-speaking areas in gene-
ral and non-Hindi-speaking aieas
in particular a definite and well-
planned scheme shall be drawn

out actedq upon to replace Eng-
lish before 1980”.

R E et fE s &
T 9T W%Fﬂwﬂ?mﬂﬁmﬂ-
FTOF T ;OF A I iz
o 3w fqa #1 @ F @1 § A9
Tt =nfzg v = wafy & ooy A%
wasft  fafrss geft  we ST,
TIAT JA T AT AT fge=r FT AT
e wqm W1 At e s

q A1 wwAar g fF fedr dr Ad,
WA &1 PR oA &1 98 A
ATH &1 FAT &, AfFT gAC T AT AT
ZATL &4 9T gATO 3591 ¥ faeg A8t
FTET AT [FAT | GATT T=gyr g fwoaAn
M # fgedr #7197 o9 A FAT
aifzq w77 g 2 f aea m g
AT G AT |

JUTENEA WEEG, § WG & oATAT
FOXTE A AT ATGATE |

sl WERTH . qIHTT &AL H AT
T F19 Far B gt &1 whawfus
a1 fear s afew & sem T@aTg
f& s@ aF mq 59w Sy F FEAEi
" afywfat F1q s & a@am
< fey 7Y fommds, a9 a% S &
g2 fz=r % wfg 9w Gar 7€ 74,
@ as fr srfggadfi @ asar 21
FaT g FwartEr w1 & feedt famma
7 FE G A

Mr, Deputy-Speaker: Order, order.

He should finish now. 1 have called
another Member.

Nt wEAw  UF gEE a1 § a7
AT ATEATE | FH AT Tg AT A1EAT
g f 3 & g qar g A gfer
TEA g0 g TR S afi=m o
gy A ¥ W g F e ¥ oo
e, ey a3 ag & 5 S gt
srarfes aaEyy 2 £, frdy WA
arfad

Al 5% : FUTEAET WEray, vuW a1 ¥
AT { AL g3 § qg aTATAT ATEAT §
fF o arg W AT E 1 H om
NI R AT § AT @mRw § AT
FT g A g | BT FT fe ol ar
HrdT 78Y 21 Af®HA FEq § oA @ 7y
g T | 2T AT AT A qA fgear arer
WAl & az A 7 (Y fawe gt
3\ 39 IEICH T2 F F1EA A 14T 2
fpr off &F e 7 W1 wEEAEE
T E W A AR F A H & W
&1 70T FTAT E |

o1 gfe fasw wma ;¥ qw=
fgedt 21
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oY x¥ : IEFT F1W 0 2 fE SEE
s AiEHz fzan 2, W7 T ATE" A Y
wrew fafaees mmea f = & A4
Szacigenie  fawmwen fF sfem F1aw
w2y | afea & 39 2199 # AT qnga
g & s arew fafaeee 319w 7 3199
¥ #75 weariy fzgr & A ag s
F 98 T9AETCs g 7 ag S8 wre
TR F A AGL g AT fow ag
¥ o gmy gel vw ot @FT WX
fAgerar a1 I| avg F1 HT AFT WET
72 2, famar mam & snfed fF waef
wAr arfed | #f TRt A1 sEeg
Fgn aw f A ER ¥ ey § w0
77 &, w9 wenteama feedt §
2 1T qereTT |1 W1 oW € 9 fee
are W & | W aww § A R
i I9FT 39 THEIT F1 72 2 fF fgely
FET grfr wnfEd o & of teweft wEw &
Fgar agar § f afz grew fafaec
AqrEd A WO wmEEE g faar ar
it ¥ mifewa 7 Fifrzeqaa &1 fF ¢

“The official language of the
Union shall be Hindi in Deva-
nagari seript.” '

w7 AN FAfwEST T gE an, qar
I G AT G5 OrgAEr J gEaEd fHAr
2, 3913 FT WG 0T | TT HWG AN
srar 8, 9= af7feafa a3+ oy 8, a7
st F130 AIHAT AT & | A
18 g4 forg st gt &, safwat
& fad Aifrgr § 1 @z OeEr @R
Fifecaqa o7 JFART F74 & o A
94 ATA 2 A A & AT TR &
feg  amaafas® g1 war 3@ fd @7
G a3 wm, # oy ¥E g fr fag
Frgafasw g8 3 gV feet s & 7
afz Feat w42 T 7 T WY
% B ag i Afeq A7 o & A Ay
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o7 fF 98 W WaT 91 &) &R ag
FAFT A AR £ 1 T8 AT ey &
7 g 9T HASAT 9 | T qWA K qE
aFY sar fr 3wt wust ;Wi afed
ST Ag WITATT 9T Fgd 2 ATIAFL
oA qAFAT B |

T AE & AA T T2 AT 7T
T3 & MifT 3 AT OEN FTATTES 50
& w@a7 T &1 fg<r ufmr ¥+
FIH FTAT TLAT & AV IO Wed H
H{Y FTH F7A TIAT &, ITHT e mHo
Fo ¥ falra ® &g FYAT TeAT &, TA
fad Igin e fF gUAT T gAY
aifed  fewt wmar gAY afed, sfs
fgeY T Y7 W JgAY fed | v
Igia ferdt FTaTRr fag faa, A
oTElZ # gy fr gar o7 fgel &1 %
I A &7 AT AW A e
TF FIHTIES &7 /T 1 IASY O
¥ graa £ nR AT gmre fae ofr
T gAL UF I AR AT OSI9E,
g AT T AR ) A A W
IATT TG H @S FAT| WAY AT
fafree” are & #=51 f7 "9 & A
“gre’’ WY g1 AT & w7 Cua % owrr
T WY ZT AR 31 AT T AT T
29 3 H WAAIT FgE) T HETAT
gramaa ? AfFgs 3Tk 91 ow e
AT A IF AT T FIE
# AT § fF T80 7 Treg wrar ZEY
arfzg, GHt &A@ TEA SO
REAIE A A R e A T e ol
FTE AT TAFA & FTEAIT AF JwT
S1a, w7 g fa=t e 2y Y wrAr
FI9 AT AFAT & | FFA WIHAYT T3y
g g 9 @nia % EY, gr 5Ery gy,
qr AFTTT 3 2, T T AT AT § A
FAT AT R gy # &Y A d,
set § A e | o6 g & S
Z fF fet &Y T s ET
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[ @3]

UF T2 4 =7 faemar f5owe
fe=t Trg wrw gy SAT @Y Ad W
ARG ¥ 1 {EF AT JAT ZT AT |
TmETIETA FTAEaT | & T ar mEf-
T AE avgar | § 3 AT § oA
TF JAET IM AEATE | UF T
F1 & foagy  o9AT F591  aFATEl 91
oY 3% fag anzdl 47 | F Afase
T ama w | T afaez F¥arfE
AT F I1ZFI F74 L OF AT
QF 0% IFT AV IF 97 A1 AL
/AT 41 a7 a1 T g, 9% S0
Feal A A1 I Al H oAy 9T
F7 xgr fa wor awa foeay v, & @)
AT ¥ 3% IFS fF9 99 1 AW 98
o1 39 A WA F YA 2 fag
T far @ | AT FTITAN A
2T & fF /7w ¥ 95 07 AN FT
faaTars £ AT €, ag HE! WET ¥
A 2| qfed g Ay faet ot v
WHT F1 TCZ WTAT qAT o, ¥ I AT
g a1 me & favres 757 afew
faum % WA feedt €1 g T gy
nFar 21 wifed A smdfawaw
¥ TF w9, 0F fawe, oF fram w
0F A TRAT T ARG RO HaTAA
3 e —

After 1965 it may be discoatinued.

A Afaqra . &7 ATy 393§ A
f‘emn%

Official language of the Union shall
be Hindi in Devnagri script.

a7 A 47 79 %7 awed Fran e fr
Zfaqor & F@ ATE WASY F1 AYAT AT
¥\ Aa w1 37! AfAF THE § A
g | M AE AW A A ferdr a
T A, AT AL T T F 1€ W
qTNT AT A1 FE | AG &N, TA,
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afasa oy St s 0F 38w fA7 wg
Y | H AT AFAT 21 AFET a7 FE
festaa Z1Y aifed, oo 3 1% T
T 3 1 8 W 7w feafa & A1 39
W A 97 F5tg &7 a1 sAw A0
THAAT Tf8d | A @AFTEE A
F 9 7fF gwa IFF A A1)
ard femmi # a3 ewrfm feg
afeqi % aw Zwre AT FE@A W E
T T AET #2342 fF 3w vy
FIAL ANT | Fg A A AT 3
g9 TAFATH F1 3ITA N AAT § T
fFgfam sy = faa & sgrefs
TREEY T AR WAA 1 feasaty
FL AW T0fzd | A 7z «1dw 0w
"R F1 AEr & zAS WY qEE fRa
F wifgd Fwry Hfaam Foare
vy ¥ ars faard

Official language of the Union shall
be Hindi in Devanagri script

Boqara gt it & g 5 w7 7
oen AW ¥ qTA AT I ITHY
94T ¥ f5 W7 fz= wY fraay omg
FAE 9% g § fr et A1Fpow
T JTH AT, FHCA TG Wi FAY
wifgd | Tafad & Jvgar g fe qesu ¥
T F AT wTARTSA fHAT AT

gL A fAfTezT avga 4 11 w3
2w

“shall” may be jnterpreted as “may”
in this context and “may” can be in-
terpreted as “shall”.

¥ A1 A9 F7aT 2 ) WU & e
T A ZrAr ifed w7 A Far
& E LY ¥ A WU F1femdg
FIAT A8, T2 7L fAa4T 3
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o angt o SATERE wElRT, "
qHEHz ¥ A7 443 ¢ | 9T AT aRfEEna)
g & za ama s qrwaE A A AT 7
Tz RAT N Iafeqa g\ W F 37 F
HT7 T4 ATST & aTY F AT F9AT TTEAT
g7 1

A9 $a%o ®H 9= gurd fama a=r
IIA TG 0 TR T TH AW F
WA g0 7 | I A9y Wt Fi w7
HTCHT FT §g HAL 41 JT FH TA7 A
¥ fa=m= 1 517 =7, %1 947 97 | sEfa0
98 yo H guTY faym ¥ g2 9w @
&y mar ff 79 12y & O fegeam
§ O TormaT A9 @, afew gw oew
1 Trarer gt 2 o w e i
foam1 21 & a8 ¥« I Awy ¥ Any
& FEY | T TR FHAT Er o

A7 04 TIA ¥ WH H AT FRG
g A &1 fFa ? & qowt wTOwA
we T ¥ W £ e qwe
EXAT, AT FATT BT QA= AT AL
&Y I 4 99 WIT T 971 % Ag w9
A 7 &1A9 AT | AfET 0% aTE
g9d AT 97 FAW AZN @Y, AR
fegr ®1 T ® q@r fzar A
faww ¥ arq famranE fEar o feer
FTHTE. T AT & T30 Tq7 27 8
qZ WYH 99 7T FAW @)

WA TG FF AT W § AT Tg
A=A B Wh & F Aa9T ®, w990
o W%, 5= 8 9 =9, § 0w
& AT, AT AT F AFT | FAFT
T 34T & 7 FET) ATHTT ¥ ATty
AT TF TAATT FY qgH F AN @, T
LY, TTA qF UCT AT F1 AT T @
A1 fe ) 1 fergem 7 w0
WIS & TSTAT R/IT 7z ATATFT aZATH
fFm == 3|1 F1 W 7g A @ e
o FAT A ey § qFEe # o
famzri Wit %1 fgamam #7 7@ 8, § &
fagi I & w7 o qar g, fow

VAISAKHA 6, 1885 (SAKA)
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AR T o0 &0 WA F0 A3 H fgean
famr, e Fvanfagr &Y, o1«
T & #1 AAfAT AHAS G HT IAF
TEA1 F1 % ITFG TG 4, WA 98 AN
#gd £ fF g fg=. %, gvae ==, I
fet 27 s &fs= o=, 7 29 ) oA
e 2 w9 fx Ifa= = @ 2 =i
HET &, THARAT FT TR A | TAH
Fror o 27 TEr ww Az 7w
qoTa # fg=t 17 g, & e A1,
qIEr WYY qAT ¢ &1 qATE TA+A0 ) W
) T WAINTHT & T AN F AT
T | ST 39 AYETT F1 4g 6 471 %
o HTT FT TAFR FIAN TG EAT 0H|
qfefegfa =1 &% 20 f& w9 sawr
fadiy &Y w1 & 1 8% o q9s
AAfw & 1 JET T A FV 4G AT
g anfgr 9t ff e g wmr @
wis g arfadegiwrse =
qfax A A WS G FL AT FEgd & %
SHA! T | 4 faad oA ®Y A9 @
I qF WAT A6 8T TATH AT TH
FWA qET ST W@ | Ww & faan
T WOT WTET FT qgT goraT R E ) Afew
T AT AT ATY T WG G, EH A T
AT I5TT 41 fF gEE S ST AWy
T § AT 3R A SR Al 98 &
f& ga si@dr #1 2W F g2rC | W AT
qH 0 | FAF AT & fAU gAie
qgA &=§i A w94 HE( 97 At
&, garr qrarsi /1T afgal F wod
T, WA ag & 99 ar | e S
g0 AT A1 fF wud & W A 3
FEeT & f wudy T w1 gEEr W
ag g7 AEY ZAT | TAET AaH a7 W
T qFTE &1 g 91 fF ang &1 avgean
T 1 A% o & &Y @9 § AR
T FAY F1 (AT AHHAT §, A FA
zferor § AT AT &7 OF g99 2 ]
EaflatH Fgaavd &a & | Y



12201 Official

=t amd)
IE 1 AT F 2, 70 fgkr F am@
FT &, FA AR T A FIA §, FH
HB F) AT F § (fgegear &1 Wt
F AOETLFT ACH § AR AT F) ) |
gz IA% 19 GG §HT | HF AT
wifedi #1 ag arar fa g angar
TTog WINT & § | gt A & et ¥
az oF fvaa q21 fear ? e A0
A% foo awEr fommarT & | a9 F7
&5 a7 fF qT=0 17 WaTH] F7 IS W
[T AT T I, A A
wrarat ¥ 1 e wre A {9 T AT

T AT AEHIN § 98 Ug & {5 wuy
TTITES AT N7 1 TS 9y fgeml
TN | A (Y YT AT F IH IA T
o1 weT fgeEr gy St 1 JfE e
15 fmw & y€ FwaEAT WAEa W9
HIF H AZT AT AT LY B AR IA
TEAAAl B aNA wadT ¥ FT fam
a1 49 Efema mfga Fiat A o
RER Rl o (|

l.al hrs.

WS NI qg AT g Eu At
F 7T 97 IOV A 2feqwr F1oqATT
=31 far 9 @ TwAs @ AF 79
BT § | TTHAT a8 I AN Zfeqor v
qet AdY 2 1 2faw F o, waT F aw
/17 78 FF AT I IR g E AT IA
A= FY wraT 5w # | frge & adia
gfagat f4m a gagZ I a@ 397 &
g 1 v feror # @ gl, T WA ¥ 7Y
afew gaTdl AT 989 & =fea 72 & w7
ATHEE T G AZT SAFT AMOT Zrer
AT & SIS W TR R A @
A Y, wET T A ATET, FHT AT
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A AT AEY TE @ WY w3y
T @A H oo TEY & ) 9 IF AW R
fewgat a1 Tvo7 a1 Ay HEFA TRy A A
H1qT Frt 97 | 3fz afad 7 qifed a6
T qEFT Tqd § A1 99 3 FE7 H AT
T fZAT T AT | = 3 3 { qAAL
FT VT HAT TTHH T FICHT 38 39
I T WTET FAT YT WA AAAT FT
WTeT 37 AT 7 AT TEY | o wqAT
FTEF 3T 97 ST FTAH THT AT ATAT
TH 2 FY U WIGT A | AT W
M 3 &1 wrar Y IS wrer Ad¢
a9 qT4Y | FVATF WA T 5 2 ¥ = 04,
T FT AR ATAfEAT 3 gg ® o=y
T AT Y BN 2|y # fEoa T A
TAF & T F wgT qdl W qHAr
I TAY & | 399 WAF A A F57 3
HAGT & AFTES I FT AT 19T 70T HT
TET 45 Rt 2 |

FIINTT AT, WA A FT AT
R T7EY & IW A qA FVAIAT T2 &
f& g A F1 7T 72 9 F 79 WfaA AT
A% & 1 TE FIAA W, qH A1 @A AN
ggAT & fF a8 faT Agdw a9 T
for famr & foro wielt Y § Fgran fF ag
FAA Z7 AE T TH A FT AAAT ET A0AT
ZYY g e FrafEay 1 47 7 FT
HrOfT | WIS TS a9 FYT FAar @ d
1 |ré a9 929 ¥ 97 Afgw agdr
FRA A R 1w e Hfaw wad v
Frrarar famaT 2 1 57 quTT /A7 S
41 7 5ol F1 fgqma &7 S A
HAAY 93 73 & WIT I9 FT AT 97
Yoo BT KFAT & 1T & AfEA qi
Zfoei % =9 8§ HIAT 97 qFT & 1
TAAT AT AHAT FV TR 37 T} GFA
Fifw fara MT A I 719 &, § 5T o
TEATA, T WYL R F qorafaay
¥ asq AU AT A 79T & | 36T AE AT
T SRS & faq 0 A FE 7 ag ar
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WA FZ 47 WA FHA G 7 F |
TUTH WAY ST IAF AR § FEY A® T
# | gl mza gfe Aew & faegw =
& | Tezia It Atfaz faar 2 oY a7
IAFT 20 qHT T3 & 1 AT 0w EF =
2 | dfeq Tg= fomr 376! 779 2 a7
TET 47 & | WS WG F AW T A
femgrar T W= WA ST F 1 IFA7AT
A TR AL WIH { AFEATATRR |
T WL HIE IAAET T6 T8 FMHAT 3T,
AT g 1A HAq T FT, T G HIA T
wrafa® AT & A9 F7 G a1 &
IAFY TF FT qFAT g A X qwa i
T8 W4 A1T FT W & " qiq H7 a9
FAAT &1 WEFT & 1§ qgAr S {5
ifa? faw & 1 " 9/ a9y 2,
g #ad {679 8 @1 a8 gudl aed
27 g AR T M YA vy A ¥
fAm etfaa @i &1 @27 & foo 39 1
FWTE q7 TAT T & AT s A1
T A7 F74 ¢ ) faw avE e
fergema &1 namw aard &R & fag
AT 1T AT XA F7F 9 AT AN A
fergena & g a1 Ay A2 fergma
. v, FLIET ALNET FT1 FATE TL HT
1A F fag 91T 3947 g wo A
a1 & fau oudr FT TEA F=EA
@

Imrers wgreg, ¥ wer e f
ST MEF I A0 F AT H WA F AT
¥ 4 7 A S qrear & ar o
IATHIT & HIL ITINA I 7§ §, TTH1
NTYT & WIUTE 9% q¢ 37 W foqr s
fir st feedt et & ar waa ?

VAISAKHA 6, 1885 (SAKA)
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IINAY WERY © WA AT A
sHEHE Ara & 3

ot amgt - & wrr giedz 51
fe=t ® amal 7=y g A1 fest & 4
AT TTEIE ...

Miadf TUET wq (AERT) o
e # FMfAT o

A @A IF B AT I A
Ty fF g AV FH A & fom 2w
FTHFLATGER |

STWEA! T ET A AR F AT
sfefees dEa g1 war &

IqivTs /R . AALT T
TRT AR Z1 TR R

ot wmer : fs2t w7 A, &
FFer g1 fqe ¥ AT I AW Ry
FAE |

¥ AT F ATET §F 799 FT AN F
fraza #7719 g & fergen aer
17 992 & w27 & | fggem a1 wvest
9T A ¢ | IH WawL 9 fgrgean #
uHaT F1 aga I & | fegen w1
#Y§ 0% ATE, UF WA F@IgT AR
U AT FTE UF safe TE a= aFaT )
forgeT™ F1 9 3T § ¥y FIUS A7 A
Y AT ARA & | TG THY TAT AFA § A
WTTA §FEST g1 | A 52T 54 g1
qaar &7 W AT &7 A1 AT
T AT ET | 5T & a9 Cafaer 7€) g1
gFA | AT fgegEaT §1 g &
farT® 1 FgdT & 98 fegam & wfad

Shri C. K, Bhattacharyya (Rai-

ganj): That is what you want. You - k,
want to utilise it for the purpose of aFar ¥ faes 97 @ & | WA A0 4w

bye-elections in U.P. That is not the W S1F AT TR AT W‘Tﬂﬁﬁﬁﬁi
purpose. 7§ garas 7 AT Y A E g

s agt: Tg fammaa HosmAR Fa¥ fu ol F F107 § 87 TF FIT
e | ag Y a1 fr W 93 fed A Ay

F faers o1 @y & W fege Ay
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[ ameh)

AT Y FTAG AT FL AAT AT AT
/17§ 717 AFA § firrfar 75 9 A7
ATV FEAFET T35 A7 7 IAL q1giamd
a9 § 7 o 71 A farga wafagg
H 39 4 A7 K12, A 67 A%erd g7
F7 A, TE A @A G WY BT TIHL
§ fr73e "= g TEA 4, AT,
1Y AT 77 TgA-AT AG TR WA 97
A7 FFEAT W7 TR H ®E T AT OF
famg= Awdl® F1 Fraw Q1T TGEMA
ZTT Sifge ur I9FT7 &7 4497 99T
ar | zAfaT & Jrgm fF 1 RIS AGT=
& Z1, 112 s g1 IR T I
o7 F7AF SAET AT WL A AEH
forsh it 21 A & fU A AT

o9 39 A9 §1 G afad 6
fa=Y 9 fF = 2o &) g wT W
IS AT § IART IER ST(R R 7
faersa | wfeT axfeerdt 1 = & fr
T T AT A 1 787 & WY WA Wy
aF e FI A SWH I EE | W
FTE safe A= HY TroraTaT I & forg
= A1 & 39 ®) WA w1 § Wi
AT AT EY OF WA FT AT
JfE oo A £7% A= fEm) A0 T
SR T W ARTAA F AT & T TH
39 97 ATH WAT & | TH IW q wA9 99
T | ATTA AT VAT AVAGT F1 AT
AT FTE waEY et wrar AT =R 0
et et &1 Fqr ®17 7 HfFF oqv &
a0 T 3 fF £3 A0 OO AERT
F F17m Y AR AAAT F AT AT AR
F7q 27

SIAT TEATAT F1 AIAHA & 57 T3
F7 Afa FAT | WS TH TA & AT
Y7 FTIET A" A IH AT &) AT
g 72 EfF A7 WM % FEEe H AW
AfA g & 7 AF A F A T2
gzl 2 & g9 wAY faer A 3w %

AA IET-fAT &1 mEA ZEA AT
gYsar mst 77 73 § | IAFTAT A2 AET
7T ¢ fF T oF K1 3997 faqy A1 AT
&1 fazr fagr | #T 397 AT #1390
faar a1 afaor &t &1 99 a7 faw
AL FHY feqor FU=AT F 1 WTHT f2AT WY
IAT Al w1 FET fray
THTATAR F1 IATT faqr AV FHY IR
=T foAr | A w|rHT TR v
1% ot safem afz za 3w A f2Y A
TgHET /T T wmr a9q ¥ oo
FEAI AT AE TG AL FGATE 1 T Y
OFAT HAAT FIF F1 AT FgaT § W
aE FY A FEAT @ W gen
qYTF WA Y AT F fEars §9
Fgd gard 3o ¥ W T & faArs
%7 & WX I9F Avg dawd 79§
g X o 919 8 §7 45 NATE —

‘TmAaTEAR G fF TRA & A9 Y
Hey,

o7 gAT N fF A gHAT 22 (A7 3)
ey

& #4194 91 fF Tg 99T 94T A
17 A A AT AT fergE A
AT % fow &% A7 a9 w@T 7

Shri A. C. Guha: Mr Depuly-
Speuker, Sir, clause 3 is the main
claute of the proposed Act, So, the
scope of this clause covers practically
the entire ficld of the B.ll. Shri Frank
Anthony has sialed that this Bill &
the result of some compromise, com-
promise between the assurance of the
Prime Minister and the demand of
Hindi enthusiasts. [ do mot think that
jg a correct appraisement of the Bill
Surely, it is the result of some com-
promise,

An Hon. Member: Ii is not a com-
promise. It is a concession,

Shri A. C. Guha: It is the result of
sGme comprunise between twp con=-

- tenuling sectionz of the Indian nation.
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There is the Hindi element as also the
nun-Hindi element. There must be
some compromise between the two
elemenis, if Indig is lo conlinue as a
nation and if we are to maintain our
integrity.

My hon. friend, Shri Ranga, recalled
the case of the Muslim League de-
and and gave a sort of warning to
us and to the Government. 1 do not
like to go so far but, surely, we
should take a lesson from what hap-
pened during those days, From that
point of view, both sides should take
this problem in a serious mood, in a
mood of some compromise and accom-
modation.

If India had been a unilingual State,
with only one language then, on the
16th August 1947 India would have
taken to that language, discarding
English language, There would have
been much difficulty in finding proper
auministrative words, there would
have been great difficulties in putting
down notes and other things by the
officials, who had been trained in
English, who had been brought up in
the English atmosphere and English
administzative form but, all the same,
in spite of all these difficulties, I sm
sure, India would have immediately
taken to that one language, if India
had been a ome-language State.

But, fortunately er unfortunately,
India is a multi-lingual State. That is
why in the Constitution also some
comrpromise has been made It had
been  admitted in  the Constituent
Assembly that no nation can, with any
amount of self-respect, continue to use
a foreign language as the official lan-
guage. A natiom must have a language
of its own. What that language
should be was the point for considera-
tion and the consensus of apinion—I
should say, the unanimous view—of
the Constituent Assembly including
that of Shri Frank Amthony was that
Hindi in Devanagari script should
be the official language of India. But
as a sort of a compromise and for
the convenience of the administrative
services as also for the convenience

VAISAKHA 6, 1885 (SAKA)
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and interest of the non-Hindi-speak-
ing e¢lement it was provided in the
Constitution that for 15 years Eng-
lish should continue t» be the official
ianguage and continue to be used for
all purposes for which # was used
upto the 25th January, 1950.

According te clauses (1) and (2)
of anticle 343 Hindi becomes the
the

efllective official language from
26ith January, 1965. Bul thore is an-
other clause in article 343, namely,
clause (3), which provides that Par-
liameni may, be law, provide for the
continuation of English for any spe-
cified purpose. This Bill is providing
that. By this Bill the mnon-Hindi-
speaking element gots what is the
most essential thing for it, that is, the
adminisiration of the country will be
permitied to continue through the
English language. The Hindi speaking
element also, I think gets the essen-
tial thing f§or it. that is, according
to the provisions of the Bill, Hindi
will ncw become the first language.

In the proviso to clause (2) of arti-
cle 343 it has been stated, namely,—

“Provided that the President
may, during the said period, by
order authorise the use of the
Hindi larguage in addition to the
English language”.

But now that has been changed. Now,
this Bill permits that—

“the English language may, as
fremm the appoinied day, continue
to be used, in addition to Hindi".

Upto the 26th January 1965 English
will occupy the first place for the
purpose of the Union Government
but from then on, at least technically,
Hindi will occupy that position but
English may be permitied to be used
for any official purpose.

Much has been said about the
terms “may"” and “shall” during the
last few davs in this House. “May”
and “shall” have been interpreted in
so many ways that laymen like me
would get confused about the proper
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[Shri A. C. Guha].

use of these two words, 1 am nog a
lawyer, nor have I got any pretensicn
of any education oulside India. So,
1 cannot claim any good knowledge
of English also. Still, I think, in
this clause “may” may be more ap-
propriate than ‘*shall” which would
Tequire a time limit to be put

Further, I do not know what we
would gain. I belong to the non-
Hindi-speaking element; that is why
1 say what we would gain by substi-
tuting “shall” for “may”. This Bill
should not be taken as an essay on
English grammar. It should be taken
as a political d-~ument. The assur-
ance given by lhe hon. Prime Minis-
ter and the assurance which is con-
veyecd through this Bill is to be taken
:n the political background, If the
Government or fthe Prime (Minister
at any time decides to drop Englich,
even “shall” may not prevent them
from doing that.

This Bill is not a part of the Con-
stitwtion, This is only a Bill. Shri
Frank Anthony wanis to provide in it
that any change in the position of
Fnglish should be made with three-
fourths majerity of both the Houses,
but even if that j5 provided in this
Rill, this Act, after its enactment, can
he modified by a simple majority of
on¢ man., By a simple one man
majorily this Aect may be modified
and all the provisions that Shri Frank
Anthony wants to be incorporated can
be changed, That would not reguire
a iaree-fourths majority. “May” or
“Shall” would not give him that secu-
rity if the Government it any time
makes up its mind to make a political
decision that English should not . be
used. That is why my point is that
this is a political document and I ex-
pect that no Government or no Prime
Minjster, in any foresceable future,
will have the foolhardiness to ignore
the feelings of the non-Hindi-speaking
section of the mpcople because then
that would not be the establishment
of Hindi but the disintegration of
India. The real spirit behind this Bill

" APRIL 26, 1963

Languages Bill 12210

is the real assurance of the hon.
Prime Ministar that Hindi can be in-
troduced only with the willing consent
of the non-Hindi-speaking element.

At the same time, cuming from the
non-Hindi-speaking element, I would
not like nor would I feel it to be dig-
nified for me or for any non-Hindi-
speaking person that he should have
the power to veto the use of any
Inaian language as official language.
Willing consent is one thing but to
provide that three-fourths majority of
all the legislatures or of the two
Houses of Parliament would be neces-
sary to change the position of English
would be giving the power of veto to
one-fourth of the whole nation or of
the House. I think, that is against the
spirit of the Constitution. The Consti-
tution did not envisage any such pro-
vision that a Bill, except a Bill for
amending the Constitution, can be
passed only by a certain or only a
three-fourths majority as in this case.
1 do not find there is any gain to be
had by changing “may” into “shall”,
nor js there any justification,

But at the same time there is a
genuine element of fear in the minds
of the non-Hindi-speaking people.
Though personally 1 do not feel that
that js any gain to be achicved by us,
if the Government may feel that to
allay the fears of the non-Hindi-speak-
ing element they may change the word
“may” into “shall”, I think, that will
be a welcome step.. My personal feel-
ing, as I have said, is that we do not
gain anything. This Bill can be chang-
ed any day by the Government if the
Government makes a derision like
that. But still considering the volume
of feeling expressed in this House and
at other places also, particularly when
“may” and “shall” according to legal
terminology do not make much differ-
ence jn meaning, if the Government
can do that, T would rather welcome
that, Otherwise, I fully support the
provision of clause 3 and, I think, it
will be accepted. Government may
only consider if they can accept “shall”
in place of “may".
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Shri Hari Vishnu Kamath: Mr.
Deputy-Speaker, this clause which is
one of the two pivotal clauses of the
EBill has unfortunately attracted the
hostility of two extreme sections of
opinion in our country, sections whom
1 would not like to describe as fana-
tics, but may I describe them, with all
respect, as linguis!ic totalitarians.

Mr. Deputy-Speaker; Enthusiasts,

Shri Hari Vishnu Kamath: I would
prefer  “linguistic  totalitarians” or
“absolutists”. 1 am sure the House
would have agreed if the Government
had deferred the introduction of this
Bill till some time later in the year
because at a time when China is
busily, though secretly, preparing to
mount another offensive on the Hima-
layan border and extending its offen-
sive operations to the Bay of Bengal,
it would have been much better if the
phenomenal unity which was forged

in the wake of the Chinese aggression -

al the end of last year was maintain-
ed and was not ruptured even to the
slightest extent. But the Government,
for better or worse, have brought the
3ill before us, and we have to consi-
der it on its own menits. 1 am in the
fortunate or curious position of having
an ¢clectic approach to language, It
may be called rational, but I would
call it eclectic, not an emotional,
approach to language. The circum-
stanees in which my life has been cast
have inculcated in me such an
approach, My mother-tongue is Kon-
ksni. 1 learmt Kanada at school.
Later on, T picked up some Tamil and
Teolugu when T was in Madras for
three yearg at college. Then, a few
vears laler, myv lifer was cast in a
bi-lingual province of C.P. and Berar
where I picked up both Hindi and
Marathi. So, I love all the languages.
T do not hate any language. I do not
dislike any language.

Shri Prabhat Kar: You did not
Tearn Bengali?

Shri Hari Vishnu Kamath: I ame
forry. I did mot mention il. T spent
sgme time in Bengal for some six
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months or so and I picked up a very
crude smattering of Bengali which
might give umbrage to my Bengali
friends if I try to speak it. That is
why I do not dislike, nor do I hate
any language, I loeve every language
and I feel happier the more languages
I know. Unfortunately, the limitationg
of time are such that ] cannot learn
more languages than the very few
which I have learnt already,

There are some sections in our coun-
try-—they are small sections perhaps;
they do not represent the mass of
public cpinion—who want either abso-
Jutely Hindi, totally Hindi and others
who perhaps want English equally
with Hindi, or without. This, may I
submit in all humility, with all res-
pect is an emotional approach, not a
1ational approach, not an eclectic
approach, There is g section of
opinion of pe-ple in our country who
would burn the Official Language Bill
just as there was—I do not think
there is—a section of people, of our
citizens in the south who at one time
burnt. used to burm the map of India
minus Tamil Nad.

Shrimati Vimla Devi (Eluru): Not
South India, but Tamil Nad.

Shri Hari Vishnu Kamath: [ said,
a section of people in the south, I did
not say, all the south. What is wanted
today is not the burning of Bills, nor
the burning of maps, but the burning,
the extinguishment of narrowness in
our hearts.

Unily, as my friend Shri Bagri has
faid, is the paramouni need of the
hour What is wanted today in India
is 440 million minds but a single heart.
That will beat as one. To this cnd
we must bend all our energies and all
nur efforts and while considering this
matter we have to consider it in its
three aspects, the necessary, the de-
sirable and the feasible. These three
aspects. ...

Dr. P. S. Deshmukh
And inevitable,

(Amravati):
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Shri Hari Vishnu Kamath: Inevi-
table is destiny. God only knows
what jis inevitable. And there are
various barriers, psychological as well
as practical barriers that come across
our path in this particular matter.
Whilg we look at the fascinating
multli-lingual mosaic of our history
and cur culiure, we cannot fail to be
struck by the genius for assimilation
and synthesis that our country has
displayed through the millenia of her
cheguered history. Even today that
genius for assimilation and synthesis
is evident in every field of endeavour
in our country., Ewven in Parliament
our Hindi-speaking friends, whose
mother-tongue is Hindi, have used
Hindi with marvellous ability and
skill, It shows the real genius for
synthesis! I have got some very in-
teresting examples of Hindi used in
this very House and if that Hindi can
be used in future, T would like to use
that Hindi. But I am a purist in lan-
guage. When I speak a language, I
would like to do it as well as I ean.
That is why I wish to speak in English
here though outside in public meetings
1 use Hindi. I would like to use in
Parliament a language which I ean
wield with ability and precision. In
public meetings precision is not neces-
sary, but in Parliament precision of
speech is very necessary. Here I have
got two or three instances—I would
not take too much time of the House.
One question which was put some
time ago was:

T 0HE I W madiE #5t
qrfereT aTe arelt qEY £ a4 ?

The second instance was:

TH FHET FY O AW F faaer
Zrew S !

Another one, recently, was:

FrzAT 3T @ § 91 ©a-
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ot W Tt P Ay fedr 278 7

ot gfe faewr wrwa: g0 7T
AET TE & | W aga s {2
NFT E | e S o W agd
g=T w7 w7 ffR Awd @)
AT gfviaw e § a1 £2-ang
FHY FY ¢ ¢, IAw {67 § 17 T 1
TTET & FAr?

Dr. P, S. Deshmukh: 24 caral
Hindi.

Y T qg F19 AT qAA 7 aOT
EE A

it g ey i : 98 a8 @A 8,
Y FE 9T TEHTE &1 T 2 |

st Frdt AT ST AT ETT "
e

Mr. Deputy Speaker: He is quoling
from the proceedings of the House.

Shri Hari Vishnu Eamath: I have
been admiring the skill and genius
for synthesis that hag been display-
ed, and it is perhaps in line with the
article of the Constitution which aims
at a composite Hindi language. May
I, before I close, urge very strongly
that the touchstone of National
unity, the test of nationa] unity....

Shrj Gauri Shankar Kakkar: You
must have heard Mahatma Gandhi
speaking Hindi at the wery early
stages. How did vou like him?

Shri Tyagi: He liked it all right.
Shri Hari Vishnu Kamath: We are
not discussing the Hindi spoken out-
side.
St WA A AT WIS gt aver
72 & ar woAt fey a1 7F 70 F away
T TETE )

it g farsor s - 1YY =fig
AT WIS K T TEANTA FT AT RN
79 727 ¥ g e A 8y
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Shri H. N, Mukerjee: Khichri.

Shri Hari Vishnu Kamath: I do
not hate even this language. What
is a language after all? It is g vehi-
cle of thought, medium of communi-
cation, I do not wish to use the
term as my hon. friend Prof. Muker-
jee used. 1 would like to urge that
the test of national unity and na-
tionhood is nout oue nawonal langu-
age. It is not a questin of e ATEr
hire, as my hon, friend Shri Bagri
has referred to, All 14 languages are

T m? i There js not onew
AMT . The question here is =T ATHY |

May I submit in all humility and
carnestness that the test of national
unity is not one official language? The
test of national unity is one heart,
one goal, one objective for the na-
tion, not one official language. That
comes second. May I, therefore,
plead with my friends on the extreme
sides—there are two extreme sides.
May I plead with my friends who
want English to be continued inde-
finitely that that is not a correct posi-
tion to take? They would do well tn
fall in line with the general national
sentiment and accelerate the pace of
development of Hindi as the official
language. And may I with equal
earnestness plead with the advocates,
the absolutists, the totalitarians of
the Hindi language: love all the
languages of India, cherish them, all
for ong supreme purpose and that is
maintaing the development and
fostering of our national unity and
our national progress at this juncture.
In the end T would only =ay that
when I take up this attitude it is not
for any other purpose than the sup-
reme, dominating, over-mastering
one, which I ean very well put in a
very few words: Not that I Jove Hindi
less, but I Jove India and Indian unity
more.

Shri Tyaegi: I would not take much
of the time of the House. My only
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submission is that the alarm which has
been caused outside among the Hindi-
speaking people is really very false
and is misguiding Hindi, Some bpeo-
ple erc making capital out of jt. There
is no change that is effected. Factual-
ly speaking, India has agreed to jt in
the Constitution, and my friends from
ihe non-Hindi speaking area have not
disputed the fact that the Constitution
lays down that the official language of
the Union shall be Hindi in the Deva-
nagari seript. That is not being con-
tradicted at all. It is only a question
of convenience, After all, we are one.
And we have to remain one now, par-
ticularly when all around we find that
people are casting an evil eye on our
country. We have to be one. For
that purpose, how can we be one if
we cannot express ourselves freely in
a language which could be understood
by one another? It is for this purpose
thal we are extending English fur-
ther, And this is in the best spirit.

I am grateful that the non-Hindi-
speaking area representatives have
really been very generous in accepting
this Bill as it is and I am afraid my
friend Mr, thony is unnecessarily
alarmed. There is nothing which gocs
against what he wants. He surely
cannot claim English to be perpetuat-
ed, A foreign language cannot be
perpetuated in this country, and my

 {riend Mr. Anthony also does not want

it. He only wants the safety that so
long as Hindi does not become a com-
mon language, the lingua franca of
India, English may be resorted to, it
may remain. That js all that he wantz,
He is a big lawyer. It is difficult for
me to deal in legal phraseology, but
even then mine has been g hobby. I
suggest that this “may” and “shall” is
a difficult job. I do not know how my
friend is interpreting it. But suppose
we were to have “shall” jn this clause,
then the other clauses will become
redundant altogether. Supposc it is
“shall” here. Then what about this
Committec to be appointed under
clause 4. about which it is said:

“It shall be the duty of the
Committec to review the progress
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[Shri Tyagi].

made in the use of Hindi for the
-official purposes of the Union and '
submit a report to the President
making recommendations thereon.

The President may, after consi-
deration of the report referred to
in sub-scetion (2), issue directions
in nccordance with the whole or
any part of that report.”

If the word is “shall”, the President
cannct make any changes unless there
is a regular emendment Bill brought
here in the House. So if we want to
maintain this clause, then clause 3
must have the word *“may".

The spirit is apparent, and the trea-
sury benches have openly said that
1he spirit of the announcement of
policy, which the Prime Minister has
done long before, is still maintained.
This word “may” has to be kept only
just to see that the other clauses which
follow and their recommendations may
be accommodated. If the word is
“shall”, there is no accommodation.
Therefore, “may” has to be kept, This
is one point that I wi#nted to empha-
sise in the best spirit.

My friend Shri Ranga is not really
alarmed, because I know that he
und-retands these things much better
than I do. He is a senior politician.
He has been in this House for a pretty
longer time than I have been, and he
knows the phrascology of a Bill

Then ancther difficully comes., As a
layman I may be wrong. I cannot
argue with Mr. Anthony who is a
seasoned lawyer, But jn the Constitu-
tion, article 343(2) is like this:

“Notwithstanding anything in
¢ clause (1), for a period of fifteen
years from the commencement of
this Constitution, the English lan-
guage shal. continue to be used for
all the official purposes of the
Union for which it was being used
immediately before such com-
mencement.”
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.“Shall be used” is limited here. It
says: Notwithstanding that Hindi is
the official language—which is not
disputed even today, even after the
introduction of this Bill. Hindi still
remains the language of the Union,
and the Hindi-speaking peoaple need
not be afraid at all, because their lan-
guage still remains as the officdial lan-
guage of the Union, So where is the
danger to Hindi, I cannot understand.
But in this case English was permitted
with the word “shall”, because not-
withstanding anything in clause (1) it
said that for a period of fifteen years
English shall be used. So there is
“shall”.

Shri C. K. Bhattacharyya: If that
“shall” in clause (1) is interpreted as
“may”, where will Hindi be?

Shri Tyagi: Not here. There it
said that it shall be useq for fifteen
years, so that within fifteen years no
change can be effected. Fifteen years
was the period fixed. So, if we bring
English now, it means that it goes
beyond fifteen years also. Up tc
fifteen years it was permitted by the
Constitution, which means that the
Constitution did not envisage a per-
manent use of English and therefore
it said fifteen years. But further on,
the Constitution allowed this Parlia-
ment to make a law to extend that
perind. Exiension does not mean per-
petuation, If it were to be perpetuat-
cd with the word “shall” without any
fixed limit, it will go against the Con-
stitution, Because, the gpirit of the
Constitution is that English may be
permitted for a limited period; it may
further be extended, but it cannot be
perpetuated for ever. And, therefore,
the word “shall” was there. It cannot
be used here.

Shri Frank Anthony: Why not sup-
port my amendment?

Shri Tyagi: If you want to say
“shall be used for ten years” then it
will be quite all right. Within that
period of ten years no change would
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be effecied. After that Parliament
may extend it. But if you bring the
word “shall”, to be consistent with the
spirit of the Constitution you will
have to fix a period, because in the
original article a period has been fixed,
We cannot do away with it and keep
it permanently by saying “shall be
used”. It means for all time to come.

This is the only difficulty, technical.
The spirit is the same as of Mr.
An hony or other friends.

Shri Frank Anthony: May I ask my
haon. friend, Mr. Tyagi, why not “Until
othcrwise decided by a three-fourths
majority”? They will decide.

Shri Tyagi: 1 am grateful to the
Home Minister and his colleagues that
they have accommodated by saying
that they will lay the Report before
this House, And the Committee will
be composed of Members of this PPar-
liament elected by the system of single
transferable vote. Single transferable
vole systemn means an exact replica nf
the Parliament, and representation
according to the strength of the parties
goes into the Committee, It is an
exacl replica of the Parliament as far
as political panties are concerned.
Theref.re, 1t is a smaller Parliament
that makes the recommendation.

Again, it is not left there. Because
some friends have some doubis ete,
therefore to accommodaie them the
Home Minister has agreed that it
will be again before the House, it
will be discussed, and it will
be referred to the State Governments
as well. And these State Govern-
ments will be at liberty to take the
opinion of thejr respective ligislatures.
That is again accommodated. Let us
be generous in our interpretation.
When the Prime Minister said that
Hindi will not be imposed without
the consent®of the non-Hindi speak-
ing people, by “people”—surely the
literal meaning is not to be taken—
he did not mean a  referendum.
“People” means that their representa-
tives' opinions will be heard, because
“people” did not mean every indivi-
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dual in that area. People meant that
of course. Sy the State Governments
are being consulted, and the majority
of the people are represented in those
Governments, and they too will be at
liberty to take the opinion of their
respective legislatures. I hope there
is nothing to doubt about it.

In the end I wish to say, let this
Bill go in the best spirit of accommo-
dation. That is all my appeal,

Dr. L. M. Singhvi: Mr Deputy-
Speaker in moving my amendment
No. 14,......

Mr. Deputy-Speaker: You have no
amendment to clause 3.

Dr, L. M. Singhvi: I have an
amendment.

Mr. Deputy-Speaker: It is not
moved. Clause 3A is a new clause.
That will come after clause 3.

Dr. L. M. Singhvi: There is an
amendment to clause 3,

Mr. Deputy)Speaker: It has not
been moved. You can speak on the
clause.

Dr L. M. Singhvi: At any rate, Sir,
the purpose of my amendment which
was notified to the House is to pro-
vide for a certain time limit, a cer-
tain definition of duration within the
schemg of this Act. In doing so all
I am seeking to do is to duplicate
the time table scheme which finds
acceptance in the Constitution itself.

The Constitution says:

“The official language of the
Union shall be Hindi......,,

...... for a period of fifteen
years......the English language
shall be continued to be used for
all the official purposes of the
Union...."

The Constitution also stipulates this
time table schesme that after the
first five years and then after 10
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[Dr. L. M. Singhvi]. .

years, certain Commissions and Com-
mittees will review the situation. All
I am seeking to suggest by means of
my amendment is that there should
be a time limit for the continuance of
the English language for which pur-
pose this Bill is brought and the time
limit should be 12 years so that,
after 10 years, we may again review
the situation and after 12 years we
may bring about the actualisation of
the original provision of the Consti-
tution. In providing for a time limit,
I think we woulg be acting wvery
much more in consonance with the
Constitution. Because, as I have said
on earlier occasions, an enactment
which even injures the spirit of the
Constitution, the underlying scheme
of the Constitution cannot be counte-
nanced in this House. I say this not
because I hold any hostility against
the English language. I think
it is one of the most beautiful lan-
guages in the world today. There is
no doubt that English has provided
us with a very efficient instrumen-
tality of expression. But, if T may
quote Shri Frank Anthony's speech
in the Constitutnent Assembly,—I
have quoted him in another context
yesterday; 1 quot® him again because
he has emerged as the most power-
ful proponent of the extreme point of
view—he said that if we are merely
interested ih a national language, let
us all suffer an abatement of our
respective vested interests. The first
part which he had directed to the
nation at large, it was a generous ox-
pression he used, it wag an effective
expression he had used. I hope the
House and he himself would respond
to the very plea he had made for
abatement of our vested interests.

I am in agreement with the under-
lying idea of this Bil] which wishes
that the period for continuance of the
English language should be extended.
There is no doubt that for all practi-
cal purposes, we will have to extend
the time for the use of the English
language for the official purposes of
the Union. But, is it in consonance
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with the Constitution? The Constitu-
tion itself in the parent article pro-
vides that Hindi shall be the official
language and there is only one excep-
tion to it and that exception is that
English shall continue for 15 years.
It is not proper, therefore for us to
resort to article 343(3) for saying that
English could be continued for an
indefinite period of time or as Shri
Frank Anthony was pleaseq to say,
for even 100 years. 1 do not think
Parliament could, possibly, consistent
with the provisions of the Constitu-
tion, enact legislation providing for
the continuance of the English lan-
guage for 100 years without
doing conscious injury to the provi-
sion, not only the spirit, but also the
letter of the Constitution that we have
given unto ourselves. It is quite clear
that the Constitution requires its ob-
servance not only in letter but also
in spirit. If we were to provide either
by express provision or by implication
for indefinite continuance of English
language, we would be doing injury
to the provisions of the Constitution.

The assurance of the Prime Minis-
ter has been repeatedly referred to
till it has become an jdolatrous attach-
ment for some who wish the Govern-
ment to stick by the assurance given.
Both the assurance of the Prime
Minister who is a great statesman and
who had to say things in the con'~xt
of our national sitution and this
very Bill which we are considering
at present have to operate within the
scheme of the Constitution. There-
fore, in the first place, T request that
a certain time limit should be provi=
ded. Once you provide a time limit,
it is even possible to say that ‘may’
shallbe substituted for ‘shall’. I
shall go so far. Because, if you do
not provide a time limit and say that
English shall continue, the ‘only
meaning is that English shall conti-
nue indefinitely. That would be dis-
regarding the provisions of the Cons-
titution. So that, if my friends who
are propounding this position are an-
xious that ‘may’ should be substitut-
ed by ‘shall’, should agree to the
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Provision of a time limit in clause 3
of this Bill.

The amendment that have been
moved by Shri Frank Anthony, parti-
cularly amendments 145 and 146
postulate three main concepts. One
of them is that English shall be des-
cribed as an alternate language, An-
other is, ‘may’ shall be substituted
by ‘shall’. The third is—this is, with
all respect, a pernicious concept in
the frame wprk of our Constitution--
that three-fourths of the legis-
lat: . os of the States will
have to approve before IHindi could be
brought. This Parliament cammot
abdicate or abrogate its functions.
This js a provision which goes
against the wvery scheme of the
Constitution. It is a provision which
Tuns counter completely to the spirit
and letter of the Constitutjonal man-
date, that we are bound to observe.
Therefore, I only make a plea that
a provision for time should be made
and that no reference to the States
should be countenanced by this
House.

Dr. Sarojini Mahishé (Dharwar
North): Mr. Deputy-Speaker, 1 hope
vou will give me a few minutes
more. I did not speak on the Bill
vesterday.

# AY feedt & Ty wvEdr g frar
f fe=dt o vy WY A & W= TR
TAF AT | HAA! KT ST ANT TF
AT 77 f2a Ao, TR AT § e
w17 5= T & A arer ST H5uSt
a7 fz= & s 337 WM s
avr ot wfasma 3 I AfrE T
g1 TFAT & | fA% HAT AT A= oav
fe=ft s a1t wfm 30 92 1R
AT BY FFAT & | TAEG i 7Z F@AT
TEA § TF f2Y /7 HAE ¥ e
T AMTH] & AT AT F1 A
ZH 73 § A7 §9 939 & q0E7 40 98
FART THATT ZP 1
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fggeT #=NaT 9wl FT OF §9
&, TF BT 8, UF Zf7AT & WY we
AT HHATATHT F1 /1T I99Y Fepfagt
AN 747 GIfEeq T Aoy a7g 59a
ard AW T ATC A ATHAT T q6d
YT ITFT SYTAT A7 AT G147 1| 97 a1
ag #g & fF 9= & wl #1 gAiEA
WTTHT & WTC 97 g% a9 ¥ &4 33
VTR TEAT 927 {1 g% OF ST &7 FAT
TR AT, 39%1 o aefa & A
I Arfger A1 g ¢ | o few g 2T
T TAT FT AT AT F F17 9% qT=qT
237 & | foT ofr g 3 ame +1 o
TaAT ghm fF g a1 e A g
oY% Tafan ag g awa @ v fg=h
1 A7 HTA 1 9 IF J19 g9 @&T
e

FifF ATITHT ¥ ATITT 97 FTAY AT
gTET gAT AU gAY qEE S
AT IF ATATHT FT HIT 397 9347 &
TR g Fmar fge 5 afg=r gra
aret 1 fgge F At § wr whomg &)
age am Wt ¢ fF F fedr &Y
miaeT 3 fFr #1 Smd #
afa= &= 91gd § W7 F7 9F W€
I AT H qA9% &7 AFaT & | APiE av
T ¥ | AT AR AEE & wd A X
FgT et g fF waag At avr ¥ fafew
et & Firw fom &A1 & awra & Fom
AT G AT HOAT 2 | AT wr i
ga & afrafam g1 o & at g7 w6
T & "ar ¢ 1 gafam ¥y wgw g
FAT T Ff M0 FEFT 9 ¢ /1%
gfaro ¢ e gfae wmw & ) g
& wgA fawet, soda fAser, darn
fay, s ey, faed, drem, fagrdy
o7 B 1arg ¢ IFF {9 | g wTaTg
HEFA & 971 F 9% 717 Hegaey g
9% 1 FATEN SR F0 AT FAAE AT
et & | A8 =y wig aAl # aody
frerae < 7%a § 1 38 %7 w4 AT a8y
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[z10 aTfS=T wfgsT)
graT ¢ f fe @ aeil &4 |en
foramt & w12 fe=dl 7 Siem a1+l F 1 J=a7
famenl @, o e mfg=r &l & gear
Fx &, gafam fg=r e AT A1fey
a1 sfwtzas das g g o L),
T ¥ 12 | SuTET TG FEA ) WAGEFAT
& Fwadl g FifE ot Afquw w0 arq
3¥3 2 39§ F1E T7 w7 F AT
g —

“The official language of the

Union shal] be Hindi in Devana-
gari script.”

Zafan o IRFT 67 ¥ @1 F a9
FrHrE TE0 T & 1 AfFT 70w wET
gare amwA 2 & a7 fe=i & ag
a1 Fgr aF 9% & faerar anfgo ?
WIS gL WA 9 TR0 7 fF g
T F@0 A% AT WL fFuT g A
37 ¥ g e 1 e H, fedr 9w
A {E A TR FA F
T FET AT AX AL 7HNE 7

wEH A § f& W § oFen-
fargen s F HTH F TR FWr AT 4T |
Tz wmirE Zfew w¢ww wrr fo o
qx fgrgeama & 7¢O gaArfaveg sarfo
TGN T AT | FUAEA & TF 7 7 A8
T W | gERm-E §FT A6E 4
ATAFAT STEACE, A FHAYT FT TAUfAT
faar faerearat # ag @z g & -—

i1 Tty fanfaagefad -
geagT &1 @1 W faww mmo &
rag & fF o 1 & a fggeaa
¥ ST ¥ 39 3, fegemfal & S
#, IA%1 fEr T ¥ 6 g a3
¥, sy aw § 72, Afgw v &
e ST A S 7 A AR
9 T JTA T2 AL gR7 § 1 s
arit #1 a8 #r e ¢ 5 gt wmrw
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A & § fa=i W A F AEE
¥ Grofadere W wEET oo
9T W F TUIAT 81 &7 & | § ITF
aaa wrEifea grnfeams § el
& #7 wFa & gafay gw fgedc amg
g am AT @A & AfFw ag A
gfaur &1 59 92T &) ST T &
arg @ s 2 ST avw & S A,
fet #1 wwdT F77 Tt § A fg=h
FT FAGT T FA A1 A, A A FG
22 % afgorm g Jifg 1 wfg=h

L AR ¥ A A e a7 fa g

e FaTe oY 7g T @ f+ fe=i #Y
FET a% agT4T ATF ! FATL AAA AT TG
& o gofae o7 & a1 & g6 o7 wmaEt
Hrar =rfge

dega &1 fggema & qad argagi
F i wram fmar 2 1 S AT AT g
WA # /W1 § IFH AT I AT faan
21 39 FIAL O HHA 0F, AT ATE AT §
wit f& worfa semm dfea T mEsEr
Qe ® AT H ST YT | IR0 Tg
s ol 41—

“faeeftzat a1 T AT AT wAET
TfaE FwEt )

W qeE: afEawE e a
= A9 a1 '\

Y g1 FRT ZATE AT FY A T AFS
g, feedmat 91T FEmET | W g T
| afz w1 &t & 4 & wwE & gEy
FIGT AHF @GR TAFd 8, TaA UL
qFd & FfT TF wwn A4 3 Al
& awar & 1 e 9 am www g0
qeFd FT UF a1 9v | Zferor qrel
wfomeat ag & v wawr arfae s
Fafefiwvr RN I EraE ¥ @
TE FFA § W Tuw AT 959 § ) afew
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ag wgar awa grn i afegor amay s
et T wfr g wma & 1 & s et
g f& o= fgi Y 57 2w § Tregamar
& w0 ¥ s T2y fFay mar 9r a9
zferor e faess s AT 3 2l §
gt ) Far & faro aga sanw faa o1
Iat F1 qfoory 7= fF g9 w1 ArEi
Ft "= § 2fer & faenfoay 3 feo &0
GI(ATC T &1 | T3 gHTL TS H 0
adr fa=re Joan a1 % 99 T T
HAAT ALY T3 0 47 T T IAE( AR
aE 21 TFa & | AfFA 7w oA awg A
o7 AT feY & o7 aF wewe fgsr 7
A A T4 AT IAF( AR TN & qEal
g | T T TG T ATEAT G20 TH FU
TECA 2 | UAT EF A IT FT qgT HAC
qIM |

TH AT 3 ¥ AT OF A IS
“as from the appointed day,
continue to be used.’

Mr. Deputy-Speaker: The hon.
Member should try to conclude now.

Shri Tyagi: She js making a very
sweet speach.

o afort wfgat @ “4dFg
&1 753" THFT HEX aGT G § 1 WG
Sa1 OF gedmre #3434 39T g g aar
wm e
‘continue to be used in the same
way, without any prejudice to the
use of English, Hindi will ba used.”
In addition to,
s G R o Eee S e
F1 srare Frar mar & 1 gratfs g9 avg
fardt & FEY T & Fo0MIgT @
FHEEAE 1L T ¥ qg
“Either in English or in Hiadi" for
a period of 15 years fromm the com-
mencement of the Constitution. That

clause will be read as if the words
‘or in English’ are omitted.
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wedegaT ¥ oS g g
3% fex w7 w@yT ¥
fon 5\ sas wiT #30 & a6y 6%
foT fe=dt t w99 &7 23X & fau a@
S FEAATES FH F fqT IUT AT FoATT
THAT T § ITH 59 I AwAdTE |

fa= %1 s ‘mfsfaca d&@99
fa” & 1 o wifslfmee & fawr 7Y
gl mm g vy erar g %
gt fr=t d 7 T 9 UF Tg
a faetar mar § 1w w7 Fr A
sfumfasht § “da” 1 fofiz 2 qvdt
g wafaw “R7 w7 Wy Fizamgat
efafgm & a0 awd & 17 70
ST 7 IAFT qAATT AT FA FT | AF
Ffaareat o1 a1 § oAy 79 g2
& g 7 99T <aan T @ | § Awadt
g fF so7 woft oft & st A fzar
g A1 w1z gy ot F fadww frar
Jad a1 #1§ §99 AG) § | TG AATH
gzeal f 3@ 91§ ety €1 fiww 1
f¥

The Prime Minister and the Home
Minister are at loggerheads. & gusrT
g 5 == Qar fad=sq #31 &7 7
&\ Tum FAT ot 7 S A fr
o7 FET &1 T CTM T fqaa § 1 9w
g & qfer &1 A gz faw um FIw
Ty welt ofr ¥ 59 faw & gl &7 agd
FeE AT § guEEr T g 1 Tw At ¥
HE T e T qg G€FT Tin T
ET AR S =

"qIETAATS TAR ©FTIT AT |
gt e ae AT FATi O (Far v
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[zre wfaat wfgdt)
wq faeft 77 #1 wd &F da F FoT F
HTQIT AL faheal € @& gferor aret #Y
WEATHT §1 @@y gU g A
oo wr g owfgwoag @
aw ® wEw @ nar @
1T Ot grae ¥ o= faedy omew w0 9q
TF T ¥ aF ¥ T 0 @ 7 o
gataw w1 st fefie & sa% a1g @1g
BT UF ToE FT TG WA FAT FY AFAT
& 1 sufae ‘B #1 1 ud B, a7 9
ATl AT AETA T @I gU, IAHT
w4 af “d9 & 1 gl ey
Tl F g fF AT 2 1wz
St @ T g 9z tesfafasim &y
gy &t 3fe & =9 = FToot &
T T g7 S € TEEr T g )

Joreaw WKW WA waer
g qATT FIF |

e wAfSH wfgdt : qw 0w T
g 7§ qArd 77 g

ot FFTET mﬁ?#m‘if'&:ﬁ
AT JUA F AT F A1 F T o
UF q09 F27 | eER § A A1 F ofray
W UF YAl g5 | IFH FATE F1 4T
¥ qrgT get frar | Ffew agear 7 aiefr
fr g qg foar & a9 & a0 9w
HE T AT H gt F s e
& agi =<t oreft FF @zt aferor s
FaA ey g A & feac o 7 &
gaedl g {7 W § ot Fegan ®
afeft ot gEIY & FEET FE AAA
Tl srefr € | wfFE SRR W@ I9-
TN T §U UF wE 95y 5 wudr #)
g ZeT 3| & Y wudT gew H @
gadt & sfFT m fe=dt & oW ger
3 & @1 ag fewdt fpae andhy 7 dfFa
gz T & wad fFeT a9 9% fFeT
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Wit wE A H oew 8w @ &
st en famr Aaff FL @ & 1 g aw
T 98 @ & fF s S § QA
r T i 7 gad ary | garer sar
T | mEaTr wadr wa aw gt
AraT § I94F g1 JFdT 3, Tl AF I
F1 &R FIAIT IB1 €Fd §, gaU F faw
"I g1 A6 IaST 941 FEt aF
EmsEs aii H ew A9 @ & 1 g
FT ow e aifas & ¥ o g
e 7 FT6! E7 TF1 § A1 THFT WAt
39 qUT TF I TATR |

§ g o9 T F7A qEd g oo
wa gfrafad & enfas st <o
wagT F1 wrww fear @, oA
HIEqy | HIT 98 AFd &, UF 39 dG F
oo fear w @ oo faerfamt
T ST F1 AT FAT | GH 1T 7
g fr eI S€ramT 7 wasfr # foer &
2zl w7 faw ave § O=T
srer ¥ faerr F ) =% A9 ¥ AE A
§ | oA g8 FEC AT 2 5 gawr
AT Ff aF R T AT S AT T
gfam wr@ ¥ = w1 g #WiK
srew w9 & g Tfew o fz=r s
iz =9 & 53 9891 |

# gg ft g wgar § 5 e
T e Fra=e v & oo
o wer gt fmr = fagmr mar &0
fedt 1 y=IX F7 WK 99 S
2 & faq ow wemr afafa o fawr
{1 7 & A <feror W # e fag
o F7 faaT AT § 9 aga Wed Wi
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AT ¥ | I WA § agd sarar
w2z Y ¢ | YF A«ATaT a8 A /Al
temafafa ¥ soe A Fam Y &
s zferor W ¥ forw g2 a% #eg I
arfeu, sa% a HEEy § foo F w2
@t g affm  wee ot faeelt
" wrfe qafe qran ¥ A faw @ 2 0
gafay ¥ faam @ f5 w=d afgwr
AT ATl w1 srafewar faet =ifgg
gas fau dfqam & sfefea qug &
gg foar gom & —

“It shall be the duty of the
Union to promote the spread of
the Hindi language, to develop
it so that it may serve as a medi-
um of expression for all the
elements of the composite cult-
ture of India.”

7g Sfaa & fomr & AR T @1
THAT £ EAI |

A%

Shri Gauri Shankar Kakkar: I rise
to oppose the amendments which
have been moved by Shri Frank An-
thony, on constitutional and legal
basis. He wants that the word ‘shall’
be substituted for ‘may’. With your
permission, I will read out clause 3:

“Notwithstanding the expiration
of the period of fifteen years from
the commencement of the Con-
stitution, the English language
may, as fram the appointed day,
continue to be used, in addition to
Hindi"—

then follows another clause which is
very pertinent—

“(a) for all the official purposes
of the Union for which it was
being used immediately before
that day”.

15 hrs.

As long as sub-clause (a) is there,
it is crystal clear that English is
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being allowed to be used in the same
manner in which it has been used up
to this time according to article 343.
According to article 343:

“Notwithstanding anything in
clause (1), for a period of fifteen
years from the commencement of
this Constitution, the English lan-
guage shall continue tp be used
for all the official purposes of the
Union for which it was being used
immediately before such commen-
cement”.

I submit that by putting in sub-clause
(a) above in the present Bill, the pro-
vision in article 343(2) has been re-
enforced. So there is no scope for
any misupprehension that the use of
English will be discontinued.

I must submit one thing. Shri
Frank Anthony must know that a de-
finite period was mentioned in the
Constitution for the continuance bf
English, namely 15 years. That
meant that English would not conti-
nue after 15 years. But we are now
extending the time. The assurance
given by the Prime Minister as re-
ferred to and repeated in this House
only goes to this extent that English
will be continue in the same manner
in which it wags used; as long as the
people residing in the non-Hindi
State do not agree to a changeover
to Hindi.

I submit that by
substitute the word ‘may’ by ‘shall’
an attempt is being made to make
English continue on an equal status
with Hindi, that is, in addition to
Hindi. If ‘may’ is retained it will
mean that English will get the same
position and status it has been having
in accordance with article 343(2).
My interpretation is that there is an
attempt to go ahead still more and
secure for English a status more than
that atually given according to the
Constitution. Otherwise, there should
be no apprehension and no doubt
when after fixing a specific period, we
are extending the period. Here of
course I have to state my definite view

attempting to
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[Shri Gauri Shankar Kakkar].

about this provision of the Bill that
as long as English is allowed to con-
tinue in any shape, be it associate
language, be it anything else, Hindi
can never take the place of official
language which it has been given in
the Constitution. When Government
have not been able to do a thing in
15 years, what is the guarantee that
the same Government will do that
thing in the next ten years to come or
in the next two decades to come?
So my view is that there is a very
great danger, not from the English
language as such, but of the environ-
ment of ‘angrezism’ that the English
language is perpcetuating in the coun-
try. Even now if there are some
persons, so-called decent persons,
sitting in a hotel, restaurant or in &
first-class compartment, they would
like to talk with one anotner in Eng-
lish and if per chance anybody inter-
venes and talks in Hindi, he is con-
sidered to be lower in status in terms
of modern decency or etiquette. This
is the mentality which the English
language has left behind. So to get
rid of that, a period has got to be
fixed.

If no definite period is fixed, I think
it will be a very great advantage to
people like Shri  Anthony. I would
congratulate them on their having
succeeded in seeing that English gels
along with Hindi for at least three
or four or five decades to come. But
that is a different matter. ] sumbit
that the substitution of ‘may” by ‘shall’
goes against the provision of the
Constitution and even against the par-
ticular Bill which is being discussed.
The difficulty will be this. At present
anybody can speak in  English or
Hindi; anybody can communicate with
others in Hindi or use Hindi in cor-
respondence. If ‘shall’ is introdu-
ced, no Hindi correspondence will be
entertaineq unless English is also
there side by side. This will be giv-
jng to English a status much higher
than what it has been enjoying up
to this time. Hence this attempt’ is
being made by the back door to bring
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English on an equal footing with
Hindi by the introduction of ‘shail’.

There has been much sloganising on
this issue. It is said that the Hindi-
knowing people should be tolerant, I
submit there is no intolerance from
this side. We are prepared to accept’
any other regional languagr be it
Telugu, Tami] or any other, but to
raise this slogan that English should
be made the official language or there
shiould be a change in the Constitution
is something which is very reaction-
ary.

In conclusion, I would submit by
this Bill an altempt is being made to
by-pass certain mandatory provisions
of the Constitution. As a lawyer, 1
am of the view that unless article 343
is amended, there cannolt be any
genuine attempt to extend the period
of the English language or to make
any such changes. A measure like
this is definitely an attempt to by-
pass the constitutional provision.
How far it will be constitutional or
intra vires has got to be seen.

Shri H. N. Mukerjee (Calcutta
Central): I am a signatory to an
amendment which has already been
moved which seeks the substitution of
‘may’ by ‘shall’. 1 am still pleading
with Government that this amend-
ment be acceptled. I will try and state
my reasons very shortly.

The Home Minister has useq the
expression that thig Bill envisages a
period of ‘prolonged bi-lingualism'.
As far as we are concerned, I hope
we have sufficienctly explained our
point of view, and I expect we shall
not be accused of any kind of anta-
gonism towards Hindi or any of the
other nationl languages of our coun-
try. But the fact of the matter is
that the Home Minister himself has
been constrained to say that he en-
visages a period of ‘prolonged bi-
lingualism™ As far as ] am concoern-
ed, T wouid like the length to be as
short as possible. But he has
talked about ‘prolonged bi-lingualism’
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The Prime Minister has alsd saigq in
this House—no use harping on what
he said much earlier—only yester-
day that the status quo was to con-
tinue indefinitely. Therefore, as far
as Government is concerned, and its
assurances are concerned, the coun-
try is being told that at least for the
time being, for an indefinite period to
ensue from today, English would con-
tinue to be used as an addition lan-
guage. The difficulty comes when the
word “may” is injected into the pic-
ture, and the difficully arises because,
as I tried to say during the first read-
ing slage, ol the habits of interpreta-
tion which we have inherited from
British jurisprudence, and that is why
we have heard in this House what we
cannot dismiss as so much nonsense,
because ji was not nonsense. It is a
very serious matter that under the
canons of interpretation of British
statutes, “may” e¢an mecan “shall”, and

hall ¢ mean “may”. 1 know as a

s or, though 1 have forgotten most
of my law, that it is a fact that on
occasions “may"” may mean shall and
“shall” on occasion may even be
construed as meaning “may".

Shri Hajarnavis: May I again
repeat the difficulty pointed out by the
Home Minister yesterday? I have very
high regarg for hig knowledge of Eng-
lish, but supposing you use the word
“~hail” instead of “may”, as the Home
Minister pointed out yesterday, we
will havp to use both the languages
simultaneously as a matter of inter-
pretation, This was realised by Shri
Anthony and he has come out with
another draft where the use of word
“shall” is unexceptionable.

Shri H. N. Mukerjee: As far as I
am concerned, I was actually going to
refer to what my hon. friend the
Minister of State has just now said,
namely that the Home Minister has
brought in an argument to which he
made reference just now. I will come
to it a little while later.

In English jurisprudence we have
got this position where “may” can be
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interpreted as ‘“shall” and “shall” can
be interpreted as “may”. Ag a law-
yer or a former Jawyer, whatever you
choose to describe me, I am quite pre-
pared tp say that the use of “may” as
it has been made here does really ap-
pear to be capable of being constru-
ed as “shall”, and that was the under-
standing of the Prime Minister, and
that was the understanding which he
conveyed in hig letter to Shri Anthony,

1 am envisaging a time ag rapidly as
possible when al] our statutes shall be
available in their official texts not in
English, but in Hindj and the other
national languages. I am thinking of
a time when our subjection to the
laws of interpretation of statutes as
expounded by Maxwell and that sort
of people would no longer pass mus-
ter in our country, and we will have to
interpret our own Hindi or Bengali
or Tami] statutes in our own way. I
told the Home Minister in my speech
day before yesterday that if he had a
translation of this into Hindi, he would
be hard put to it to be able 1o say as
he can say now, that “may” means
llshalllf.

So, all over the country there is now
a controversy over this, a controversy
which can easily be allayed. If there
was somg insuperable difficulty as Shri
Tyagi wanted to point out and as the
Home Minisier had alsp indicated, that
is a different matter, but my submis-
sion would be that it is not by any
means an insuperable difficulty. There-
fore, 1 would say that “may"” could
be substituted by “shall”. Whg.t
Shastriji said yesterday was an addi-
tional argument which he perhaps
borrowed from Dr. Mahatab, who ha_d
also said it, that if “shall” ig ur_,ed. it
would mean duplication of avoidable
work. That was the one argument.
The Hindi speaking States could com-
municate with the Centre only 1n
Hindi, and they would not be under an
obligation to give an Eng_h:-:h‘ 1ram_;-
lation of their cnmmumcatm?' ?t
wshall” js not there and “may” 18
there. My submission is that we are
discussing this matter from the
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[Shri H. N. Mukerjee].
national point of view. The Hindi
States would be communicating from
time to time not only with the Centre,
but also with the non-Hindi States.
That is to say, communications bet-
ween States might very well continue
for a certain length of time to be bi-
lingual. When the Home Minister
himself said that he envisages a pro-
longed period of bi-lingualism, he
certainly does not mean that in so far
as the Hindi speaking States are
concerned, bi-lingualism would be
dropped like a hot potato straight-
away. No. The Hindi States alsp be-
ing part of India would be praclising
bi-lingualism, which, wunfortunately
for us, is more or less unavoidable in
the present context,....

Shri Hajarmavis: Either, or, not
both.

Shri H N. Mukerjee:....by trans-
latin of correspondence. That addi-
tional expenditure should not be an
objection of an insuperable character.

Shri Tyagi brought up an argument
of a more serious nature. Shri Tyagi
pointed out that if we have “shall”
in this Bill, then for al] time to come
we are precluded from getting rid of
English as an additional language for
official purposes. With great respect
to Shri Tyagi I submit that that is not
a correct interpretation of the matter.
In the Constitution, as far as the pre-
sent position is concerned, it is stated
in article 343 that English shall con-
tinue to be used for all the official
purposes of the Union during this
period from 1950 to 1965 In this
period, therefore, there js no question
that English can be used, and in spite
of the Swamiji or anybody else, Eng-
lish has a right, and whoever chooses
to speak in English has a right to ex-
press himself or herself in this lan-
guage. We have got this constitu-

tional safeguard,

What are we envisaging in the
period which is to follow? If the
status quo is continued, if prolong-
ed bi-lingualism is the proclaimed ob-
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jective of the Government, then
surely we are permitting English to
have the same kind of opportunity ang
privilege in official matters as it used
to have between 1950 and 1965. But
are we under any obligation, because
we pasg an Official Languages Bill, in
1970 or somewhere like that to con-
tinue English for ever and ever? We
are not amending the Constitution.
We are only having an ordinary Bill,
which can be changed by ordinary met-
hods of amendment. And what hap-
pens after ten years? According to
this Bill, there is a parliamentary
committee. That parliamentary com-
mittee reports. That report goes to
the President, that report goes to the
Sate Governments, that report ig very
conceivably and righthly discussed by
the State legislatures because the
State Governments woulg like to for-
tify their position by sounding the
opinions of the legislatures, and after
al] this process has been gone through,
it comes back to Parliament, and
Parliament decides what to do. Par-
liament on that occasion, let us hope,
would decide that there is no further
reason for continuing to give English
the statug which it has got today, and
Parliament would come up with legis-
lation of whatever kind is necessary,
and we shall have the best solution
conceivable at that point of time of our
languages problem.

So, I feel that if in this legislation
today we stick to “may”, the prejudice
already in the mind of the people in
the non-Hindi areas would be accen-
tuated, the suspicion already in the
minds of the people in the non-Hindi
speaking areas would pe intensified,
and you know very well how lan-
guage is a particularly incendiary fac-
tor. If some people are given the op-
portunity of exploiting linguistic issues
in that incendiary manner.

Therefore, when the country re=-
quires integration, when the country
requires maximum possible unanimity
on every single issue of jmp~-‘..ace,
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our legislation should not be formu-
lated in such a manner for legalistic
or other things which can only give
room for more suspicion to accumu-
late, for animosities to grow, as bet-
ween our linguistic groups. There-
lore, 1 fecl  wvery strongly that if
“may” is substituted by “shall” it
might mean some additivnal expen-
diture as far ag this correspondence
of the States with the Centre and
among themselves is concerned, but
that would not be particularly prohi-
bitive, and there would be no problem
ag far ags the Parliament and the
country are concerned, after a lapse
of ten years or so, to have a kind of
legislation which would say good-bye
to the status of English as far as
official purposes ig concerned.

1 do, therefore, fee] strongly and 1
earnestly ask the Home Minister not
to consider this matter, not to ook
upon it as something obstinately put
forward by the non-Hindi-speaking
people. 1 am sure that many of the
Hindi-speaking people will come to
sec the Jogic of what we are trying
to point out. As 1 said before, we
do want the transition as quickly as
ever it is possible tp our own lan-
guages, and personally speaking—I am
speaking purely in my personal capa-
city—I am not so happy with the ex-
pression “prolonged bi-lingualism”
which Shastriji uses. Why should it
be so prolonged? Why should we not
rather envisage that we should go
ahead much quicker than we have
done go far? Why should we not try
to encourage Hindi and the other
national languageg to grow in‘'such a
manner that we can get out of the
English swaddling clothes as early as
possible? But we are not moving in
that direction. If we do not want to
pay the price for any change we shall
never have any change in this coun-
try. If we really had a thorough-go-
ing revolution, perhaps Hindi and the
other national languages would have
come into their own a long time ago,
but because we did not have a
thorough-going revolution, because we
inherited the entire apparatus of the
British admiinstrative system, because
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we wanted to go slow_ because wg be-
lieved in the inevitability of gradual-
ness, because we do not wani to bring
about a sea change in the manner of
life which our people are conducting
in different areas of our country, we
have chosen to proceed in a rather
snail-like pace. That is why even in
regard to our Plan we cannot go
ahead. Let us try to follow a more
imaginative policy; let ug try to take
that imaginative policy to the country
and let us try to enthuse our people
angd then only we shall have emotiona]
integration. Otherwise, all this talk
about some legalistic methods of go-
ing ahead with lead us nowhere, That
is why I fee] that we should go ahead
as quick as we can. But we should
not take any hasty or precipitate step
which would create a dangerous situa-
tion. Let ug not intensify the suspi-
cion, the doubt which ig there, not
merely lurking there, but which is
every much on the map. Ang there
are people who positively are going to
exploit that lurking suspicion and
doubt in the country. That is why I
am making a very humble submission
to the Government to consider this
amendment and accept it,

12240

Mr. Deputy-Speaker: Dr. P. S.
Deshmukh.
Dr. Melkote (Hyderabad): I have

been waiting to catch the eye of the
Speaker for the past four days.

Mr, Deputy-Speaker: We have to
conclude the debate. I will give five
minutes each. Dr. P, S. Deshmukh.

Shri P. S. Deshmukh: Mr. Deputy-
Speaker, Sir, I rise to oppose the
amendments proposed by my hon.
friend Shri Frank Anthony. The rea-
sons have been partially covered al-
ready by my hon. friends Shri Tyagi
and Dr. Singhvi. I firmly hold that
it is not a mere question of duplicat-
ing the work or some little expenditure
on going on with two languages. I
personally feel that the use of the
word “shall” wil] be against the Cons-
titution. This point has also been:
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[Dr. P. S. Deshmukh]

urged by quite a few hon. Members
probf:bly not so emphatically. I em-
phatically fee] that to put the word
“shall” in the place of “may” would
be to give a complete go-by to the
existing provisions in the Constitution
-especially article 343.

Secondly, the use of the word ‘shall’
will also be absolutely inconsistent
with the Bill as we have it before us.
The Bill has a specific purpose. It is
not just to make provision for an alter-
native or an additional language, but it
is for the purpose of providing cer-
tain language, but it is for the purpose
of providing certain definite purposes,
namely, to use it in Parliament and
to use it as the language for official
purposes. So, if we put the word
“shall” and accept also the other
amendments of Shri Frank Anthony,
then, as has been pointed out, by onee
or two hon. Members, it would seek
to occupy more or less the same posi-
tion as Hind: which can never be the
case so long as the raticle, as it has
been worded, remains as a part of
the Constitution.

The whole approach as between
Hindi and English seems to me ab-
solutely unrealistic and wholly wrong.
Any two languages of India could be
compared with each other. There
might be rivalry between them, but
any rivalry between English and
Hindi, I cannot understand so long
as English is a language which has
been thrust upon us by the domina-
tion of a foreign power. Of course,
we are anxious to take advantage of
even this misfortune of ours and to
that extent we are prepared to res-
pect English. I for one love the Eng-
lish language. Nonetheless, I think
it is wholly wrong 1o compare English
with Hindi and to try to give English
the same position as Hindi should
occupy or Hindi occupies under the
Consttution. After all, Hindi is an
indigenoys language; it is the language
of the Indian people, but unfortu-
nately we are too much embroiled in
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political matters, We want to win
th(; elections and want to sway public
Opinion by certain things which are,
In my opinien, somewhat fantastic and
utterly unnatural. Probably the fault
lies with some of these Hindij spon-
sors trying to go fast and too faf and
not taking the trouble to really educate
public opinion especially thoge people
who do not speak Hindi. If we were
to go to the common people and
really ask them which language
they would prefer, as between Hindi
and English, I have not g shadow of
doubt that the man who knows neit-
her English nor Hindi is bound to pre-
fer Hindj and not English. But unfor.
tunately, all of us are raping for cer-
tain political achievements and certain
successes. Thefore we leave the basic
fact-aside and try to infuse fanaticism
where there should be ng room for it.

I was also amazed when Shri H. N.
Mukerjee spoke in two voices, First
of all, he pleaded that we should have
a dynamic policy, a go-ahead policy.
When it is g go-ahead policy, the natu-
ral policy is to accept the Constitu-
tion ag it is and not have thig com-
promise or concession which we are
making by this Bill. This Bill is not
a compromise; it is a concession to
those people who feel that unless there
is some time given for the change-
over from English to Hincli. probably
their interests will suffer. Thig is a
concession; this is no! o compromise,
This is really extending the provisions
and our intentions behind the Bill a
little too far. On the other hand
Prof. Mukerjee wants us to take every
one with us, which means go slow.

Dr. L. M, Singhvi wanted 12 years.
1 do not know why he wanted 12
vears. Already ten years are provid-
ed, and there is a provision that after
ten years a review or examination will
take place. The position will be de-
termined how far English should con-
tinue. So, I feel that all the amend-
ments of Shri Frank Anthony deserve
to be opposed, and they are not really
speaking covered by the Bill: It
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would be extending the scope and des-
troy the very purpose of the Bill that
is before us.

Shri G. N. Dixit (Etawah) Mr.
Deputy-Speaker, Sir, I rise to oppose
the amendment moved by Shri Frank
Anthony. He has relied for his argu-
ment on the assurance given by the
Prime M:nister and hig supporter, Shri
Ranga, also relied on the assurance, I
could understand Shri Ranga but 1
could not understand Shri Frank An-
thony why he forgot the Constitu-
tion. He is not only a Constitution-
maker but alsp a constitutional law-
yer. I would like to reply on both
these grounds.

So far ag the assurance of the Prime
Minister is concerned according to
me, it is a political wish of a political
leader. And whencver it s to be im-
plemented in thig House it has to
be implemented within the {frame-
work of the Constitution. No politi-
ca] leader worth the name can ever
give an assurance that will transcend
the Constitution. Not only this. Even
when the assurance was given in res-
pect of the other matter at the Colom-
bo powers conference, it was definitely
understood that the matter would come
before this House and unless the ap-
proval is given by the House that as-
surance shall not be binding. My sub-
mission is this: that it was a poitical
wish expressed in that assurance by
the Prime Minister, and that politieal
wish was subordinate to the Consti-
tution.

My second point is this: we should
all be obliged to Shri Ranga; he read
out to us dramatically by giving us
a register and showing the photos on
that page that the wish or the assur-
ance expressed by the Prime Minis-
ter did use the word ‘will’ and not
‘shall’ which is now being sought to
be introduced by Shri Frank Ant-
hony. My submission ig this: so far
as the Constitution is concerned, I
very much doubt that even clause 3

ag it stands, whenaver it comes before -

the court after 1965, will hold water or
will be declared to be void, much less
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the ward “shall”. Because, after all,
article 343(3) has to be kept in view.
The present law or the present legis-
lation that is being enacted is not on
ithe basis of an assurance, but is with-
in the framework of article 343(3).
Article 343(3) says:

“(3) Notwithstanding anything
in this article, Parliament may by
law provide for the use after the
said period of fifteen years, of—

(a) the English language, or

(b) the Devanagari form of
numerals,

for such purposes as may be speci-
fied in the law.”

The limited scope, the restrictive pur-
pose, has to be specified in the law,
and so let us see what article 343(3)
says. I will now read out article
343(2):

“(2) Notwithstanding anything
in clause (1), for a period of fif-
teen years from the commence-
ment of thiz Constitution, the
English language shall continue to
he used for all the official pur-
poses of the Union—

please note, Mr. Deputy-Speaker, the
words used here—

“for all the official purposes ol
the Union for which it was being
used immediately before such
commencement:”

But the word used in sub-clause (3)
is “for such purposes as may be
specified in the law”. The sense of
sub-clause (3) is restrictive. It can-
not be equal to what is contained in
sub-clause (2). Therefore, the word
“shall® wil] make it entirely void,
because any law repugnant to the
Constitution shall be void, according
to article 13. Therefore, to enact a
law which is going to be void shall
never be the right thing for this
House to do.

The argument is advanced that
“may” means “shall” and “shall”
means “may”. If that is so, what is
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[Shri G. N. Dixit]
the good of bringing the word “shall”
in place of “may”? If “may” can
mean “shall” and “shall” cup mean
“may”, there is no point in changing
the words. “may” and *“shall”. But
the fact remains that “may” means
“may” and “shall” means “shall” ex-
cept in exceptional circumstances.
Those exceptional circumstances shall
be interpreted by the court of law
and they shall be interpreted in
view of the terminology of article
343. Whether you put “shall” or
“may”, it will have to be interpreted
as “may” in view of the language
laid down in artilce 343(1), because
the official language of the Union
shall be Hindi and not English.
Therefore, by no law enacted in this
House, vou can place English on an
equal status with Hindi, because the
constitutional provision is there.

My humble submission is, when
Mr. Anthony was making that argu-
ment about the Prime Minister's as-
surance, my mind went back to zll
those who are harping on plebiscite
in Kashmir. That demand is also
based on an assurance given by the
Prime Minister in 1947 or 1945, They
also repeat times without number
that an assurance was given by the
Prime Minister. But the assurance
given by the Prime Minister ic to be
implemented within the frame work
of the Constitution. Therefore, that
assurance is being fully implemented
within the framework of the Consti-
tution in terms of the law as it is
before the House. Therefore, I sup-
port clause 3 as it stands anc oppose
the amendments of Mr. Anthony.

sl weETae  (@FEq) ¢
TTST WANEH, § TH S &1 OO A0
qEAH FEAT AR E 1 A a7 AT F
arz fer gt gy far | safem
Yy wrar @ fF A feely B oA A
WY W 217G §.(43 4 7w &) fTnd
1 ag FrT fadt A1 qA FT @ E 0

T wy fa=h it WAt ¥ AT E
Mfgez arg 5t ¥ 77 arar wed g
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T TS FT e fgr) F Aq F fw
AT FLAT T & | afz dur A §
FTET A faing st | FfET e
oar e a@ 0 feE A @ @
T HUS ®1 AZ-NT FerAT wlEErd
g ST & | wT g ey § faw @
T2 7 a1 feedt gt uedla wEm an
st ot 1 feet daer w3 g9
SanfeT T Y99 FAeg AIAT @YAT 97 |
ey mrorr Y F o0 &Y oF W1 gEwA 2T
fet &1 T 9T F 9% 92 fawr faar
BT gELT A INF {O | AA AAATT
% gy @< F 72 | zRfar fg=y
OIF TF UF FAT AT E7 a1 @I g |
I mifged ¥t 7% Fifadi ® oger
gon & wrafad @ Ay = A feedy
&7 g 39 i ¥ &) 21 arar & faw
AT § OV AT WA F1 gAT € |
mfau gy #1 r& aren ofywre
WNT A H wew Ffzarzar ot
T4t

% HATAT OF OHT AT F1 forT
77 fawmer weTe il =y, /2% 3o &
WA O AT AT AT Fzareal &
AqAAT AT FIA FT ATAE TN AL
geify  # ¥ 4@ €Y | A7 @F 98
sz feeey sy Wt WAt i H A
g & a1 gea 3w ey -
foron’” @ EEET ST gAT | AT AT qF
gz '

AT ATTE TATR F1 G FATH AR
Al ®1 OF AL & IO A4 FT AT
a7 &\ za% wiAfv T A/ 5=
HT Wged AR AT AT |

7 afer WA ¥ AT g ) AvE
5 1 8 e g draar Tmedl @ )
# 7 gaTar =redt g ©F s & g ferdy
T TezAT@l F ®7 # [FEA FAT F
&7 WX . ®v qffeafs # = #7
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qTHEA FL | AR s gfer ¥
fet & fasra & oz w1 AT A<
@ faw &t qgreafe o F o3
soafeeg ¥ 5 owwe & faw A
HrEaTFar T8l guT |

# AT T F I AT FEAT
g fF feedt it W ferdt g
o arfger #1 wfz st # faam
& aza s wat ¥ &) fed afes
agi & SAEFTO AT ATiEART ETET
fermar #1174 qu yaww faar s
fa fag F1e7 F FH7 #3708 AT
Fg & AFTFALTAF A F FAIA
7 fz=y wfa oz Fas ST FJAT
agt faq @=% Awi " TFAET AT
FqTIAT 7 f27 g o

fz= a1 faFrr are Ty F A -
T Y anfew 1 7z fawry agaEr
grr |

AT &1 T T H TATA FEAT |

¥lo Ha®IZ : (Tt #fwT ATEE,
OIS T AEA ¥ A @ aatE oy
9% FIAT AqTEd & 37 qa+ v fg=dr
¥ MO FLAT WEL & 1§ @H FT
srafas dway dadr Awrew v faet
F Argar g fF a8 ariwae e
EF & FToor gw Avn #v fagwdr Fv
TEA TR A |

A H S0, 9o TT co HITET FFT AT
HUAT AEY WrAA a7 &, IAF GTHA ATFC
W AGAT § HIAT Hedod GFE FO0
& Fewmaat wgr 30, g% v 9T
e T1few | W I g A
TARM FEAT 92 al ITH! 967 99 fF
ST ¥ A9 g AT § a9 & o
AT Y|
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g0 A & qg TgN AN g
fF ¥ 72 & <1 g9 & wae § ey
& ST #1748 & fF gw o € W
B9 WOAT AOMHT &, Fws #, afgw
#, @ ®, qewEr wifs ® awa ar
g WO gHTIl a1d Al gWA &E,
fFa sy H g awa & 1 gafanm
) ezt oo wRRy & fawet & fF &g
QT 597 g F1 f§ 3T F1 $¥ WATH] &7
FIEATT |9 AT gY A | OAT FIA F
2T OF §EET &7 HUA) A7 & Jiq #1b
gfaur gt avat & 1 o QY feafa 7@ @
fe = #Y¢ wast ar fg= & foar
v 7 qrgaTeT # @y | ar eust
oAt &t 1 fafes smar 3T o
2 1 femr &Y wramn AT ¥ ferargETy
wmr ¥ £ oq9 F7 9Fq ¢ | gqfwu
% srgan § 5 s o ¢ wreeAl #1 aeg
HTST HTAT 797 & a1 37 9% fqv §q7
¥ o) sqaeqr g1 oanfgn fF sasr
arg ATa AATE g1 ;b A fr s
T A F @aT

a7t a@ & ag Ter g g
& woar q# fazal &1 907 &1 "te
frar 1 gt 9@ 917 oF fergeamn gat
fergeamr & fAaar & A s ® a@
FTAT 2 | a1 qgf F @ g & fF aq
HIYH 1 HYA 1 15 AGANT T7 § 1 /X
g #gq faw@a s @Y § 7T
AT F4T FaArEa T, (geat a1 st | gadt
U 3| & 3@ gIT & fF gHEy mea F
¥ HAS! § qreET 9547 &, g9 A AIG-
AT ® T A qFa £ | § 0F a
9 FTAA 8TE ATF  T@AT FEaTg |
# efgw wrm & wrav g 1 A A -
st fg Y 7Y & 1 5 afge &1 39w
A@w a0, § Ares) arie &9 & fao
& g 1 afew was &1 g & fang
@ AT AR E
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[3To ﬁﬂ'nﬁ‘é]

Ffe ga gt fufaee T agw =1
sew fafawt aea fafesw giem
F1 WEAST Tad gU 1€ 3§ AgHT FQ
zu w7 fgerfirs Ymem @t & IR
€T # TE ZU RAST K1 9vsT AN AW
& A w7 arfow 77 7 # | ag & faey
FT7 5w & 1 Afwa fg=o % wafa ¥
feur # 27 fosd gy auf & 1 2
S(@ LA T4 TET GHT R | TgT AIAH
Sy g9z =ifg ara gu &, St wA F
wraA g & 0F 2few s & fe=r Ay
TFIT HIT IFF AT T F ¥ A
a% o &7 A¢t fear mav & 1| F1€ TFw
a5 fAm g H 78 sEms F g &)
agi ¥ %% w94 78 wEm 351 T R
fg=t st & fge<t 1 997 £ 7 &7
T 2, wfgemr gral § e & fag
HEAT ) A AT TT FE 4417 AL
fear mar 1 gw uE fg=t afmafad
FaH & fau 6 $fwa T ® § )
fe==r &7 sar=r anfa &= & oy *F9y
dar M gwa 9w fEar & ) AEdER
fa=ir vo a9 ¥ gw IuT A6l 1 fg=)
1A Faq & fan stfmr s @ &
g9 F1%r 797 ¥ fe=t #) ¥Ev @
g g

HiEg=l w A S| F# e
fgwdi % afa oY uF 27 & 3TE aq TEY
R AT Aifgm ) |vy ag g fE e
& @nr =fw fg=t #1 37971 3790 W=7
s AET & @ zafan sEEr 3%
g & fx afan & gedeam setwrm
F 3FRIzan § gareq ¥ sfrogml 81K
FgZ e ¥ 537 48 989 1 gafee
I 59 a9 Fr ¢ 5 3% fg<r frmry
¥ fau steamew faar 93 ) sux g ot
gfradfadia ifeq 1 o $ ga+t
3% fag ofus 7ae =T @w
ag | gAfan afwer Wi & s F
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A AT OF ¥ & JART 39T HIT ¥
ST F1 gT F7a1 &1 A1fgu 7T 2w
W ® fg=i 71 ag § fav afawr
fod w7 &R @1 I@ HiT agr F
Ml &1 s fow a1 ®aa semgd
fer ot | &g & & Fgm fx gwre
eferm W@ & AR AW WEd G 3
adl & Arg fg=o &1 51 wnd &
arfgn 1 @@t 0% g afaefae s e
Fifgn sz 3aF fau F19r w=w fasar
arfge 1 281 a4 F & 957 03w F foay
arr ¥ gawt aifze fw 7 zfun i a1
srefas wmr @4 T gy #7135
nfgadt wmr sred & foao gtz awad
& fau @ w fgam: =ifgo, s 7
#3Z T syaved faaar =ifgn 1 27 aww
g & fasvr & 917 39 avg ¥ 39 F1
9% Wl &t q77 fae o1 § anam
£ [# a7 faq sirer smam wafs aml
TGl WX 78 a1 A1 F19 43 A
ST ATGTAT WIT AZT a&r fgeEr #
&1 T |

| AW H AR AEAT AR @ fE
AT W FI AN g (¥ srEfaw
T H A F1F v ) oy #HfFET 3m
Za F1 gerarst Giferar 7 8 1 AT
1 &, famn 97w, 59 faq ¥ fam
W €Y 77 gy § AfET g & fao
qg TAWET AR A g dAFat £
¥ WG ¥ ¥ #7150 uF 37 29 F)
TIAMT &1 9] afsq a8 1@ a0«
8l | 99 dF gH ¥ Wra T ARLT ALY
F4 g7 2 & wfa 318 719 JTET ¢
# zafac =N caa & famay & s
ag Y ‘R e TG AT g9ET quaA
IO WoW W wew fgedr wmr W
et ®YT afegor & Wt & of faar &
o ‘49’ ® SRR Ifew A amEr
g i g a9 AW & A |/ ATHT
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T FAT |G & 98 a< &1 AT |
gafaw & A1 oo § g wvg &
f& T 5o wizHea &1 qrigd & F
g fafaeeT @iga 7 fow &7 § g fa=wr
% foam § SHEAT H G94T FE |

Shri M. Muhammad Ismail (Man-
jeri):  Mr. Deputy-Specaker, Sir, I
support the amendment that is before
the House, the amendment moved by
Shri Frank Anthony. In supporting
that, I will have to say a good deal
about the reasons that prompt me to
support it. I have been trying for the
last so many days to catch your eye
and to get an opportunity of speaking
in the general discussion of the Bill
before us, but 1 was pot given an
oppcrtunity then. Therefore, I think
you will show a little more latitude
than what you promised a few minu_
tes ago for me, so that I may put for-
ward my views as to why I am com-
pelled, in the interest of the country
and in the interest of the nation to
support the amendment that has been
moved by Shri Anthony.

There hag been much  discussion
about the difference  between the
words “may” and “shall”. The Law
Minister said that “may” has the force
of “shall”. The Prime Minister said
that it should be “shall”. Therefore,
1 think the Home Minister also may
agree with the other two ministers, go
far as Government is concerned, and
agree to this word “shall”. So far as
I am able to understand the provision
in the Constitution regarding this
matter, there would not be any diffi-
culty because there also the word
“shall” hag been used and there is
nothing to reclude the use of the
word “shall” in this connection.

But the most important thing, in
this connection, that we have to
understand is why our friends are in.
sisting upon the continuance of Eng-
lish as the official language—the em-
phasis is on “official language”. Of
course, language is not a mere ques-
tion of expression conveving our ideas
from one peonle tp another. It affects
439 (Ai) LSD—T.
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the whole life, and official language
has got its own influence upon the
people. It affects the economic
sphere of the people. The educational,
social agnd other aspects of life are
being influenced by the language and
the official language also. Supposing
we make one of the national lan-
guages of the country, one of the 14
languages of the couniry, as the offi-
cial language, what happens? Some
of our hon. firends, even the previ-
ous speaker, said that they would not
have much objection if our friends
wanted one of the other 14 languages
to be made the official language. 1 do
not think they are very serious about
the matter (Interruption). But the
nen-Hindi-speaking friends have not
now demanded that one: of their
mother tongueg should be made the
official language in the place of Hindi
They are very reasonable. They have
not made that demand.

Now, you take Hindi or any other
language which is the mother tongue
of a group of people in the country.
What happens? In  course of time
that will become the language of the
ruling party, that will bring into
existence a ruling party, and the
other people who do not have that
particular language which is the offi-
cial language as their mother tongue
will surely Le at a disadvantage.
Their children and otherg who try to
master that language cannot become
so proficient as the people who have
got that language as their mother ton-

gue, Thig is the real difficulty.
Therefore, the bitterness will grow
amongsit the people, there will be

conflicts whereby the unity of the
country will be affected, the integra-
tion of the nation will be affected.

Adoption of English is a thing that
has been necessitated or brought into
being by the peculiar conditions of
our country. We cannot in  ovel'y
respect take the example of other
countries. In our country there are
languases, not only lanTuages but
there are blockg of people....
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Shri Hajarmavis: This country was
partitioned even though English was
the common language.

Shri S. M. Bancrjee: Partitioned
because of Englishmen.

Shri M, Muhammad Ismail: The
country has been reorganised accord-
ing to the languages spoken by the
people. Therefore, these languages
will exist. Perhaps some people may
cite the example of America and say
that almost every day people speak-
ing different languageg go to
America and they al] take to one lan-
guage. But here in our country are
states which are organised on the
basis of language. Therefore, we must
take the peculiar condition of our
country. If we take any one of the
mother tongueg of the people of this
country that will give rise to conflict.
Then, people who speak one particu-
lar language will become the ruling
ciass, ana we would be creating a
ruling class and a ruled class. That
cannot be allowed in a democracy,
surely. I want everyone to consider
this very very calmly. Let them not
bring passion into play in this matter.
We have to take the circumstances of
the case. Therefore, they must take
this question into consideration and
decide what is it that they want, whe-
ther they want the ascendancy of one
particular language, the pride of place
to be given to one language, or they
want the unity of the country and the
integration of the country to be
maintained over everything else in
this country. That is the choice before
them (Interruptions) and that choice
has to be made. So, in the interests
of the unity of the cdountry, the people
of the non-Hindi-speaking areas im-
plor= you to come to a right decision
on this matter.

Shri C, K. Bhattacharyya: Mr. Dc-
puty-Speaker, clause 3 of the Bill re-
lates to two articles of the Constitu.
tion, namely, articles 343 and 120. Up
till now, the entire attention of the
House has ben rivetted only on arti-
cle 343. I want to draw the attention
of the House to the other article, to
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which also clause 3 is related, namely,
article 120. Sub-clause (b) of clause
8 relates to article 120, Since clause
(1) of article 343 says that the offi-
cial language of the Union shall be
Hindi in Devanagari script, a question
was raised by some hon. Members
whether any lease of life can be
granted to the English language so
long ag the article remains as it is. I
only suggest to those hon. Members
to look at article 120. What does it
say?

It says:

“Notwithstanding anything in
Part XVII, but subject to the
provisions of article 348, business
in Parliament shall be transacted
in Hindi or in English:"

There are two elements in this article.
Of course, it is limited to fifteen years.
That limitation is there. But there
are twp elements in article 120 which
deserve notice. Firstly, it overrides
article 343; the entire Chapter XVII,
except article 348, is overridden by
article 120. So, English not only may
but shal] continue to be used in the
same status ag Hindi ip the business
of Parliament. Thig is so far as Par-
liament iz concerned,

There is another element in this
article. The language used is “busi-
ness in Parliament shal] be transacted
in Hindi or in English”. So, Hindi
and English are placed in the same
gtatus, and any one of these may he
used alternatively. That is the posi-
tion created by article 120. Up (ill
now, the attention of the House
has not been drawn to this, and that
is why I thought I should crave your
indulgence to draw attention of the
House to this.

I shall make only another remark
regarding the speech and the amend-
ments of Shri Hiren Mukerjee,
because his speech has been commend
both by the Prime Minister and the
Home Minister. The standpoint that
Shri Mukerjee has taken up in his
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he in conjunction with Shri Gopalan
has put in, is that he is prepared to
dispense with English only on some
conditions, and the conditions are that
all the languages in the Constitution
should be allowed to be .used in this
Parliament equally and there should
be ar:angements for \ simultaneous
translation to all the languages; fur-
ther, there should be no requirement
that advance copies, either in English
or in Hindi, should be required to be
submitted to the Speaker It is only
subject to these three conditions that
Shri Hiren Mukerjee is prepared to
dispense with English. If these condi.
tions are conceded by Government, I
believe then all these questions that
are being raised now gbout Telugu,
Tamil, Bengali and Marathi will dis-
appear at once. If every Member is
permited to speak in Parliament in
his own regional language, and if all
the regional languages are given the
same gtatus, these difficulties will at
once go away. I believe, after the
commendation that Shri Mukerjee has
received both from the Prime Minis-
ter and the Home Minister, this posi-
tion will b~ considered by Govern-
ment. I believe, 1 have correctly
stated what Shri Mukerjee stated in
his speech and in his amendment. That
is all T have got to say.

Shri  Hajarnavis: Mr. Deputy-
Spraker. Sir. after the clear and com.
plete exposition of the policy which
underlines thic Bll, both by the
Prime Minister and the Home Minis-
ter, I do not propose to deal with the
criticism of those who do  not agree
with the policy and who would have
us change it. I would only expound
clause 3 from the legal point of view
and trv to convince you, Sir, that it
carries out, bnth in spirit and in
letter, our policy, as embodied in the
assurance of the Prime Minister, and
that there iy no discrepancy whatso.
ever between the Prime Minister's
policy statement and the exposition
which the Home Minister made in this
House yesterday.

15.56 hrs.

[Dr. SArRoJINT MaHAsSHI in the Chair}
I will again read clause 3, which says:

“Notwithstanding the expira.
tion of the period of fifteen years
from the commencement of the
Constitution, the English lan-
guage may, as from the appointed
day, continue to be used, in addi-
tion to Hindi,—"

and here I may emphasise, Madam ag
you did, and I shall have to borrow,
not for the first time, some of the very
weighty observations that fell from
you when you were speaking on this
very Bill:

“(a) foir all the officia] purposes
of the Union for which it was
being used immediately before
that day; and

(b) for the transaction of busi-
ness in Parliament.”

Now, it says two or three important
things. First of all, it refers to the
expiration of the period of fifteen
years. Then, it permits the use of
English in gaddition to Hindi for pur.
poses which are mentioned in clauses
(a) and (b). I also owe a debt of
gratitude to the gpeaker who preced-
ed me. He has pointed out, as I in
tended to point out, that clause 3
combines the provisions in two arti=
cles. So, we have to consider the
effect of those two grticles if we want
to gee the effect  which  the clause
seeks to provide. As you rightly em.
phasized, Madam, in your speech,
though the period of fifteen years has
expired, the status quo in respect of
these two matters continueg the two
provisiong had to be combined in one
statement in the interest of brevity
and compactness. When in a Bill two
similar ideas are to be combined, the
draftsman tries to put at one place
the similar ideas and alsg tries, if pos-
sible, to include all the lJaw on the
subject. =0 that whonever hag occasion
to consult the 1aw mav find it at one
place. This is his attemnt. and this is
what we must realise before we try
to construe the law and examine as to
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[Shri Hajarnavis]
why it ig cast in this form.

Before 1 come to my submission, my
exposition, as lo why the draftsman
has used a particular phrase, we must
try to understand the difference bet.
ween the clause and draft amend-
ment No. 34, which hag been moved
by my hon. friend, Shri Frank An.
thony, because I find there is practi-
cally no difference, so far gs imple.
mentation is concerned. Though the
clause, as it is, is gomewhat different,
in actual practice, I think his appre-
hension is entirely misplaced. 1 am
merely saying that even though the
draftsman has used the word ‘“may”,
even then the use of English is un-
restricted. If he wants the use of
English, he shall not be deprived of
his right tg do so by another person,
except by his own will. That is con-
tained in clause 3 and that is the
reason why I oppose the amendment.

16 hrs.

Coming back to article 343, much
emphasis hag been laid on clause(1)
of article 343. Of course, it enshrines
Hindi as our official language which
is also our national language, Clause
(1) says:—

“The official language of the
Union shall be Hindi in Deva-
nagari script.”

That is a part of the Constitution. But
then it also provides further by
clause (2), which is also g part of the
Constitution, that English ghall conti.
nue to be used, as it was being used,
for 15 ycars. Clause (2) is as much a
part of the Constitution as clause (1)
and those who try to gwear by the
Constitution, who exalt the Constitu-
tion, must also remember that clause
(2) is as much a part of the Constitu-
tion as clause (1).

Then, thore follows clause (3)
which, amin I emp"asiza, i= a part of
the Constitution. under which we gre
legislating. A part of the Bill falls
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under clause (3) of article 343. There-
fore we are not in any way contra-
vening the Constitution. We are not
in any way going against the Consti-
tution in bringing forwarqd this Bill

Clause (1) of article 343 is subject
to clause 3) where it has been said:—

“Notwithstanding anything in
this article”

which includes the period of 15 years
mentioned in clause (2)

“Parliament may by law pro-
vide for the use, after the gaid
period of fifteen years, of- the
English language".

1 might point out that the words
uscd throughout this article are *“‘use
of language”. Therefore, if a certain
continuity had to be maintained in
law which derives from this part of
Constitution, then, I think, the drafts.
man was quite right in borrow:ng or
using the words which are used in the
Constitution jtself. So, he had to use
the expression “use of the English
language”.

Then, there is the other article
which is combined with it. It was read
a short while ago by my hon. friend,
Shri Chapala Kanta Bhatlacharyya.
There the word used is “shall”. That
form used is the same as has been
used by my hon. friend, Shri An-
thony, in his amendment. He uses the
wo-d “shall” but uses the word “or".
Now the same idea can be used  in
numerous wavs. [ will not soy that
his draft is better than mine or that
my draft is better thanp his, bui I will
say that my draft is as good as his. Tt
convevs the same meannig. Therefore
I see no rrason why I should change it
and why I should apologise.

Shri Barrow (Nominated—Anglo-
Indians): Why not be generous and
interchange them?
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Shri liajarnavis: Why? Article 120
uses the other phrase, namely--

“husiness in Parliament shall be
transtcted in Hindi or in English”.

The draftsman and the Constitution
couid have said that in traasacling the
business in Parliament Hindi or Eng-
lish may be used. There the word
that would be used will not be “shall”
but it will be *“may"” because that
“may” gives the discretion to the
speaker. Today I can start speaking
in English and I shal be in order, I
may start spraking in Hindi and I will
be in order, The word “may” gives
the discretion, It gives the discretion
to me. It does not give the discretion
to anyone in the House to say, “You
wil] not use Hindi but you will use
English” On the other hand, if I am
now speaking in English, no one can
suggest that I am out of order in
s »king in Fnglish, Tnat is to say,
a richt huas been given to the user
of thai language to use any of these
two at his will Therefore you will
sepx thul the proviso to article 343:02)
upon which we draw also us's the
same linguage ag has been reproduced
in clause (3). Reforving 1o 34313),
lezislating upon power which js ex-
pressly given by article 343 (3). I do
not think that the draftsman could do
anything better than use the same
languag ag the article uses.

Dr. L, M, Singhvi: Article 343 (3)
artually says that it should be confined
(Interruption). It is not for you. I
take serious exception to the gesture
of asking you to ask me to sit down.

Mr, Chairman: He is not going to
yield,

Dr. L. M. Singhvi: When the hon.
Minister makes that, it is unparliamen-
tary and impeolite. It is not for him
to say that should sit down.. (Inter-
ruption). When he says that article
343(3) sayg so, I said that it is not
permissible,

Mr. Chairman:
may ask a question afterwards. He
should not interrupt him now.. (In.
terruption),

Shri Hajarmavis: Coming to clause
(2), having said in article 343 (1) that
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the official language of he Union shall
be Hindi in Devanagiai script, it
says: —

“Notwithstanding =anything in
clause (1), for a period of fifteen
yearg from the commencement of
this Constitution, the English
language shal]l continue to be
used”.

As you pointed out some time back
in your speech, the words that are
important, that give vitality to this
Bill, that give substance to this Bill
are “continue to be used”. That is to
say, we visualise what the status quo
was. Then these words are apt to
describe the continuance of that sta.
tus quo. Therefore we will have to
see what the status quo was belore
the stage which is continued by this
legislation. So, the words are “shall
continue to be used for all cfficial
purposes of the Union for which it
was being used immediately before
such  commencement: Provideg that
the President may—" I pause here.
Here the word “may” occurs. Hon.
Members who have doubt about the
word “may” may refer to this “may”.
Then it says:—

“during the said period, by
order authorise the wuse of the
Hindi language in addition to the
English language”.

The phrascology, the expressions
used are exactly the same as here in
clause 3. During the 15 years we
were operating on the proviso, we
were working the proviso, during this
time English was used for all pur-
poses; but the President could make
an authorisation, and by his order he
opened out a certain area, Some areas
have ben opened and what happened?
English, of course, had to be used
because that is the substantive part
of the article. English could be used,
but in addition Hindi may be wused
That is to say, while dealing with the
Hindi section, if I felt like notirg in
Hindi, I could do it. It is merely per.
missive.

Shri Frank Anthomy: That is right.
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Shri Hajarnavis: Similarly here, as
the hon, Prime Minister pointed out,
what has been done is that though
article 343 comes into effect, after that
English loses all status if we do not
legislate under article 343(3) —Eng-
lish then loses all its right to peing

Shri Frank Anthony: The issue is:
you legislate either mandatorily or
permissively. You remove the res-
triction. Why do you remove it per-
missively and not mandatorily? That
is the simple issue,

Shri Hajarnavis: I will answer it; I
8m answering it.

16.08 hrs.
[MR. SPEAKER in the Chair]

First of all, start with the position
which article 343(1) brings into effect,
namely, after the expiry of 15 years
Hindi becomes the official language.
No other language has any status. No
person has any right to use any other
language so far as official purpose is
concerned. Then what do we do? We
make English as an additional langu-
age. Is there anything permissive
about it? Is there anything to say
that the status of English or the func-
tion that we are attributing to English
is permissive?

Shri Frank Anthony: It is the use
that is permissive.

Shri Hajarnavis: It is the use. But
the use is by the user,

Shri Frank Anthony: He may not
usc it.

Shri Hajarmavis: We go on the
supposition that a person at a time
uses one languages. If I have got to
talk to Shri Anthony, 1 shali speak to
him either in Hindi or in English.
‘What the word “may” says is that I
might either speak to him in Hindi or
in English.

Shri Frank Anthony: You may not
speak in English.
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Shri Hajarnavis: Now the word,
as Shri Sachindra Chaudhuri, who is
a very eminent lawyer of vast ex-
perience, yesterday in his speech
said, “may” does, of course mean
“may not”. But who may not? The
question is, “who may not?”

Shri Frank Anthony: The Central
Government.

Shri Majarnavis: No, there is noth-
ing like the Central Government
There is no person or entity called
“the Central Government’. For this
context we are all a collection of
persons who form the Central Gov-
ernment. In the Central Govern-

Dr. L. M. Singhvi: It is very strange.

Shri Hajarmavis: The hon. Member
may learn many strange things. He
has still time to learn. He need not
despair.

.Dr, L. M. Singhvi: I think, time is
not lost even for him to learn.

Shri M. L. Dwivedi (Hamirpur):
Everybody learns in life.

Shri Hajarmavis: 1 will always
learn.
Shri M. L, Dwivedi: Who learns

most?

Shri Hajarnmavis: In the official func-
tion of the Central Government more
than one person is engaged. He
might use English; he might use
Hindi. If tomorrow I were fo write
to my sceretary in Hindi or in Eng-
lish and if he were to write in Eng-
iish, T will not be able to object if
he wrote to me in English. After
clause 3, I will not be able to say, he
has not used the official language.
Suppose we proceed to transact the
official business. Now, after 1965, if
anyone writes to me and if 1 were to
reply, T have got to write in Hindi.
That is the injunction of article 343
of the Comsutution. If anyone tried
to reply to me, I would say, the offi-
cial rep.» must be in Hindi. What
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does clause 3 say? He may, in addi-
tion to Hindi, use English, This is
what the Prime Minister's assurance
was. This is what he said, I asked
a pointed question of Mr. Mukerjee
whose knowledge of English is second
io none—I] hope Mr. Anthony will par-
don me.

Shri Frank Anthony: I agree. That
is why I agree with his arguments.

Shri Hajarnmavis: So, 1 asked him
how he met the point which was
made by the Home Minister yesterday
that if ‘may’ is substituted by ‘shall’,
it will mean in every case, whoever
writes in Hindi will also be compel-
led to write in English. Then, there
shall have to be two communications.
If I were to write in Hindi, I will have
to use English. That is the import of
the word ‘shall’. This is the point
which has been realised by Mr.
Anthony. 1 know, so far as his legal
knowledge is concerned, his integrity
is very high and, therefore, he has
cast it in another form, I say it can
be done. It follows the pattern some-
what on the line of article 120. T am
not finding fault with the draft. I am
merely defending my own draft and
I claim for it that in this it reproduces
the language of the Constitution, of
the very article of the Constitution on
the basis of which or for the working
of the scheme of which this clause is
being used. I submit there are two
things. Omne is giving a certain vali-
dity to the use of English. A certain
status to the use of English that
unambiguously, that indefinitely with-
out the limitation of time, without
there being any extraneous control
excepting the will of the wuser the
right to use English in addition to
Hindi is guaranteed under clause 3.
There is no limitation of any kind. The
Prime Minister said so. The Home
Minister said so. Today I also say
80. To my pointed question, as to how,
‘shall’ can be used in clause 8, Prof.
Mukerjee, I am sorry to say, had no
answer, I thought it was only law-
yers, when they were pressed for an
inconvenient answer, evaded it. I do
not know it happens also in the case
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of professors. ] am not quite sure
whether Mr. Anthony would use the
word ‘shall’ here.

Dr. L. M. Singhvi: On a point of
order, Sir., He cannot address Mr,
Anthony personally, or directly.

Mr. Speaker: Order, order.

Shri Hajarmavis: Therefore, 1 sub-
mit this clause, as it is framed, does
two things, One is, though after the
expirauion of the 15 year period Hindi
alone is the official language, after 15
years English shall be placed by its
gide. If any friend from south India
would continue to use English, if
anyone thinks that his knowledge of
Hindi is inadequate and that he will
have to rely upon the use of English
for the purposes of (a) and (b) of
clause 3, then he may rest assured
that if he intends to use English for
both these purposes, there is no
extraneous control over him. There is
no outside power which will prohibit
him from wusing that right The
significance of the word is ‘in addi-
tion’. In addition to Hindi, English
can be used and may be used. As
Dr. Mahishi pointed out in her very
informed speech, very learned speech,
the most important phrase in this
clavs~ i3 ‘continue to be used'. Have
you anything to complain against the
use of English during these 15 years
in matters relating to (a) and (b)?
If it has worked well, if you have not
found any difficulty in using English
during this time, then in the same
manner you can conilnue to use
English. The emphasis is again on
the word ‘continue’. ‘Therefore, any
apprehensions that have been voiced -
in the House rest on no foundation
whatsoever. I hope those of us who
agree with the policy will agree that
clause 3 does embody the Prime
Minister’s assurance and our policy
and it has the additional adwvantage
that it reproduces the language of the
Constitution.

1 would not like to say anything
against Shri Ranga. He referred to a
very unhappy incident In the life of-
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[Shri Hajarnavis]

this nation. He thinks that certain
mistakes were committed. But, it al-
most sounded to me as if it was an
incitement to disruption. On an occa-
sion like this when we are trying to
develop a common language.

Shri Ranga: I gave a warning. You
turn it into an incitement. What a
mockery?

Shri Hajarnavis: It looked like that
Shri Radhelal Vyas said that we
should add to the clause without pre-
judice to the Constitution. Nothing
that we do prejudices the Constitution,
changes the Constitution wunless the
Constitution is amended in the man-
ner provided by article 366. No drafts-
man will use the word, ‘without pre-
judice to the Constitution’. We have
all sworn to abide by the Constitu-
tion. We act within the Constitution.
Whatever legislation we try to bring
before the House, we must satisfy
ourselves that it does not prejudice
the Constitution.

Some Members have sought to move
amendments which would restrict the
duration of clause 3 to a definite
period. As I have already -said, it is
a matter of policy. The Prime Minis-
ter has said that it will continue
indefinitely. As regards consultation
of non-Hindi States, as the Home
Minister pointed out yesterday, that
there has been a constant and inti-
mate consultation with the Govern-
ments of the non-Hindi States. I
believe we are right in treating their
opinion on what should apply to their
states a little more authoritative than
Shri Frank Anthony's. With these
words, I move.

Shri Prabhat Kar: On a point of
clarification. ...

Mr. Speaker: We have had enough,
I suppose.

Shri Prabhat Kar: This is a very
important point. One clarification.
The hon. Minister said just now that,
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s0 far as the word ‘may’ here is con-
cerned, it is in addition to Hindi. That
meins, if any one likes to write or
correspond in English, that is allowed.
That is what he has said. That is
where I wanted a clarification. Take,
for instance, an official document sent
to me which is in Hindi. Under this
clause, I am not entitled to say, be-
cause I do not know Hindi, it must
be in English. This is how the ex-
planation is given. It is left to the
person who is not debarred from
writing in English, He may. In addi-
tion to Hindi: that means, if he writes
in Hindi, he will not be asked to write
in English. He may write in English.
To me an official document is sent
from the Central Government. Tt is
in Hindi. In that case, according to
this explanation that he has given,
even though I may not understand
Hindi. that official document I shall
not claim that it should be written in
English. Is that the clarification?
That is exactly what he said. That is
not the explanation given by the Home
Minister.

Shri Hajarnavis: Legally either
language can be wused. Just as in
Parliament, I can speak in Hindi or
in English, similarly I can use either
Hindi or English.

Shri Prabhat Kar: That is not the
explanation of the Home Minister or
the Prime Minister.

=Y qITEY : HeqeT Ay, ¥ UF AT
qET FHE 94T WA HHITHE & 9L F
WY fF QYR THET FT § | THH HIE Ay
#nfy 7g térame ST anfr = faedy
sTfaTer & 9 gRft | I8 A qofm
7z ot far 1 sifefoa e g
7z HIfeas daw [z # @hr 9%
e gomd a1 s Fat |
TR Tt AEEE F T AL T

Shri Hajarnavis: I oppose all the
amendments.
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Mr. Speaker: Now, I shall put the
amendments to vote. Do hon. Mem-
bers want to have division on any one
amendment?

Shri Prabhat Kar: I wanl division
on amendment No. 57.

Mr. Speaker: Amendment No. 57 is
barred, because it is the same &as
amendment No. 36.

Shri Frank Anthony: Then, we can,
divide on amendment No. 36.

Mr. Speaker: So, I suppose I can put
all the other amendments together to
vote,

Shri Radhelal Vyas: I would beg
leave of the House to withdraw my
amendment No. 126.

The agmendment (No. 126) was, by
leave, withdrawn.

Shri Frank Anthony: I would like
amendment No, 146 to be disposed of
by voice vote.

Shri Bade: I would like amendment
No. 53 to be disposed of by voice vote.

Mr. Speaker:
other amendments
vote of the House.

So, 1 shall put the
together to the

Shrimati Savitri Nigam: I also beg
leave of the House to withdraw my
amendment. But before doing so, I
should like to say a word.

Mr, Speaker: But she never moved
her amendment.

I shall now put amendments Nos. 35,
145, 60, 147, 149, 152 and 127 to vote.

The amendments (Nos, 35, 145, 60, 147,
149, 152 gnd 127) were put and

negatived.

Mr. Speaker: 1 shall now put
amendment No .58 to vote. Those in
favour of this amendment may say
‘Aye’,

Some Hon. Members: ‘Aye’.

Mr. Speaker: Those against may say
No'.
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Severa] Hon, Members: ‘No".

Mr, Speaker: The ‘Noes' have it....

Shri Bagri: ‘A-y-e-5', ‘A-y-e-s',

Mr. Speaker: There ought to be
some dignity and some decorum main~
tained at least.

ot T g wgEy, W oA
wHAT A, 9 fefindt 4% gnfr ?

WeTs WERT : W ag 4§
;Ei?wma‘tr{g#qm,ﬁﬁ

St AT S e e T A
T &1

| R AR R 2 ? g
9T Y B @ &, IqT S A fa
W W @ 2 fam | e gae

T A ) awt o< ww
T9E T &7 & qarias swar g

W A T & Far g
For st #1 gemst o '

t{s!fnnaﬁu ¢ WA wW ag §
q@gm,fmm%f*mm@%:

o avE: st G S, T
AT g T |

WA EYW + %G TH ATT A,
al T " wid | & wraem oo

%‘tmmg%'ﬁ_mﬂ?q
g Taa 7 faar %

it e : qi T 9= av A1 o
| F a2 WY 7Y ger qrw &
Mr. Speaker: Order, order, now.

The amendment (No. 58) was put and
negatived.

Mr. Speaker: I shall now put
amendment No. 146 to vote.
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The amendment (No.146) was put and
negatived.
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The question is:

Page 2, line 3, for “may"” substi-

tute “shall”.

Mr, Speaker: Now, only amendment

No. 36 remains.

(36).

Lok Sabha divided:

Division No. 17]

Anthony, Shri Frank
Barrow, Shri

Buta Singh, Shri

Eligs, Shri Mohammad
Gopalan, Shri A.K.
Tamail, Shri Muhammad
Kapur Singh, Shri

Akkamma Devi, Shrimati
Alva, Shri Joachim

Aney, Dr, M.S.

‘Babunath Singh, Shri
‘Bade, Shri

Bagri, Shei

Bajaj, Shri Kamalnayan
Bakliwal, Shri

Balkrishna Singh, Shri
Balakrishnan, Shri
Balmiki, Shri

Basant Kunwari, Shrimati
Basappa, Shri

Besra, Shri

Bhakt Darshan, Shri
Bhargava, Shri M.B.
Bhatkar, Shri
Bhattacharyya, Shri C.K.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Prij Basi Lal, Shri

Brij Raj Singh, Shri
Chakravertl, Shr PR,
Chanda, Shrimati Jyotsnu
Chandra Shekhar, Shrimati
Chavan, Shri D.R.
Chettiar, Shri Ramanathar
Dass, Shri G.

Deo Bhanj, Shri P.G.
Deshmukh, Shri B.D.
Deshmukh, Shri Shivaji R ec.?
Dhuleshwar Meens, Shri
Dwivedi, Shri M.L.
Elayaperumal, Shri

Ering Shri D. .
Gaitonde, Dr.

Ganapati Ram, Shri
Gandhi, ShriV. B.
«Ganga Devi, Shrimati
Govind Dus, Dr.

Guha, Shri A.C.

Gupta, Shri Kenshi Ram

AYES

Kar, Shri Prabhat
Kunhan, ShriP.
Laxmi Dass, Shrl .
Mukerjee, Shri HLM.
Nair, Shri Vasudevan
Potakkart, Shri
Raghavan, Shri A.V.

NOES

Gupta, Shri Priya
Gupta, Shri Shiv Charas
Hajarnavis, Shri

Hansds Shri Subodh
Hanumanthaiya, Shrl
Iqbal Singh Shri

Jain, Shri AP

Jamir, Shri 5.G.
Jamunadevi, Shrimsti
Jedhe, Shri

Jha Shri Yogendra
Joshi, Shrimati Subhadra
Jyutishi, Shri J.P.
Kadadi, Shn

Kamble, Shri

Kedaria, Shri CM.
Keishing. Shri Rishang
Khanna, Shri P, K.
Kindar Lal, Shri

Kizan Veer, Shri
Kureel, Shr BN
Lakshmikanthamma, Shrimet]
Lalit Sen, Shri

Lonikar, Shri

Mehadeo Prasad, Shri
Mahtab, Shri

Mahishi. Shrimati Sarojihi
Maimoona Sultan, Shrimati
Mahaen, Shri

Mandal, Dr. P.

Marandi, Shri

Maurys, Shri

Mehrotra  Shri Braj Bihari
Mehta, Shri J. R.
Melkote, Dr.

Menon, Shri Krishaa
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
More, Shri K.L.
Mukshe, Shri

Murli Manohar, Shri

[ 16+25 hrs.

Rangs, Shri

Reddy Shri Eswara
Singh. Shri J.B.
Swamyy Shri M.N,
Vimla Devi, Shrimati
Warior, Shri

Naik Shri Maheswar
Naskar, Shri P.S.
Migam, Shrimati Savitri
Pande, Shri K. N.
Pandey, Shri Vishwa Nath
Pant, Shri K. C.
Paramasivan, Shri
Patel, Shri Chhotubhal
Pac,, ShriP.R.

Patel, Shri Rajeshwar
Patil, ShriD. 5.

Patil, Shri M. B.
Pattabhi Raman, Shri C. R.
Pratap Singh, Shri
Pwii, Shri D.D.
Raghunath Singh  Shri
Ram, ShriT.

Fam Sewak, Shri

Ram Singh, Shri
Ramakrishnan, Shri P. R
Ramaswamy, Shri VK.
Rampure, Shri M.
Rane, Shri

Ranga Rao, Shri
Reddy, Shrimati Yashoda
Sadhu Ram, Shri

Saha, Dr, 5.K.

Sahu, Shri Ramcshwar
Samnani, Shri

Sanji Rupji, Shri
Satyabh Devi, Shrimati
Shashank Manjar;, Sheimatl
Shashi Ranjan, Shri
Shastri, Shri Lal Bahadur
Shastri, Shri Ramanand
Sheo Narain, Shri
Siddiah, Shri

Singh, Shri D.N.

Singha, Shri Y.N.
Sonavane, Shri |
Subbaraman, Shri
Subramanyam, Shri ¥
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Suma Prasad, Shri
Surendra Pal Singh, Shri
Swamy, Shri Sivamurthi
Tahir, Shri Mohammad
Thimmaish, Shri
‘Tiwary, ShriD. N,
Tiwary Shri K. N.

Uikey, Shri

Utiya, Shri
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Tiwary, ShriR.S.
‘Tripathi, Shri Krishaa Deéo

Upadhyaya, Shri Shiva Dutt

Varma, Shri M.L.
Wenkatasubbaish, Shri P.
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Werma, Shri Balgovind
Vidyalankar, Shri A N.
Vishram Prasad, Shri
Vyas, Shri Radhelal
Wadiwa, Shri

Yadav, Shri Ram Harkh
Yashpal Singh, Shri

) Mr._ Speaker: The result of the divi-
#mion is: Ayes 20; Noes 145.

Mr. Speaker: The question is:

“That clause 3 stand part of the
Bill"”.

The motion was adopted.
Clause 3 was added to the Bill
New Clause 34

Dr. L. M. Singhvi: 1 beg to move:
Page 2,—after line 71 insert—

“3A. (1) The President shall
appoint a special officer to be
known as Commissioner for Hindi
whose principal function shall be
to pursue and promote the prog-
ressive use of Hindi for the offi-
cial purposes of the Union.

(2) The President shall by noti-
fication to be published in Gazette
Extraordinary prescribes the terms
and conditions of service for the
aforesaid officer”. (171).

Shri Sivamurthi Swamy: I beg to
move:

Page 2,—after line 7, insert—

“3A. For all official purposes of
the States and Union, the respec-
tive regional language may be
used for which it is being used in
tho State Legislatures and State
offices concerned”. (128).

Mr, Speaker; These amendments are
before the House. We have discussed
every aspect. Now hon. Membars
shall be brief.

Dr, L, M. Singhvi: I shall not refer
to any matter not within the confines

of the proposed amendment for the
insertion of which I have moved. I
have proposed that the President shall
appoint an officer to be known as
Commissioner for Hindi.

“The President shall appoint a
special officer to be known as
Commissioncr for Hindi whose
principal function shall be to
pursue and promote the progres-
sive use of Hindi for the official
purposes of the Union.”

The second part relates to the moda-
lity and the mechanism for effectuat-
ing this particular affirmatdon,

I have been impelled to move this
amendment for the insertion of this
particular clause because I find that
the advice which was tundered to the
nation by Dr. Rajendra Prasad when
he spoke from the Chair while presid-
ing over the deliberations of the
Constituent Assembly to give effect to
these provisions in respect of Hindi
have not really received much gatten-
tion at the hands of the Government.
I feel that this is a relatively non-
controversial propesal, because what I
am moving for is only to ensure that
the promises and the assurances
enshrined in the Constitution and
reiterated by many responsible mem-
bers of the Government may actually
materialise.

In moving this amendment, I would
alsp like to draw the attention of the
House to the fact that a time schedule
should have becen drawn up by the
Government in seeing to it that Hindi
was developed for its progressive use
as the language for official purposes.
No time schedule was drawn up, no
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[D:. L. M. Singhvi]

targets were actually fixed. The Gov-
ernment, which believes so much in
Planning, has failed entirely in plan-
ning the progressive use of Hindi as
the official language of the Union. It
is in this context that 1 have moved
this particular amendment.

Another matter to which I should
like to draw the attention of the
House is that we are considering this
Biil without the advantage of having
the findings of a sccond Commission
as contemplated in article 344, No
amount of legal logic or interpretation,
the burden of which it appears the
Minister of Stat: earries very heavily
on him, would be able to justify the
fact that no such Commission as en-
joined by artic'le 344 was appointed
before we were asked to discuss this
matter.

It is in view'of the fact that the
Government has certainly failed,—as
Dr. Ancy pointed out, this Bill itself is
a confession of the failure of the Ciov-
ernment to effectuate the provisions
in relation to Hindi—it is beecause of
this failure, it is because of the aprire-
hensiong that we entertain because of
the fact that the Government has
failed to plan for the targets and
draw up a time schedule for the prog-
ressive use of Hindi, that I am impel-
led to move for the insertion of
clause 3A,

wft fragfa cam @ weEE AEET,
T 3 (m) 392 F%7 F fan gisie
T AT & | T FH HAAT FT A F T
¥ & a1 2 ag «fr 5r=eT grm fE g
2T H agy ¥ 07 g & ey wra
feedt 78t & A @7 fz=r wfem=
/O A A qf I TeA § @A
amEt #1 fadba gRft 1 g Zfee w1
fIfFfae fritge & fau a9 @A &
faeger faens & | &fFT 37 @M= A"
T g ft T & % <7 aedi A foaaa
srran =y €Y @ ot i faedr 1 wme
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q AE AT A @, SART WTAUE
gHr Wfed f& § wwfr woedi feomer
dafrs ®, WO moer ArgAeTET
FF & 919 97 AgIT FC gh, Gdl-
feramea #3 a% | wre oaT R ar &
At faeft 1 faedt & w7 78 &1 awa 2,
fearer dqufera &1 o2 7t &r wwan 2
WY 7T gy 7 av "y § gwawa
o & wwaT | g R Wew q
FaT & % w7T Tae Toaa &1 ST @
gt qX qifede # ov 3% F A9 -
HEZIT WA ATGHTITAT FT HIET
F W TAHIT FT AFA G40 THHT
I AT AT A I TG WG HEC
T | FHIL WA weAT ofr qar g
HLFTT FT a0F & Fz1 anar & fr
Wteg dmufaw § § &9 g Awas
dufors €, afaw o= a% 91 gw Jed
g ag 7 famr wmar 2, W M 37
qafs 7@ g1 53 2 5 3 FwAe
Aquisd g o1 &% | IAET S(ET
Sfag w7 T 72T I€4 & | HF wesr
THEHE H AL

“for all official purposes of the
States and Union, the respective
regional language may be used for
which it is being used in the
State legislatures and the State
offices concerned.”

AT TEAT AT 3 &1 90 &t & @w-
aar g o o1 STe UHo Fo Fo F TR
gz feqw WE H qade 99 W g 6}
gfaor wita ¥ ToaweHT deT Y @
@ # o fer &1 97 9 et w1aT

Iar@g,agmﬁrﬁaaﬁf@ﬁ

gg A= faan s v afas &1 o,
Fwe, AU Tz faadt ofr s
& s +fr wieasr s 9§ agt
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AT ST GFAT § W IAh I ofr 13-
srag fFar o7 @Far @ A -
¥ ofr afver gonfe wmam & faer
g TATE fFAr 91 gwar & @
TG Y St TAAHHT €, Tg G &1 FAAY
2 | TR gt 9T TEAET § AT Ay S
& arfr wifed 1w A T E ¥
feaft e & drerar § 1 Ao € a9
¥ ¥ g A 1 W 9g T famare
g & o= 7% 37 wHeE « A femn
ST & @t wd St fedy & Ak & a
R e gAT & AR | &1 E e any
T §, 9 @9 & 9FaT § Wi Wmr
& ATH 9 AP0 HT AT AT AT R
YT TAF! UECATHE fFAT 97 T@T &,
g a2 oFEA g oA LEfefae
difme % fau @7t #1 w@r J@r
& #41 @1 A 21 fF ag ora & e,
St f& g of 7 Ty & Fomw
s feaew g1 w@r g, afracfeda
Tz & difeam arw IgEm @ @
& 1 T 3fer & ft w1 7 Sacaa @
@ & wa fam v gfee 7 ofr 7z a8
g & d@nfi % s e o) fara=
dqofas sredi w1 3w @@ 39
FH 31 TE 2 TTHT qa7 qriaad F3 Y
S fxaiE &, 378 J@ar § #iK 99y a5
ot qar s=ar ¢ f& gEer wevee far
STIRTE |

dfr w7 @ wafan & @
FgaT =g g f5 feor W@ ¥ oS
<Az f1gr 9T @I 2, TAET WK W
e HTAT TR & AT ] AT U
AT TEAT AT ¢ Al TH AT F1 T
wq ¥ fF fa1r gamy feaqa A
FT FEqAIT &1 q6AT ¢ AT 39 3fez {
{1 wHgH AW FT L, IAR AT A |

Shri Hajarnavis: Sir, I regret I have
to oppose this amendment though I
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am 3 great deal in sympathy with the
spirit of the amendment. I can assure
the hen, Member that we w1l take all
the st ps to discharge the responsi-
bilities which the Constitution and
the Parliamcnt have cast upon us.
With this assurance I hope he will
withdraw the amendment,

Mr  Speaker: The question is:
Page 2, after line 7, insert—

“3A. For all official purposes of
the States and Union, the resp e-
t've regional language may be
used for which it is being used
in the State Legislatures and
State Offic.s concerned.” (128).

Thosze for the amendment will please
say Aye.

Some Hon. Members: Aye,

Mr. Speaker; Those agoinst the
amendment will please say No.
Some Hon, Members: No,

Mr Speaker; The Noes have it.

. Shri Sivamurthi Swamy: The Ayes
have it,

Mr, Speaker: At that moment, when
I called on them, h: did not say any-
thing. If he insists on a division, I
will certainly— (Interruption),

Shri Sivamurthi Swamy: I do not
press it

Mr, Speaker: Al]l rightt I had
already putg it

The amendment was negatived.

Mr  Speaker: What about Dr.
Singhvi? Is that also to be put to the
vote?

Dr. L. M. Singhvi: It should be put
to the wvoice vote.

Mr. Speaker: All right.
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The amendment (No. 171) was put
and negatived.

Clause 4—(Committee on Official
Language)

Mr, Speaker: The House will now
take up clause 4 of the Bill. The fol-
low.ng amendments are moved:

Shri Prakash Vir Shastri: I beg to
move:

(1) Page 2,—
for clause 4, substitute—

“4 After the expiration of ten
years from the date on which
section 3 comes into force, that
section shall stand repealed, un-
less Lok Sabha by a resolution
passed by it with the majority of
votes of the total number of mem-
bers representing the non-Hindi
area constituencies, resolves that
the section shall continue to be in
force for any further period not
exceeding five years.” (64).

Shri Radhelal Vyas: I beg to move:
Page 2,—
for clause 4, substitute—

“4 (1) As early as possible
before the date on which section
3 comes into force, the President
shall appoint a special officer,
whose duty shall be, to review
from year to year the measur:s
adopted for the progress.ve use of
the Hindi language for the official
purposes of the Union, the actual
progress made and the difficulties
encountered and to make recoms-
mendations to the President with
a view to overcome such difficul-
ties and to promote the progres-
sive use of th. Hindi language for
the official purposes of the Union
and the President shall cause such
report to be laid before each
House of Parliament,

(2) Thrre shall be constituted a
.Committee consisting of thirty
members of whom twenty shall be
members of the House of the
People and ten shall be members

of the Council of States to be
elected respectively by the mem-
b.rs of the House of People and
the members of the Council of
States in accordance with the
system of proportional represen-
tation by means of the single
transferable vote. It shall be the
duty of the Committee to examine
the recommendations of the special
officer appointed under sub-sec-
tion (1) and to r.port to the
President their opinion thereon.

(3) Notwithstanding anpything
contained in section 3, the Presi-
dent may after consideration of
the report referrcd to in sub-sec-
tion (2), issue directions in accor-
dance with the whole or any part

of that reposl.” (.l3).
Shri Frank Anthony: I beg to move:
(i) Page 2,—

for lines 8 to 15, substitute—

“4 (1) After the expiration of
twenty-five years from the date on
which section 3 comes into force,
there shall be constituted a Com-
mittee consisting of fifty mem-
bers of whom thirty-five shall be
members of the House of the
People and fifteen shall be mem-
bers of the Council of Statcs to
be elected respectively by the
members of the House of the
Pcople and the members of the
Council of States in accordance
with the svstem of proportional
representation bv means of the
single transferable vote”. (38).

(ii) Page 2—

for lines 8 to 15, substitute—

“4. (1) After the expiration of
ten years from the date on
which section 3 comes into force,
there mav be constituted a Com-
mittee consisting of thirty mem-
bers of whom twentv shall be
members of the House of the
People and ten shall be mem-
bers of the Council of Statcs to
be elected respectively by the
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members of the House of the
People and ten shall be members
of the Council of States to be
elccted respectively by the mem-
bers of the House of the Peopple
and the members of the
Council of States in accordance
with the system of proportional
representation by means of the
single transferable wvote". (39).

Shri Yashpal Singh (Kairana): I
beg to move;

Page 2,—

for lines 8 and 9, substitute,—

“4, (1) After the expiration of
five years from the date on which
section 3 comes into force, the
President shall appoint a JCom-
mittee”. (20).

Mr. Speaker: Amendment No, 21—
Shri Ram Sewak Yadav—absent.
Amendment No, 150.

Shri Bagri: I beg to move:
Page 2, lines 8 and 9,—

for “After the expiration of ten
years from the date on which
section 3 comes into force" sub-
stitute—

“After the expiration of five
years from the date on which the
Act comes into force,” (150).

Mr, Speaker: Amendment No. 22—
Shri Shankaraiya is absent Amend-
ment No. 65 not moved. Amendment
No. 41—Shri Tridib Kumar Chaudhuri
—absent. Amendmcnt No. 68 not
moved. Amendment No, 24—Shri
Karuthiruman—absent. Amendment
No. 130—Shri Siddiah—absent.
Amendments Nos. 20 and 44—absent.
Amendment Nos. 30 and 47—absent.
Am:ndment No, 40—Shrimati Savitri
Nigam—not moved. Amendment No.
27—Shri Narasimha Reddy—absent.
Amendment No. 73—Shri Tridib
Kumar Chaudhuri—absent. Amend-
mont No, 74 also—Shri Tridib Kumar
Chaudhuri—absent.

Shri Bade:; I beg to move:
Page 2, line 8,—

for “ten years” substitute “five
years"” (66).
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Shri Bade: I beg to move:
Page 2,—

for lines 9 to 15, substitute—

“section 3 comes into force, the
use of Hindi language shall be
made for all official purposes of
the Union and for the transaction
of business in Parliament.” (67).

Shri Hajarnavis: 1 beg to move:
Page 2, lines 9 and 10,—

for “the President may appoint a
Committee consisting of thirty mem-
bers”, substitute—

“there shall be constitutrd a
Committee on Official Language,
on a resolution to that effect being
moved in either House of Parlia-
ment with the previous sanction
of the President and passed by
both Houses.

(1A) The Committee shall con-
sist of thirty members”. (158).

Shri Frank Anthony: I beg to move:

“That in the amendment pro-
posed by Shri Lal Bahadur Shastri,
printed as No. 158 in List No. 11
of amendments,—

(i) for “there shall be" substi-
tute—

“there may be”

(ii) for “thirty members” substi-
tute—

“fifty members”. (168).
Dr. L. M. Singhvi; I beg to move:

“That in the amendment pro-
posed by Shri Lal Bahadur Shastri,
print:d as No. 158 in List No. 11
of amendments,—

for “there shall be constituted”
substitute—

“the President shall constitute”.
(172).

Shri Ranga: I move amendment No.
164 with a small change. It will be
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[Shri Ranga]

an amendment to clause 4(3) instead and submit its report to Parlia-
-of to clause 4(1). I beg to move: ment which shall make its recom-
Page 2, line 19— mendations thereon.” (42).
after “President” insert— (ii) Page 2, line 16,—

“shall not take any decision to
reduce the position of English in for “shall” substitute “may” (43).
administrative, Legislative and
judicial work without the concur- Shri Harl Vishnu Kamath; I beg to
rence of all the non-Hindi State move;

Legislatures obtained by resolu-

tions passed by three-fourth of Page 2, line 18—

;:fu-t:t::mdf'tre:ﬁg;] of each Legis- j‘or_ “the President” substitute

f . : “Parliament”, (165).

Shri Kashi Ram Gupta: 1 beg to Shri Hajarnavis: I beg to move:
move:

(i) Page 2. line 15,— Page 2,—

add at the end— after line 18, insert—

“The Comm tt e shall go into “and the President shall cause
the detailed question of progress the r.port to be laid before each
of use of Hindi for the official pur- House of Parliament, and sent to
poses of the Union, and if in its all the State Governments”. (159).
Report it also mentions some -
sound grounds for further conti- =i gft f“ﬂ LU G A1)
nuance of English, as additional Wf{f
language, the time-limit of such
use, can be cxtended by the (i) That in the amendment propos-
President upto a period of five ed by Ehri Lal Bahadur Shastri,
years or for ten years by Parlia- printed as No. 159 in List No. 11 of
ment provided not 1 ss than three- amendments,—
fou-th of the Leg'slatures of Non-

Hindi speaking States demand and after “State Governments” insert—
recommend such an extension, by “and State legislatures” (162).

passing Resolut'ons to the effect
on th- strength of not less than
two-third votes of the Members
present on the davs fixed for con-
vening th> meetings of the res-

{ii) That in the amendment propos-
ed by Sh:i Lal Bahadur Shastri,
printed as No. 159 in List No. 11 of
am: ndments,—

pective Legislatures.  Thereafter, for “and the President shall

English shall also cease to be an cause the report to be laid before

additional Official Language.” each House of Parliamont” sub-
stitute—

Page 2,

. . “and the r-nat shall be laid
omit the lines 16 to 21. (70). before each House of Parliament”.
Shri Frank Anthony: I beg to move: (166).

(i) Page 2,— Shri Kashi Ram Gupta: I beg to
for lines 16 to 18, substitute— move:

“({2) It may be the duty of the (i) That in the amendment pro-
Committ-e to review the prog- posed bv Shri Lal Bahadur Shastri,
ress made ‘n the use of Hindi for printed as No, 159 in List No. 11 of

the official purposes of the Union amendmcnts,—
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Shri A, C, Guha; [ beg to move:
Page 2,—

before “and the President” insert—

“The Committee shall also

report on the restrictions (partial afer line 18, insert—

or full) needed in connection “(2A) The report of the Com-

with further use and continuance mittee shall be placed before Par-

of English as an additional official liament and also be circulated to

language and while so recom- all the States.” (133).

mending the final time limit, if .

any, required for its continuance”. Shri Frank Anthony: I beg to move:

(169), (i) Page 2,—

(ii) That in the amendment pro- for lines 19 to 21, substitute—
po:st.‘d by Shri I.al Bahadur Shastri, “(3) The President may, after
printed as No. 159 in List No. 11 of consideration of the recommenda-

amendments,— tions of Parliament and the opi-

nions of the State Legislatures,
issue directions in accordance with
the whole or any part of those

after “State Governments” insert—

“In the meanwhile the Govern-

ment of India and the State Gov- recommendations and opinions."”
(45).

ernments, shall from now on-

wards take such continuous effec- (ii) Page 2,—

tive steps (inclusive of non-official for lines 19 to 21, substitute—

co-operation) in a planned and
organised way, that introduction
and use of Hindi needed in the
respective spheres is possible to
be done to such an extent as to
minimise to the max'mum possible

“(3) The President may, after
consideration of the recommenda-
tions of Parliament, issue direc-
tions in accordance with the whole
or any part of those recommenda-

£ tions.” (46).
extent all chances of continuance
of further use of English as an Shri Prabhat Kar: Sir, I beg to
additional official language, by the move:
time the Committee on the subject :
is constituted and brought into (i) Page 2,—
being.” (170). for lines 19 to 21, substitute—
“(3) The President shall there-
Dr. L. M. Singhvi: I beg to move: after, refer the report to the State
X Legislatures for their opinion. The
That in the amendment pro- President shall refer the report
posed by Shri Lal Bahadur Shastr, together with the opinion of the
printed as No. 159 in List No. 11 of State Legislatures to Parliament
amendments,— for its recommendations before
omit “and sent to all the State decision is taken.” (95).
Governments”. (173). (ii) Page 2, line 19,—
Shri Yashpal Singh: I beg to move: for “report” substitute “Parliament's
recommendation”. (786).
Page 2,— Shri A. C, Guha: Sir, 1 beg to
move:

after line 18, insert—

Page 2, line 19,—
“(2A) The President shall ) " insert_
cause to be laid before both after “report” ins
Houses of Parliament the report “and the views of Parllament
of the Committee” (28), and the States™ (134).

439 (ai) LSD—8.
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Shri Hajarnavis; Sir, 1 beg to move:
Page 2, line 20,—
after “in sub-section (2),", insert—

sand the views, if any, express-
ed by the State Governments
thereon,”. (160).

Shr. Hari Vishou EKamath: Sir, 1
beg to move:

(i) That in the amendment pro-
posed by Shri Lal Bahadar Shastrfi,
printed as No. 160 in List No. 11 of
amcnJments,—

after “State Governments” insert—
“and State Legislatures”. (163).

(ii) That in the amendment pro-
posed by Shri Lal Bahadur Shastri,
printed as No. 160 in List No. 11 of
amendments,—

after “expressed by” insert ‘Par-
liament and”. (167).

(iii) Page 2, line 20,—
after “in sub-section (2)", insert—

“and after ascertaining the
opinion of Parliament and State
Legislatures in regard thereto in
such manner as he may deem
necessary”. (161).

Shri Frank Anthony: Mr. Speaker,
Sir, my six amendments are briefly to
the following effect. The first seeks
that the committee will be appointed
after a period of 25 years—the period
is extended to 25 years—and the com-
mittee will consist of 50 and not 30
members. My second amendment
keeps the period the same—after a
period of ten years—but the appoint-
ment will be permissive because there
is the word “may”. My next amend-
ment leaves the duty as being per-
missive, to review and to submit to
Parliament. My fourth amendment
requires the President after consider-
ing the recommendations of Parlia-
ment and the opinions of State legis-
latures to issue his order. Then, my
amendment No. 168 consists of two
amendments to the amendment glven
by the Home Minister by which In-
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stead of “shall” I put the word “may™
and the number of 30 be raised to 50.

Now, Sir, I feel that my first amend-
ment is not an un-reasonable one It
seeks to raise the period after which
the committee will be appointed from
10 to 25 years. I feel there are many
people who consider that this is a
very reasonable and even a minimum
period. For many reasons it is both
reasonable and a minimum period.
Without wanting to cast any kind of
aspersion on Hindi, T would say that
even the Language Committee felt
that the language is a developing lan-
guage lie the economv of the coun-
try and it will take at least another
23 years for it to be sufficiently
strengthened 4o meet many of the
official purposes of the Union.

Then, Sir, there is a feeling—that
was expressed very eloguently by one
of the lady Members—that 25 years is
the minimum period because it will
give the present genecration time as
they grow into adulthood, time to
master the Hindi language and—per-
haps here the Home Minister will not
agree with me—it will qualify the re-
sistance to Hindi. I know I have
been singled out for al] manner of
abuses. T am old enough and I have
grown old in this game. But many
Members have pai® me tribute, quot-
ing from my speecies in the Consti-
tuent Assembly.—al' hostages to mv
bona fides—advocating that Hindi
should not be the official language,
but the national Jlanguage how it
should be taught crmpulsorilv from
class 5 and how, as Dr. Sinchvi just
now said, we should all suffer an
abatement of our wvested interest In
order to promote Hindi. They are all
hostages to my bona fides. T hate to
disillusion the Home Minister, but I
know in my capacitv as the Chairman
of the Education Board; the grow-
ing resistance to Hindi in the non-
Hindi-speaking States. His informa-
tion may be different. Let me give
him an example, another hostage I
gave to Hindi. The first school to
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subscribe to the three-language for-
mula in the country was the Anglo-
Indian school, long before any other
school in the country. Under that
formula, I wag responsible for making
Hindi a compulsory second language.
I wanted it. What happened? Imme-
diately, Madras and Bengal said: you
cannot teach Hindi as the second
language. 1 said: all right; I made it
a compulsory third language. Fairly
recently, Madras said: you cannot
teach it even as a third compulsory
language; it must be absolutely
optional. So, I say to the Home Min-
ister, whatever the wishful thinking
of Government might be, because of
the insistence of the Madrag Govern-
ment that Hindi cannot be even a
thirq compulsory language but only
an optional language, the study of
Hindi in Madras has become in many
of the schools nothing more than a
joke. So far as West Bengal is con-
cerned, they allow us to teach it as
third language, but only for a period
of two years. And if anybody thinks
that one can get even 5 smattering
of Hindi in two years, he must have
a very poor opinion of Hindi. But,
that is the position. There is a grow-
ing resistance to the efforts of people
like myself to propagate the know-
ledza of Hindi. T feel that if this
perind is extended, that resistance
will be considerahly lees in the non-
Hindi-speaking States.

Then, T just do not understand this
attitude of hatred. T think T have
enough education, anq I have enough
to do with education, but 1 cannot
understand this attitude of hatred.
I have argued about English 1.0%
being a foreign language. The Supreme
Court has held it is not a foreign lan-
guage, because it is my language and
because it is a dominant language.
That is the decision of the Supreme
Court. But there is no point in arguing
with obscurantists who will not see
the obvious truth. But there is this
thing. Who can hate a language? In
my capacity, having a lot to do with
hundreds of schools, what I hate today
is the fact that Hindi has become iden-
tified with intolerance, with aggres-
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sion, with every form of wulgarity.
Who can hate Hindi? One of my pre-
occupations every morning is to get
the Subodhini to pick up Hindi
because, as everyone else, ] want my
living and a commendable living. I
have lost very few murder cases in
which I have cross-examined and
argued in Hindi. Nobody can talk
about it. But I cannot understand
this hatred which exudes from some
of the Hindi imperialists. So, I say
that those of us who are interested
in language for language's sake are
doing what we can to promote the
knowledge of Hindi, and an increa-
singly adequate knowledge of Hindi.

As Chairman of the old Senior
Cambridge Examination, which has
now been brought to India, I have
seen that we have a higher standard
in Hindi. We have upgraded it to
such an extent that they say that Hindi
in our higher secondary schools is
equivalent to almost the intermediate
or degree papers in the Hindi States.
S0, every effort is being made by us.
And I say this. If we could get away
from the sheer, unrcasonable hatred
and fanaticism which exudes from
some of the Hindi protagonists, there
are reasonable pcople who are not
obscurantists, people who will pro-
mote it. So, why not have a reason-
able period so that it will qualify
itself for acceptance by others!

I have said about the use of the
word “shall”. I have asked for the
increase of the number of menibers
in the Committee to 50. I know, Shri
Shastri very disarmingly said that
the Committee is a microcosm of the
House and there was a cross-section
in the last Committee, 21 members
from the non-Hindi-speaking areas
were there. Sir, no one is more
jealous than I am about the privile-
ges and the honour of the Members
of the House. T know that every
Member is literally an hon. Member
and is, in fact, an hon. Member.
But, don't let us deliberately indulge
in self-deception. There are such
things as party whip, and the larger
the party, the more strident the whip
and the louder it cracks. '
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[Shri Frank Anthony]

What happened in the last Com-
mittee? [ say this objectively. 1
wanted the Committee to function in
the open. I said: here is a Commit-
tee dealing with iss:es of critical im-
portance to cvervene in India, let
wus have it 12 the open forum. 1 was
over-ruled. The: | argued and :nid:
why not re-examine the Chiel Mins-
ters of Madras and West B ngai.
Because, I knew that the M. as
Government had changed its stund
from the time it had submitied its
memorandum to the Language Com-
mission. Their latest stand wus ai-
most permanent or prolonged bilin-
gualism which was not the stand they
took before. I knew that both the
West Bengal legislatures had unani-
mously passed a resolution saying
that on the day Hindi is brought in
as the sole official language they
will insist that Bengali should be
given equal official status. So, I ask-
ed for both these. Once again [ was
overruled.

Then 1 said, “How are we going to
function in this conspiratorial sub
rosa manner?” I said, “Admit the
press” Once again I was over-ruled.
I do not know, Parliamentary Tom-
mittees may function—I will not say
in a sub rosa manner—behind closed
doors. But this was not in a techni-
cal sense a Parliamentary Commit-
tee. It was a constitutional commit-
tee. a committee charged with the
vital duty to the whole country. I
paid, "Let the press come in." The
press was excluded. Only now and
then they doled out some official in-
formation.

Then what happened last time.
Everything was done sub rosa. There
was a tremendous cracking of the
party whip. I am not betraying the
confidence—I said it before when the
recommendations were brought to the
committee, I enumerated briefly my
reasons for not being able to accept
the report—Atulya Babu at least
gaid this, “T agree with Shri Anthony's
views, but as a layal Congressman,
I am bound to sign the report”. That
is why I have asked why a commit-
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tee functioning sub rosa, almost in &
conspiratorial attitude, is going to
decide the fate of the language pat-
tern in this country.

Shri H. N. Mukerjee: On a point
of order, Sir. I have been trying to
be very patient, but Shri Anthony is
referring to the work of a Parliamen-
tary Committee appointed by the
ast Parliament on which 1 happened
to have been one of those who tried
to work very humbly. He is referring
to that committee and what i1z sup-
posed to have transpireq in that
committee according to his  version
of things. He is characterising the
work of that committee as having
been conducted in a  conspiratorial
way, sub rosa and, God knows. what
other kind of language which many
of us do not even understand. Is it
permissible in Parliament to refer to
what happened inside the Parliamen-
tary Commitiee and also to make the
most derogatory observations about
Members also and those who formed
the committee which had the late
Govind Ballabh Pant as its chairman?
We had as distinguished a compo-
sition as this Parliament could think
of at that time and as represented by
different clements. Is it permissible
to refer to hon. Members who said
one thing inside the Committee or
voted one way inside the Committee
and said something else to Shri An-
thony or to X. Y or Z outside? Is it
permissible in this Parliament to make
references to a Parliamentary Com-
mittee in this manner and to pre-
judice the work which was seconded
by the House after it was discussed
openly?

Mr. Speaker: If the question were
g0 far as the Parliamentary Commit-
tees are concerned, 1 am clear that
no proceedings that took place inside
the committee can be disclosed or
discussed here, It is not proper to
state here what had happened inside
the committee which was a Parlia-
mentary Committee. But here the
difficulty was that this was not a
Parliamentary Committee.



12291 Compulsory Deposit VAISAKHA 6, 1885 (SAKA) Official Lang

Bill
Shri Frank Anthony: [t was a
constitutional committee.

Mr. Speaker: Here it was not a
Parliamentary Committee over which
I had any control; it had not 1o make
a report to Parliament at all.

Shri Framk Anthony: This is the
position I took.

Mr. Speaker: The report also had
to be made to the President and not
to the Speaker or to Parliament. So,
so far .s the Rules that we have and
we are governed with are concerned,
they are about the Parliamentary
Committees. According to them,

“Parliamentary Committec”
means a Commitice which is ap-
pointed or elected by the House
or nominated by the Speaker and
which works under the directlion
of the Speaker and presents its
report to the House or to the
Speaker and the Secretariat for
which is provided by the Lok
Sabha Secretariat;”

i{n that sense it was not a Parhamen-
tary Committee at all and I nad no
control over it. Though according to
normal praclices and commonsensa it
ought to be rather just and fair to
the Committee that we should not,
even though # may not be a Parlia-
mentary Committee, discuss those
things that had happened there, I
have no power to regulate that,

Shri Frank Anthony: As I said, I
did not want to say that but I just
wanted to show our difficulty.

Mr. Speaker: It did not appear
dignified that what transpired inside
should be disclosed.

17 hrs.

Shri Frank Anthony: We did not
function in the open. The press were
not admitted there. The party whip
did crack loudly. That is my whole rea-
son. What has Home Minister done?
His amendment purports now to can-
vass the views of the State Legisla-
tures. It does not improve the posi-
tion. The amendment, I say with
great respect, does not advance the
position by one iota. I say, why short-
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circuit Parliament? What wag the gs-
surance? It was that the non-Hindi-
speaking people will decide it. Now,
their views are being taken gl] round.
I am satisfied if the recommendations
come from Parliament. The recom-
mendations must b, not from the
Committee although the report will
come. What happened last time? The
Report came, but our debates never
went to the President. The President’s
Order was in the precise terms of the
Committee’s Report. I do not want
that I say, when the matter comes
tn the Hiuse, all the proceedings will
Lo open; it will be open to the press.
It is much easier in a small committee,
1 say this with all respect even far
hon. Members to be dirceted and re-
gimented, When it comes to the
House, you get a much wider cross-
section view and you are not able to
regiment Parliament in that way.
What is wrong if the matter comes to
Parliament and the recommendations
go from Parliament with the views of
the States?

Mr. Speaker: Yes, Shri Prabhat Kar.

Shri Mari Vishnu EKamath: It is 5
O'clock Sir. Shall we not switch
over to the other Bill?

Mr, Speaker: All right, This we
will take up tomorrow at 11 O'clock.
We will proceed to the other Bill—The
Compulsory Deposit Scheme Bill.

17.03 hrs,

COMPULSORY DEPOSIT SCHEME
BILL—contd,

Shri Prabhat Kar (Hooghly): Sir, in
the morning I wrote to you about
this. There was the point raised by
Shri Jain yesterday and it was dis-
cussed—it wag a constitutional poin#.
Apart from the constitutional ques-
tion, the point was raised that
there was a difference of opinion
as to whether it is ultra vires of the
Constitution. Mr. Jain raised a point
vesterday and a reqguest was made
that on thig matter perore we proceed



